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T.EGISLATIVE ASSEMBLY
" Monday 1at April, 1946,

" The Assembly met in the Assembly Chamber of the Council House at Eleven
.0 the Clock, Mr. ,grosident (The Honourable Mr. G. V. Mavalankar) in the Chair.

MEMBERS SWORN :

‘The Honourable Dewan Bahadur Sir Arcot Ramaswami Mudaliar, K.C.S.I
(Leader of the House) ; and
Mr. Alfred Charles Turner (Government of India : Nominated Official).

STARRED QUESTION S AND ANSWERS
(2) ORAL ANSWERS
CANCELLATION OF ARM LioENOES IN DELHI

1422, *Shri Sri Prakasa: Will the Honourable the Home Member be
pleased to state: .

(a) the number of Arm Licences granted in the Province of Delhi during
the year 1945; T

(b) if it is a fact that any licences were cancelled at the time of their last
inspection and renewal; if so, how many, and for what reasons; and

(c) 'who is the authority in the Province of Delhi for the granting of
licences, and if his decision in the matter is final?

The Honourable 8ir John Thorne : (a) 4016.

(b) Yes. At the time of the last inspeotion and renewal 174 licences were
«canoelled as the licencees had not purchased any ocartridges (or had purchased less
than 50) during the last five years and oconsequently appeared to have no need for
their weapons. - :

(0) The Distriot Magistrate and the Additional District Magistrate are both em-
powered to grant licences and an appeal against their ordeis lies to their immediate
superior officers i.e. the Chief Commissioner and the Distriot Magistrate, respeotively.

Shri Sri Prakasa : With reference to the Honourable Member’s reply to part
(b) of the question, is 1t a condition of grant of licence that a certain number of car-
tridges must be purchased during the year ?

The Honourable 8ir John Thorne: I am not sure whether it is a formal condition,
Sir, but it is generally understood that licences which are not used are not entitled
to continue. .

Mr. Mauu Subedar : May I know why Government have put this consideration
on the non-purchase of cartridges. I possess a Colt since burglars visited my house.
I have not purchased any ammunition for il last fourteen years, but I would still
%nsider it a great hardship if that was taken away from me. Why do Government
put what I oall a very mischievous interpretation ? An arm is to be used when an
ooocasion arises ; otherwise it is not to be used.

The Honourable 8ir John Thorne : An arm cannot be used unless there is ammu-
nition to be put into it.

Mr. Manu Subedar : But if the previonus stock of ammunition is there and is
adequate, why should a licenceo be compelled to purchase further stock unneces-
sarily ?

The Honourable Sir John Thorne : Ammunition does not last for ever. I
should advise my Honourable friend to test the ammunition before he uses his Colt
on burglars.

( 3259 ) -
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Shri Mohan Lal Saksena : May I know if any notice was given to these persons
before cancelling their licences ?

The Honourable Sir John Thorne: I am not sure. 1 have no information on
that point.

Mr. K. C. Neogy : Is it for the first time this year that this particular condition,
was enforced or this partioular consideration was borne in mind fo. the purpose of
cancelling the licencos ?

The Honourable Sir John Thorne : I am not sure whether it has been applied

. in Delhi for the first time, but from my ewn distriot experience I can say that it is
a matter which every licencing authority has for many years past in mind.

Shri Sri Prakasa : [s it necessary in the opinion of the Honourable Member that
arms must be recklessly used before licences for them can be renewed ! Does he
not know that arms cannot be used within munioipal areas,and there are many people
who keep arms for purposes of show and for use only when an occasion arises and do
not believe in going about shooting without any rhyme or reason ?

The Honourable Sir Jobn Thorne : So far as I could follow the part of my
Honourable friend’s speech. .......

Shri Sri Prakasa : It is a question, not speech.

The Honourable Sir John Thorne :...... in which a question was implied, it is a
matter of opinion.

Mr. Ahmed E, H. Jalter : Is it a fact that stock of ammunition was frozen and
the doalers had no cartridges ! If so, how can the Honourable Member say that the
Jicenoees have not purchased cartridges ?

The Honourable 8ir John Thorne : I think there is a question further down on
the paper which relates to that.

Mr. K. C. Neogy Is no distinction made between arms in respect of which licences
are granted for the express purpose of self-defence and arms in respect of which

licenoces are granted for port, in regard to the enforcement of the condition that the
Honourable Member has mentioned ?

The Honourable 8ir John Thorne : No distinction for what purpose 2

Mr. K. C. Neogy : In the case of arms which are necessary for the purpose of
self-defemoce, there would be no ooccasion for using any cartridges unless there is an
oocasiou for self-defence.

-

(S

The Honourable Sir John Thorne : I think that consideration would be before '

the licensing authorities.

Mr. President : Next question. _

ProsECUTION OF MEB. KANDALKAR BY RAILWAY PoLICE INSPECTOR, MANMAD

1428. *8jt. B. 8. Hiray: (a) Will the Honourable the Hoine Member be
pleased to state whether one Mr. Kandalkar, the then Excise Sub-Inspector at
Manmad was prosecuted in the year 1944.45, under Section 120 of Railway Act
in the Court of the Resident Magistrate at Manmad? _

(b) Is it & fact that the then Railway Police Inspector of Manmad ordered
the prosecution?

(c) What was the decision of that case? Is it & fact that the learned
Magistrate passed very severe strictures against the said Police Inspector of
Manmad ?

(d) Is it & fact that the said complaint was lodged after two and‘a half
months after the happening of the alleged offence and after the said Police
Inspector had learnt that Mr. Kandalkar had made written complaint against
him for unmannerly behaviour to his supericrs?

(e) What expenses the Department had to incur for this trial including the
Travelling Allowances of the witnesses?

A
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(# What action Government have taken or propose to take against the
said Railway Police Inspector?

The Honourable Sir John Thorne : I cannot undertake to make enquiries about
a criminal case which is the concern of the Provincial Goverament.

REMUNERATIVE PRIOES FOR PrasanTs To PRODUCE Foop Propuors

1424. *Prof. N. G. Ranga: Will the Honourable Member for Information
and Arts be pleased to state:

(a) whether it is the Government policy to assure peasants remunerative
and adequate prices to encourage them to produce more and more food pro-
ducts, including food grains, oil seeds, roots, and fruits;

(b) if the answer to (a) is in the affirmative, why Government bhave not
included it in their list of Fundamental Reforms included in their article on
Better Villages published on page 24 of Speakers Digest of March 19486,
published by the Field Publicity Organisation and why, when Government are
prepared to exhort peasants to organise themselves for Co-operative effort on
page 25, they do not exhort peasants to organise themselves to secure ade-
quate prices and also to produce more food grains; and

(¢) what steps are being taken by the Field Publicity Service to help
peasants to obtain remunerative and adequate prices and also to protect them
from the rapacity of middle men and Food Procurement Staffs of Government?

The Honourable Sir Akbar Hydari : (a) The question should be addressed to
the Food Secretary.

(b) and (o). As the organisation is being wound up oonsequent on the recent
vote of this House the questions hardly arise.

Prof. N. G. Ranga : This is rather a strange position. In regard to part (a). I
have asked for information with regard to the Government policy. How am I e
ed to address the Food Department on this question when every Department of the
Government is expected to know what the Government policy is in regard to a
specifio matter whioh is brought to the notice..........

Mr. Pregident : Order, order. This means that it will be antomatically ans-
wered by the Food Department.

Prof. N. G. Ranga : That is not necessary because this gentleman. ...

Mr. President : That has been the convention of the House.

Prof. N. G. Ranga : I am not talking about the convention of the House.
Here is the Department concerned which rhould know what is the polioy of the
Government of India on this question. .....

Mr. President : Any other question %

Prol. N. G. Ranga : The Honourable Member’s reply relates to the present and
the future, My question in regard to the partioular pamphlet to which I have re.
ferred is why is it thav they have not done so in the past ?

The Honourable Bir Akbar Hydari : S&,Ionlﬂuwmhdtouvethetbneofm
House by not entering into further explanation ; but if my Honouralle friend will
read lower down the pamphlet under the heading * Fundamental Reforms ’ , it says :

*‘In addition o theee, conditi t be ted to enable the agrioulturist to
market his produce at a eheioper c::']:.'"mm ores ° egriouur *peedily

And then again lower down it is stated:

** It will alBo be necessary to maintain during the coming years a certain level of price for
agricultural produce, which would enable the producer to secure s fair return," ?

Surely that means that it is the intention that the oultivater should get re-
muperative prices,
Prof. N. . Ranga. : You do not give it sufficient prominence.



3262 LEGISLATIVE ASSEMBLY [1sT APL. 1946
Babu Ram Narayan Bingh : Sir I want to know one thing from you. As the

Honourable Member says that the matter does not relate to his Department, why was
l'lpt this question transferred in time to the Department to whioh it relates ? -

Mr. President : The position has already been explained in this House and needs
no further explanation.

S8TOPPAGE OF PROPAGANDA BROADOASTS FOR MIDDLE EAST AND Far EasT COUNTRIES

1425, *Prof. N. G. Ranga: (a) Will ,the Honourable Member for Informa-
tion and Arts be pleased to state in how many non-Indien languages, otha
than English, broadcasts of news and commentary are being carried out by
the All-India Radio?

".(b) How many of them are dirscted to the Middle East and Far East
countries? . ’

W) In view of the fact that India is still o subject country without any
foreign policy of its own, what is the purpose of these broadcasts?

(d) Does any of the Middle East or }ar East countries specifically direct
grany of their broadcasts to India?

(e) Are Government aware that this propaganda is being carried on for and
on behalf of the British Government?

(f) Are the guidance and direction for these broadcasts being received from
time to time from that Government? _

(z) What is the cost of the broadcasts conducted and directed to_the Middle
East and Far East countries?

(h) Do the British Government pay any thing towards this expenditure?
If not, why not?

(i) In view of the fact that many linguistic areas such as Bihar, Andhra
Central Provinces, Sind, are npt provided with radio -stations, do Government
propose to take immediate stéps to utilise the transmitters that will become
available by stopping Middle East and Far East broadcasts and erect them
in these areas? ;

The Honourable Sir Akbar Hydari: () 13.
(b) Nine to the Far East and three to the Middle East.

(0) Tho purpose of these broadoasts is to encourage .the people of these coun-
tries to listen to India and so promote goodwill and oultural and commerecial ro-
lations.

(d) lel - - e -

B(e) and (f). No. During the war the broadoasts in non-Indian Languages
to the Far East were conduoted by the Government of India on behalf of His
Majesty’s Government, but since 1st February, 1846, the Government of India
has assumed sole responsibility for them. The broadcasts to the Middle East
have always been the responsibility of the Government of India. Information
on international affairs is received from His Majesty’s Government.

(2) A statement giving the figures of expenditures on Far East and Middle
East broadoasts (over the last four yoars) is laid on the table of the House.

-(h) All expenditure on broadcasts conducted by the Government of India on
behalf of His Majostyv's Government was met by His Majesty's Government.
This arrangement was torminated on lst February, 1946, when His Majesty’s
Government ococased to oontrol these broadoasts.

- (i) The transmitters used for these broadoasts are uot technically suited for
regional and local broadoasts. The question af expanding internal broadcasting
ijs separately under oconsideration.

Ll
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The amonrt spent by Government of India in respect of its external broadeasts to Far East and
Middle Eest countyics during the last four years is as under :—.

Year. ’ Middle East, Far East,
Rs. R,
1942-43. . .- . . . . . . 1,086,708 Nil.
1943-44 e e e e e 1,72,671 1.09,000
1944-45 . . . . . . . . . 1,84,391 2,569,000
1945-46 (till 31-.1-46) . . . . . . . 2,16,104 2,73,000

; Prof. N. G. Ranga: Has there been any reduotion in the nubmer of broad-
' casts put out to these countries after the end of the war ?

The Honourable Sir Akbar Hydari : Not that I am aware of.

Prof. N. G. Ranga : Has there been any change since in the kind of broadcasts
that are being sent out ? : :

The Honourable Sir Akbar Hydari : I should think so but I chould like notice
of that question.

Prof. N. G. Ranga : What is the material advantage which the Houourable
Member thinks that India has derived from these broadcasts ¥ The Government
must have had knowledge of the advantage derived when they came to the deci-

~ sion that they should shoulder the whole of this respomsibility.

The Honourable 8ir Akbar Hydari : The advantages are imponderable. You
oan find out only after a lapse of time, what advantage or disadvantage results
from such broadoasts.

Mr. Manu Subedar : May I enquire whether there is any other country in
the world whioh is reciprocating the courtesy and sends out Indian broadoast
exoept Great Britain ? :

The Honourable Sir Akbar Hydari : Certainly. I have got here a list of
such broadcasts. Daily news in Urdu from Band (Java), uews broadoasts
daily in Hindustani from Kabul, broadecast news talks in Urdu from Mel-
bourne aud news round up in English. Moscow news in Bengali and news in
Hindustani, Rangoon news in Hindustani and the B. B. C. have about six talks.

Mr. Manu Subedar : May I know whether we are reciprocating the Moscow
!\brondoaata in the Russian language !

The Honourable Sir Akbar Hydari : No, Sir.

Mr. Manu Subedar : Are we then reciprocating to all the other countries
mentioned or have we still got the Japanese and the Chinese broadoasts
and also the Irapian ?
~~ The Honourable Sir Akbar Hydari : We have all three.

Mr. Manu Subedar : Why are we continuing the expenditure on these
proadeasts in this country ?

The Honourable Sir Akbar Hydari : I am willing to place the matter
_before the Advisory Committee of this House so that they may consider whether
‘these broadcasts should continue or not.

] Shri Mohan Lal S8aksena : Why was not the question placed before the
Standing Committee before taking over the responsibility ?

The Honourable 8ir Akbar Hydari : Because there was no Standing Com-
mittee in existence at the time. )

Shri 8ri Prakasa : With reference to the Honourable Member’s reply to
part (a) of the question, may I know what non-Indian non-English languages
does the Honourable Member patronise in the matter of these broadocasts ?

The Honourable 8ir Akbar Hydari : French, Cantonese, Cochin-Chinese,
Chinese, Malay, Amoy, Tai and Japanese.

%
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Prof. N. G. Ranga : Why does the Honourable Member make these broad-
casts if he has to broadoast to all these oountries the British material they re-
oeive on foreign affairs.

The Honourable Sir Akbar Hydari : I did not say it.

Prof. N.G.Ranga : Is it nota fact thatthe Honourable Member said
that they reoeive certain information or papers in regard to international and
foreign affairs from the British Government and then they use that material ?

The Honourable Sir Akbar Hydari : I said merely that information on
international affairs is received from His Majesty’s Government. If my Honour-
able friend would like to provide me with some further information I shall be
glad to have it.

Prol. N. G. Ranga: Are we to understand that the Government of India
have no information of their own at all in regard to foreign affairs ?

The Honourable Sir Akbar Hydari : No, Sir.

Prot. N. G. Ranga : Why are we depending upon Great Britain for this
information and why should we broadcast their information through the Indian
radio station at the cost of the Indian taxpayer ?

(No answer was given.)

NON-ACCEPTANCE OF DIRTY SMALL NOTES AT GOVERNMENT TREASURIES

1428, *8si R. Venkatasubba Reddiar: Will the Honourable the Finance
Member be pleased to state:

(a) whether Government are aware that the one rupee and two rupee currency

notes are not accepted at Government Treasuries, Sub-treasuries and Banks, if
thev are dirty;

(b) if there is any provision to that effect;

(c) if it is a fact that the paper on which these notes are printed easily lends
itself to get dirty; and :

(d) if the Honourable Member proposes to issue necessary instructions to
accept notes which are dirty?

Mr. B.C. A. Cook: (a) Government Treasuries, Sub-Treasuries and Branches
of the Imperial Bank of India oconduoting Government business are
required to and do, acoept all soiled and worn notes (including Re. 1/- and
Rs. 2/- notes) tendered to them by the general publio for exchange. Government
are not aware of the praotice followed by other banks but it is to be expected
that they would also accept such notes readily to maintain good relations with
their constituents.

(b) and (c). No, Sir )

(d) No further instructions are neoessary as the facilities already afforded for
exchange are ample and have been widely circulated.

Mr. Ahmed E. H. Jaffer : Will the Honourable Member be good enough to
issue instructions to banks to acoept one thousand rupee notes whether they are
dirty or not ?.

Mr. B. C. A. Cook: That is a different question.

Prof. N. G. Ranga : Our peasants in the villages are not able to go to dis-
tant headquarters and preseat their dirty notes to the Imperial Bank of India.
Will the Honourable Member issue fresh instructions if necessary to all the
treasuries to pay ocash for these dirty notes whenever they are presented by the
rural folk ? ‘

Mr. B. C. A. Cook : Instructions were issued as recently as 20th June last
Yyear,

Prol. K. G. Ranga : Did not the Honourable Member receive any complaints
in regard to the non-compliance of their local treasuries with these instruotions t
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Mr. B. C. A. Cook : I am not aware of any specific complaints.

Mr. Manu Subedar : Heve Government got adequate arrangement for the
zecall of dirty notes when the dirt exoeeds a oertain point and for their replace-
ment with new notes ?

Me. B. 0. A. Cook : I think the general condition of the small denomination
notes compares very favourably with those ourrent in any other country in the
world.

Shri Sri Prakasa : Will the Honourable Member make arrangements in the
post offices for the issue of new notes in exchange for dirty notes in the rural areas?

Mr. B. C. A. Cook: I must have notice of that. ]
Pro!. N. @. Ranga: Now that wo have given notice of that today will the
} Honourable Member consider the advisability of that?

( Mr. B. C. A. Cook : That is a large question which needs thinking over.
NomBEer oF ViormMs oF I. N. A. BRUTALITIES

1427. *Mr. Ahmed E. H. Jafler: Will the War Secretary be pleased to state:

(8) the approximate number-of Indian soldiers who died as & result of
torture, flogging, starvation and other brutalities inflicted by officers and other
Ranks of the I. N. A.;

(b) the number of those who were the victims of these brutalities but who
survived death;

(¢) the total number of (i) Muslims, (i) Hindus, and- (iii) Sikhs who suffered
in the like manner; and

(d) the reasons for the Government’s decision to bring those responsible for
brutalities inflicted against prisoners of war to stand their trial in India—though
the action took place chiefly-in Malaya and Burma?

Mr. P. Mason : (a) and (c) Reports received so far indicate that probably
26 Indian soldiers died as a direct result of the treatment they received at the hands
of the members of the so called Indian National Army. Of these, 14 were Muslims,
5 Hindus, 3 Sikhs and 4 have not been identified.

(b) and (c). Asregards the viotims of starvation, it is more diffioult to apportion
i the blame exactly but it will be recalled that one quarter of those” who remained
i faithful died while prisoners.of war.

In a similar manner the names of 338 Indian soldiers have been reported as
viotims of brutalities which did uot have fatal results. Of these 338, 255 were
% Muslims, 70 were Hindus (inocluding 30 Gurkhas) and 10 were Sikhs.

% Jd) Because, Sir, in view of the decision that the policy should be one of cle-
:  mency except in cases of brutality, it seems preferable that the confirnling authorit;
should be the Commander-in-Chief in India rather than an officer not subject to the
orders of the Government of India.

, Mr. Ahmed E. H. Jaffer : Do Government realize even at this late stage that
r trying these prisoners in India is amounting to a farce, and if so will they stop further
~ proseoutions in India ? . '

Mr. P. Mason : The reply to the first part of the Honourable Member's
question is that it is a matter of opinion. The second part does not arise out of the
% question put down on the paper.

Mr. Sasanka Sekhar Sanyal : May I know from the Honourable Member
whether he is aware of the fact that some persons in the I. N. A. trial in their examin-
ation-in-chief stated that they were tortured but later on admitted that they were
tutored to say so?

: Mr. P. Mason : Tortured by whom, Sir ?
Mr. Sasanka Sekhar Sanyal : By the I. N. A. officers.
Mr. P. Mason : They did make such a statement.

i Mr. Sasanka Sekhar Sanyal : But in the Cross-examination they stated that
they had been tutored to say so. ’

¢ p——————
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Mr. P. Mason : As far as I recollect the evidenoe it did not amount to tutor-

ing. What they said was that they had disoussed the evidence before they ocame

into court. That is what they said.

_ Mr. Basanka Sekhar Sanyal : Is it or is it not a faot that persons who gave

information of such torture were in the custody of the Britishers at the time when

such statements were made ? .

Mr. P. Mason: Neoessari'y. They had to be in custody.

Mr. Sasanka Sekhar S8anyal : Will the Honourable Member please stato whe--
ther, in view of the fact that the persons who made such statements were in British
oustody and at their meroy, and in view of the further fact that there were revela-
tions from them that they were tutored, ho would consider the desirability of
having this information examined by aun expert committee ?

Mr. P. Mason : There is no use of its being discussed by an expert committee.
But I would point out that this question is down for disoussion later on in the
da_“- .

Mr. Sasanka Sekhar Sanyal : Is the Honourable Member in possession of any
information as to how the I. N. A, people were put to similar torture by British
officers ?

Mr. P. Mason : I have seen some rather wild statements, but no confirmation
of them.

Mr. Ahmed E. H. Jaffer : In veiw of the feeling existing in the country will
the Government consider the abandonment of these trials in India ?

Mr. P. Mason : This would be a matter for discussion in debate and not in a
answer to a question. R

Mr. Sasanka Sekhar Sanyal : Is the Honourable Member aware of the public
opinion that the I.N.A. and connected people outside India should have been
brought to India and tried ?

Mr. P. Mason : That is another point. As far as I am concerned, no I. N. A.
military personnel have been tried outside India.

Fripay Pravfr HoLmay rorR Musrid Starr oF H.M.I. Dockyarp, BoMBAY

1428, *Mr. Ahmed E. H. Jafler: (a) Will the War Secretary please state if
it is a fact that the Muslim staff of H. M. I. Dockyard, Bombay, applied for half
.an hour off on Fridays only for prayers. and that their request had been turned
down? If so, why?

(b) Who is responsible for interfering in the religious affairs of the Muslims,
and injuring their feelings? .

Mr. P. Mason ;: (a) Yes, Sir. Itis a fact that some of the Muslim staff applied
for leave on Fridays. Permission was not granted because Government orders on
this subject were not clearly understood at that time. The officers coucerned have
been informed of the Government orders which enable Muslims to have adequate
time for prayers, and these will be observed in future.

(b) There was no intention of iuterfering with the religious affairs of the Muslim
employeee\
Numeer or Bmrrisu axp Inprax OrrioERs oF R.LN.

1420. *Mr. Ahmed E. H. Jaffer: (a) Will the War Secretary please state,
separately, the number of regular Commissioned Officers of the R. I. N. as on
the 1st January 1946, the number of Reserve Officers as on the 81st July 1945,
the number of European and Indian Officers in both the categories on both the
gates and the number of Muslim Officers in both the categories on both the

ates ?

(b) Is it a fact that Government have decided to select sixty-six Indian officers
and Forty European officers from amongst the Reserve officers for the post-war
cadre of the R. I. N., or have Government now decided to revise this number?
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(c) What is the number of Muslim officers to he appointed out of the sixty-six
Indian officers?

(d) Is it a fact that, while selecting permanent officers from amongst the
reservists. Dritish officers of higher ranks are being selected in order that Britich
officers zhould continue to be at the top ladder?

(e) What is the number, rankwise, of British und Indian officers of the
rezular T 1. N. Cadre? '

Mr, P. Mason : (a) Yes, Sir. A detailed statement is placed on the table-
which gives the number of officers, Europeans, Asiatios, and Muslims (Muslims
being includad in the Asiatic total numbers) for the 31st July, 1945, the lst of
January 1946, and the 1st of March, 1946, for R.I.N. officers, and for R. I. N. R.

and R. 1. N. V. R. officers.

(b) Yes, Sir. Proposals for a revision of these numbers are now being consi--
dered. .

(¢) As I have previously said no accouat of caste or creed is taken in seleoting
officers for the R.I.N. Up to the 15th of Maroh four Muslim officers are amongst
those who have been solected.

(d) No, Sir. Up to the 16th of March nine British officers have been selected
for permanent commissions compared with 35 Indian officers.

In the senior ranks the proportion of officers transferring in the rank of Lieut.
Commander is Europeans 5 out of 9, and Indians 6 out of 35. Rank on transfer is
determined by age and length of service.

(e) Details of the regular R.I.N. cadre of officers on the 1st of Maroh, 1946, are
given in a second statement placed on the table.

Statement I.

(a) Numbue of
On 31st July 1945 On 1st January 1946 On lst March 1946

European Asiatio Muslim European Asiatic Muslim European Asiatic Muslinr

() I;iu I. N. 164 68 2 180 88 10 158 Kk 10
ra.
(¢¢) RINR/VR 1271 1278 232 927 1242 229 564 1169 219
Officers,
Note.—Asiatic Column includes Muslim figures. -
Statemnent IT.
(e) Regulur R. I. N. Cadre on 1st March 1948.
L P F
g 3 g . g
< g 4 S £ E
3 g 'E. E - & @a- g § 1
8 & & =3 = 2 & &
Europeans . . . 1 b 16 28 30 63 4 9 1 188
Asintics e 4 10 37 8 1 17 77
Totals . - 1 5 15 32 40 102 12 10 18 236 -

Mr, Manu Subedar : May I know whether it is not true that a large number of
Indian officers of the R.LN. have been sent away after 4} years of good work.
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and that & oconsiderable number of British officers are being taken in their plaoce ;
if that is so why Government do not stop this practioe of taking in further British
-officers from the reserve of the British Navy ; and why they do not take the
-more outstanding Indians from among those whom they are going to send away ?

Mr. P. Mason : I feel an apology is due from me, if not from the Honourable
Member, to this House for repeating so often what I have said. I have spoken a
considerable length on a number of ocoasions on this. The first part of the Hono-
urable Member’s questiou is whether a large number of British officers are not being
takenin . AsI just explained, nine British officers have been selected for permanent
ocommissions. As I also said we have asked for 270 and not™500 or 600, as is often said,
officers on secondment from the Royal Navy. That is actually to the advantage of
the junior Indian officers coming into the R. I, N. because those who come from
‘the R. N. will go back again to the Royal Navy after a short time and will not
therefore block the promotion of their juniors. As I also explained, naval officers
have to be specialized very considerably. Some of them are trained in communi-
-cations, navigation and many other branches, and it is necessary to fill the various
branches with men who have had the training. It was therefore necessary to try
to get oertain British officers in certain of the high ranks. This is partly on ac-
.count of the specialization and partly because so many of the Indian officers are
very young. It was therefore necessary to get a certain number of slightly older
British officers. As I say, help is given by this to the promotion of the junior Indian
officers who have come in by the regular course, in future.

Mr. Manu Subedar : Notwithstanding the frequent explanations of the Hon-
ourable Member—he has repeated today what he said before —does he not realize
the intense feeling in the country that we do not want the British officers in the
Royal Indian Navy ; did not this Government give an aasumnce‘categorically to
the effect that no further recruitment of British officers or non-Indians will take place
in the Royal Indian Navy ; and in view of the great feelinz on this subject will he no

ut this to the Defence Consultative Committee or any other Committee of this
ouse in order to see in what manner those Indians who are being sent away now
oould be fitted for the positions for whioh British officers are being taken ?

Mr. P. Mason : As regards (a) the feeling in the oountry, I do recognize it ;
a8 regards (b) the categorical assuranoe, no categorioal assurance was given. What
we said was that no permanent commissions will be given in the R.I.A.F. or inthe
Indian Army, but in the Royal Indian Navy up to 40 commissions would be giveu.
Ning have been 8o far given and the position is being considered. As regards (c)—
I think that is the final question—whether this question will not be put to the
Defence Consultative Committee, I quite agree. It can be considered.

Dr. G. V. Deshmukh : Are these British officers who are going to be appointed
" notethe rejects from the British Navy ?

Mr. P. Mason : No, none of them are from the British Navy at all. They
are all mombers of the R.LN.R. and R.LN.V.R. None are to be appointed from
the British Navy. They aro at present serving in the reserves. Those who oome

from the Royal Navy, if they do come, will be seconded, but I think it very donbt-
= ful whether the Admiralty will let them go.

RECOVERY FrRoM U. K. AND ALLIED GOVERNMENTS OF COMPENSATION PAID FOR
BouBAY EXPLOSIONS

1480. *Mr. Magu Subedar: (a) Will the Honourable the f:innmve‘Mer_nber
please state the final figure of the amount paid cut as c'or_npe_nsat_lon to (i) prwn}:e
parties, (ii) Bombay Port Trust, and (iii) Bombay Mpnlclpallty, in respect of the
Bombay explosion which took place on the 14th April 1944? .

(b) Were representations received by Government from public bodies that
the amounts psaid out by the Government of India should be recovered from
(i) the United Kingdom and or (ii) the Allied Governments?

(c) What progress has been made in the representations, .which the late
¥inance Member promised to make to His Majesty's Governient on this
subject, and what reply has been received ?
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(d) Has the money been already recovered? lf not, why not?

Mr. B.C. A. Oook. : (a) There are still some claims which have not yet been dis-
sed of and the final figures are not therefore available. The latest figures are-as
ollows :

(i) pyymonts to private parties—Rs. 15,86 lakhs,

(ii) the Bombay Port Trust’s olaim is still under expert investigation by a firm
of Indian arochitsots and surveyors. A provisional sum of Rs. 2 crores has been
included in this year’s estimates for this payment,

(iii) paym>nt to the Bombay Municipality—Rs. 14,75 lakhs.

(b) Yes.

¢ (¢) and (d). The wmatter is under th> active coasid-ration of His Majesty’s
Governm:nt and an early decision is expzcted.
E Mr. Manu Subedar : May I know how long these active considerations will
continue, because this was exactly the reply given to us one year ago, and the ex-
f plosio. is now two years old, whereas the responsibility of the allied arms through-
whose mistakes this explosion took place is so obvious to us? May I know how
long Government propose to take in active consideration of this matter ?
Mr. B. C. A. Cook : It is niot entirely in our hands ; but we have heard recently
E that we may expeot a decision socn.
a Mr. Manu Subedar : May I know why the Finance Department are so slow in
# oolleoting what is due to India from the Allied Nations as well as from the United
i Kingdom, whan the United Kingdom and America and others have already settle
- most of the acoounts outstanding between them ? May I know why this poor coun-
try is kept behind in this very obvious claim ? .
r  Mr.B.C.A Cook : Itisa verycomplicated matter : it has very difficult legal
' issues.

Mr. Manu Subedar : Will the Honourable Member then inform this House what
is th l: reply of His Majasty’s Government on this reprasentation which has been sent
to them ?

Mr.B.C. A. Cook : That will be considered when the reply is received.

| . Mr, Manu Subedar : Do I take it that no reply has been vouchsafed by His
" Mujesty’s Government and that this Government is sitting tight and idle and not re-
minding His Majesty’s Government to give a reply on this subject ?

Mr. B.C. A. Cook : We have had an interim reply.
Mr. Manu Subedar : May I know the gist of that interim reply ?
Mr. B. C. A. Cook : That efforts are being made to expedite a decision.

Beth Yusuf Abdoola Haroon : On a point of order, Sir : the other day I raised a
a point of order in this House that when the Honourable Memberin oharge is a
8 MamYoar of this Houss, ha should answar questions, and you were kind to the
Treasury Benchas by saying that the seoretary may answer. But now when there
j 272 1m)Orbvat g 133tions ths Honoarable Finance Member who happens to be a
' Membor of this House is not even present at question time, although previously the
i "Praotios in this Houss was that Membars responsible to the Department—it was the
: oonvention—were answering the questions. ~Afterwards, another practice was laid
: down tl;at dates were allotted to different Departments, so that Members may not be
pres:nt in th> Hoas> atall and for their convenienca different dates were given for
differsnt Dapartments for asking questions; but now we find this morning that
Financ> Mambor is not evan praseat in ths Hous» althoagh there are important
questions and decisioas of importance have to be taken.

Mr. President : I think I have to say the same thing as I said last time. In

_ order to be able to supply the information or reply to the question, it is not this or that
* Member or his importance or status in the servioe that we should be guided by, but
we must look to the Member who possesses the best information to be given. All

RN
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subjects obviously cannot, I believe, be fully studied by one and the same Member
and he will have to rely upon his subordinates for getting the information. But
that is a different matter. In the present case, the question that has arisen was not
a question of the policy of Government, which the Honourable Member was asking
for, but information as to whether the Government of India was merely expediting
the disposal and settlement of a debt, and he was asking for the gist of the corre-
spondence between different (Governments, a number of Allied Governments being
indebted to the Government of India : that is common ground for both the ques-
tioner and the person who answered. Under the rules, the Chair cannot compel a
particular Member of Government to remain present to answer all replies: he has
got the power of delegation under the rules.

Seth Yusuf Abdoola Haroon : May I respectfully submit that the Leader of the
House should make a note that when Honourable Members are Members of this House
they should not treat the House with contempt ; they should resign and go away
and let others take their place ; but if they are Members of this House they should at
least treat this House with a little more courtesy ; and let me request through you,
Sir, the Honourable Leader of the House that Members responsible for their De-
partments should at least be present when questions are put : the secretaries may
answer the questions, but let them be present.

Mr, President : I am afraid I am not able to see eye to eye with the Honour-
able Member, that absence necessarily implies want of courtesy or no ocourtesy. It
does not imply that at all, because if that were to be the standing rule of inter-
pretation, I am afraid many Members of the opposition can be charged with
the same thing. That should not be our point of view at all. Even in Parliament,
1 believe, there is a practice of parliamentary secretaries answering questions.

Seth Yusut Abdoola Haroon : But they are responsible to some one.

Mr. President : Here also they are responsible to some one. This point is
sufficiently debated now and we will not take further time from the question hour.

Mr, Manu Subedar : May I ask why Government in a year in whioh they are
carrying such a heavy deficit, continue to neglect the collection of 20 crores of rupees
from the Allied Governments whose responsibility in this matter is very obvious

Mr. B. C. A. Cook : I can assure the Honourable Member that we are doing our
very best.

Shri D. P. Karmarkar : May I invite your attention, Sir, to rule 42 at page 9
of the Manual where it is said ; i

‘* If uny question placed on the list of questions for answer on any day is not called for answer

within the time available for answering questions on that day, the member to whom the ques-
tion is addressed shall forthwith lay, etc.”

And in another circular, Members are advised as to whom to address a particular
question. This seems to imply that in such a case the member to whom the question
is addressed should reply ; this is a matter for which specific provision is made
and so it appears from the rules that the particular Member to whom the question is
addressed should reply.

Mr. Pregident : I may invite the Honourable Member’s attention to the defi
nition in rule 2, which says ‘ Member of the Government ” means a Member of the
Governor General’s Executive Council, and includes any Member to whom such Mem-
ber may delegate any function assigned to him under these rules.

UrtmLisaTioNn oF DEFENOE ForoEs IN FigaTiNG Foop FAMINE

1481. *Prof, N, G. Ranga: Will the War Secretary be pleased to state:

(a) if he has read the booklet called ‘“Food Problem' published by the
Institute of International Affairs through the Oxford Press on India’s Food
problem ;

(b) whether he has noticed that the pamphlet refers to a number of activities
of the Defence Services caleulated to help rural reconstruction activities such as
anti-erosion fighting malaria, distribution of food, organising rural people for
production and distribution of food;
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o {¢) whether he has also noticed Mahatma Gandhi's suggestion to the private
Secretary to His Excellency the Viceroy that the Defence Services should be
placed at the disposal of the public in tuckling and solving the food famine and
the reply given to him by the Private Secretary;

(d) whether Government have comgidered. ¢'nee tho* correspondence has taken

piace, how best to utilize the military for this purpose; and

(e) whether Government propose to consider the advisability of making avail-
able the services of the Defence Forces for the Civilian authorities both official
and non-official in tackling this food famine?

Mr.P. Mason : (a) No Sir. I have been unable to obtain it.

¢b) Iam afraid does not therefore arise.
(c) Yes Sir.
(d) Yes Sir.
(e) Yes Sir.
I do not however wish to take advantage of the way the question has been

drafted to refuse information. But I will give my friend the following information
.28 to the steps which have been taken to increase food :

(¢) All units have been told to grow as much food as possible. Troops may work
on the cultivation of crops for three days a week, even at the expense of training,

(#8) All suitable military land will be cultivated.

(#43) Military camping grounds will be handed over for cultivation to anyone
who will take them.

(tv) Produce of Military Farms Department is being increased.

(v) Storage space is being placed at the disposal of the Provincial Govern.
ments,

(vt) Stocks of food have been reléased for Provincial administration,

(viz) Stores and plants are being released for anti-famine measures and will be
moved from point to point by Army arrangements.

In addition to the measures above, which are designed to increase food stocks
the following steps have been taken to reduce consumption, ’

() Reduction of the basic ration.
(i7) Reduction of the animal ration.
(t4¢) More attentiom to cooking.

(iv) Steps for the prevention of waste. Commanders have been imstructed to visit
:food stores, depots and installations more frequently.

{v) Austerity in entertaining.
(vi) Reduction of the export of foodstuffs.
(vit) Export of food parcels has been stopped.

(viti) And finally a cut of 25 per cent of the flour ration and 50 per cent, of th
sugar ration which is supplied to contractors has been made. pe °

Shri Mohan Lal Saksena : May I know what instructions have been issued about
the leasing of camping grounds ?

LB v

Mr. P. Mason : They are to be handed over to oultivators who wish to cultivate
them themselves under their own arrangements, :

Sardar Mangal Singh : May I know whether the prisoners of war loocated in

ndia are being sent away,

Mr, P. Mason : I am not quite sure whether it arises out of the question, We
are sending them away as fast as we can. o

qn Mr. Manu Subedar : Has the ration of these prisoners of war been reduced
. conformity with the revision of the ration for the whole population of India ?
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. Mr, P. Mason : The ration of prisoners of war is governed by the Geneva Conven’
tion. They are bound to get the same ration as the troops of the holding country and
as I have explained several times the ration of the troops has been reduced.

Sardar Mangal Singh : There are tube wells in the aerodromes which have been
temporarily constructed. I am informed that these tube wells are being dismantled.
Will the Honourable Member direct that these tube wells should be used for the grow
more food campaign.

Mr. P. Mason : That is an entirely new point . I will look into the question.
The probability is that if any one desires to use those tube wells and if they are so
situtated that they could be used for growing food, they will be handedgover.

Prof. N. G. Ranga : What facilities will Government provide to make watel
supply available to those who are willing to take over their lands in the cantdnment |
areas for produciug vegetables and other products.

Mr. P. Mason : That will depend upon the locality.

Prol. N. G. Ranga : Where water is available, will the military authorities in
the concerned area take the necessary steps to make water supply available to these
producers ? .

Mr. P. Mason : If there is water under military control in the neighbourhood
this arrangement may be possible but camping grovnds %cnna-]]_v are at & distance
from cantonments when troops used to camp while marching fiom one cantonment
to another.

Prot. N. G. Ranga : What steps are being taken to bring this fact to the notice
of the local producers so that the vacant lands in cantonment and milita1y areas will
be made available to them for cultivation ?

Mr. P. Mason : Local arrangements are made. That is notices are made in the
local papers. It may also be by beat of drum. I cannot say exactly what the
steps are.

Shri Mohan Lal Saksena : What will be the condition of the leases ¢ Will it be
for a number of years or for a short period only?

Mr. P. Mason : I should require notice of that.

Seth Govind Das : Will the Government see that these camping grounds are
made fit for cultivation and then given on lease ?

Mr. P. Mason : I don't think so.

CANCELLATION OF WARRANTS AGAINST MR. PRATIVADA V; BHAYANKAVACHARI

1482. *Prof. N. G. Ranga: Will fhe Honourable the Home Member be pleased
to state: .

(a) if it is & fact that Mr. Prativada V. Bhayankavachari was arrested on the
occasion of the Madras Governor’s visit to Guntur on the 11th December, 1942,
and that after that the Madras Government had imposed on him an internment
orders;

(b) whether it is a fact that he went out of internment thereafter and a
warrant has been issued for his arrest;

(c) whether it is also a fact that all warrants except the one against Mr.
P. V. Bhayankavachari have been cancelled by the Madras Government;

(d) why this warrant against Mr. P. V. Bhayankavachari is not withdrawn;
an

(e) the policy of the Government of India in 1egard to these matters of issuing
and capcelling warrants against the so-called underground workers since 1942
August? .

The Honourable 8ir John Thorne : (a) to (d). I have no information.

(e) Bo far as the Central Government and Chief Conmmissioners are concerned
there are no warrants of arrest pending in respeot of offences commeoted -with ¢
the 1942 disturbances.
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Prot. N. G. Ranga : Are we to understand that whatever warrants there werg
have been withdrawn so far as the Centrally administered areas are concerned ?

The Honourable Sir John Thorne : Yes, Sir.

Prof. N. G. Ranga : Will Government bring this particular fact to the notice
of the Provincial Governments also so that they may also take the same action ?

The Honourable Sir John Thorne : 1 have already explained that after the
war the policy in regard to political prisoners was reconsidered by the various
Provincial Governments concerned and the same applies to persons who were not
prisoners but against whom warrants were pending.

Shri Sri Prakasa : In view of the fact that the Provincial Governments took
action orginally at the desire or the order of the Central Goverrment who made
these laws and passed those orders, would not the Honourable Member consider the
desirability of informing the Provincial Governments that the policy of the Central
Government has changed and that they should take the same action as the Central
Government ¢

The Honourable Sir John Thorne : Without admitting the assumption made in-
the first part of the question I will repeat that the Provincial Governments have
been informed of the change of policy.

REPATRIATION AND TRIAL oF I. N. A. OFFICERS IN SINGAPORE CAMP

1483, *Sri R. Venkatasubba Reddiar: Will the War Secretary be pleased to
state :

(8) if it is & fact—

(i) that Col. Chatterjee, Major Alvi and other officers of the I. N. A. in
the Singapore camp are not allowed tooth paste, brush, soap, oil,
clothing and other necessities of everyday life;

(ii) that even their own clothing has been taken away; and

(iii) that their personal belongings such as watch, ring, etc., have been
taken away from them and that no receipt was granted to them;

(b) why they are not given any allowances, even though they are men of the
Indian Army; and

E , :
E- (¢) why they are not repatriated and tried here, if not released?

g Mr. P. Mason : (a) I have called for a report with regard to minor luxuries

# and shall lay a statement on the table in due course. Clothing and necessities.

3 such as soap are of course supplied.

% (b) Subsistence allowanoes equivalent to 19 dollars a month are paid in kind to
each,

(c) Lt.-Col.Chatterjee is row Llack in Trdia ard 2/Lt. Alvi is on the way.

. The delay in sending them back to India was due to lack of shipping space.

ARBREST OF JOMMANDERS OF CONGRESS SEVA DAL, DELHT
1434, *Shri Mohan Lal Saksena: (a) Will the Honourable the Home Member
be pleased to state if it is u fact that Mr. Radha Raman and some commanders

#® and instructors of the Congress Seva Dal, Delhi, were arrested in February
i 1946? 1If so, on what grounds ?

_ (b) Is he aware that the Congress Seva Dal Volunteers do not wear any
distinotive uniform resemibling military and police uniform; nor do they perform
any military drill ?

‘ (c) Is he aware that such action by the Delhi Authorities has been greatly

- resented by the Delhi Provincial Congress Committee and is regarded as.

unwarranted interference with day to day activities of the Congress as well
the civil liberties and elementary rights of the people ? ven

#% (d) Does he propose to consider the advisability of withdrawing the order-

or orders under which action is being taken ?
%
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The Honourable 8ir John Thorne : (a) to (c). Mr. Radha Ramin and some
others were arrested and are being prosecuted for contravention of the Camps and
Parades (Control) Order, 1944. The case is sub judic: and it would not be proper for
me to make any statement on it.
(d) No.
Shei Mohan Lal Sakeena : When was this order passod and for what reasons ?
“Have not the grounds on which those orders were passed already expired ?

The Honourabls 8ir John Taorae : In 194f. It cannot be said that the reasons
-which led to the passing of that order have oeased to exist.

Shri Mohau Lal Saksena : What were the reasons ?

The Honourable 8ir John Thorne: They were fully explained at the time. Brietly
ithrere was a tendoncy to raise what can be called private armies for political parties.

Shri Sri Prakasa : In view of the fact that the war is over today even offici-.

ally, will the Honourable Member oconsider the desirability of withdrawing those
.orders under which action has basn taken against these men ?

The Honourable Sir John Thorae : I do not think that this matter can be
-yery olosely related to the termination of the war.

MAINTENANCE OF ORGANISATION FOR ENTERTAINING MILITARY PRRIONNEL

1485. *Seth Govind Das: Will the War Secretary kindly state:

(a) whether there is an organisation by the name of ‘'Fouji Dilkhush Sabha'’
or the like in India maintained to entertain military personnel by dances and
.other kinds of amusements; T h

(b) the monthly expenditure involved in each of such troupes or groups of
entertainers;

(¢) the number of such organisations fufctioning to entertauin military
-personnel now, and the total cost per month; and

(d) the reason for maintaining such organisations at such expense at these
times after the war conditions are over?

Mr. P. Mason : (n) Yes, Sir.

(b) Varying costs from Ras. 1,500/ a month to Rs. 8,000/- a month aocording
-to size and quality of the party and whether performing in India or overseas.

(o) Forty six. Their cost per month is Rs. 4,26,800.
~ (d) Although active service conditions have generally ceased a number of R.I.N.
Indian Army and R.LLA.F. Units are still losated in solated stations in India or
oversaas whare thara ar> little or no faocilities for resreation and amusement.
Tt is necassary to provide for the entartainmant of Indian troops in the same way
as for British troops. The scale of ths “Fouji Dilkhush Sabha” is baing reducsd as
troops biom: conoantrated and can make use of losal entertainments,

Shri Sri Prakasa : In view of the fact that in the British method of dancing
men and women conceraed dance themselves and in the Indian system other
womon are commandeered to dance for men, will the Government consider
the advisability of stopping this system acocording to whioch women are thus brought
and made to dance before these men.

Mr. P. Mason : I am not quite sure of the relevance of the early part of the
question as regards the latter part, there is no question of constraint whatever.
These arc professional artists, professional dancers and they are brought and paid
for by the army instead of being hired and paid hy somebody clse.

Mr. Manu Subedar : . May I know whether any method is adopted by the
army authoritics to ascertain from the soldiers themselves what form of enter-
tainment they would want and whether this particular form sclected by the highe
commands was imposed on the soldiers for their amusement ? .
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Mr. P. Mason : We have welfare officers who ?re continually w}nril?gmmupd
: » continuo.sly miking enquiries and it is always a question of balancing
aad they ar 1 v S prefer cinemas, others prefer this

the varioas kinds of ent:rtainmeonts, som:
dancing. ) .
Mr. Ahmed E. H. Jatter : Will the Honourable Member arrange shows by the
Hindn Muhasabha for Members of this House in. which 0880 T can assure my
Ho:ourable friend that he will not bz bothsred by such questions ?

Mr. President : Order, order. Next question *

APPOINTMENT OF DooTors IN THE LM.S. axp LAM. C.

1436, *Seth Govind Das: Will the War Secretary kindly state:

() the number of doctors who were given Emergency Commissions in the
Indian Medical Service and Indian Army Medical Corps since the War started ;

(b) the number of doctors released up to the end of February 1946;

(c) the number of doctors, Indians and Europesns, who were granted Emer-
gency Commissions and who are due for release in accordance with their service
and age groups, but who have not yet been released and have been provided
with jobs;

(d) whether it is a fact that Europeans are being provided with jobs in
preference to Indians and Muslims in preference to Hindus;

(¢) the number of Royal Army Medical Corps officers imported into India
after the defeat of Japan and cessation of hostilities; -

(f) the number of Indians in the Indian Medical Service and Indian Army
Medical Cqrps who are holding Staff jobs, and also the number of the Royal
Army Meaical Corps officers holding Staff jobs; and

(g) whether it is u fact that the Indian Army Medical Corps officers are
being transferred to provide staff appointmeni. for the Royal Army Medical
Corps officers ?

‘On acoourrt -of a ocertain slip, certain portion of Question No. 1436, which I did
not want to put has remained. I want to delete in part (d) the words * and
Muslims in preferonce to Hindus.”

3 Mr. Pregident : The House is in possession of this question.
Mr. P. Mason : The answer is the same in either case.

] (a) 3,504 doctors have been given emergency commissions in the I.M.S. second-
g;wl I.AM. and 2,796 in the I.AM.C. since the war began.

F (b) 678 doctors were released up to end of February 1946.

1 (¢) The number of doctors who were gramted emergency commissions and are
t ordinarily due for release in acoordance wifil their service and age groups (1 to 28)
. but have not. yet been released is 1,714. Out of this number 1,542 are Indians and
§ 172 are Europeans. T am not olear what the Honourable Member means by
& * provided with jobs ”. All these officers I have mentioned are employed.

(d) The answer to this whether the second part is included or not is : “No, Sir”.
(e) 467 R.AM.C. officers have arrived in India since the defeat of Japan.
2 muy, however, mantion that 1,324 R.AM.C. offizrs have returned to the U.K.
g during the same period.

(f) The number of Indian LM.8. seconded I.A.M.C.. and T.AM.(:. officers holding
8 *t&ﬁ_appoultmentg in the India Command is 51. The numbsar of R.AM.C. officers
| holding staff appointments in the Tndia Command ix 42.

(g) No, Sir. .

Diwan Chaman Lall : May [ ask what is the policy of the Government in
; respect of these 487 R.AM.C. oficers who have returned to India since the
i_ defeat of Japan ?

Mir. P. Mason : As long as there are British troops in this country thes: .A.M.C.
officers would be necessary to be employed.
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Diwan Chaman Lall : Is there any policy of employing R.AM.C. officers in

preference to these men !

Mr. P. Mason : No, Sir.

Mr. Manu Subedar : What steps are being taken to reduce the number of British
troops in this country so that R.AM.C. ofticers would antomatically be reduced in
numbers ?

Mr. P. Mason : I submit that that question does not arise.

Mr. Manu Subedar : The Honourable Member said that so long as British
troops are in India, these R.A.M.C. officers would be required. I am asking what
steps are being taken to reduce the number of British troops in this country in order
that medical officers attached to them may also be automatically reduced ?

Mr. P. Mason : 1 dosubmit that the rule is plain which says that supplementary
questions should be asked to elucidate facts. The facts I gave weer that 467 R.A.M.C.
officers have returned. T then gave the reasons for their remaining in India and I
do not think any supplementary question will arise out of those reasons.

.. Mir. Manu Subedar : What steps are being taken to reduce the number of R.A.M.C,
officers who are being employed after their return to this country from Japan ?

. Mir. P. Mason : I suggest that is a new question.

Mr. Manu Subedar : That arises out of this part (e) that 467 R.A.M.C. officer®
have arrived in India. The Honourable Member then said that they will continue
to be employed while British troops are here. T ray what steps are being taken to
reduce this number of 467 R.AM.C. officers ?

Mr. P. Mason : It is not possible to reduce the number of persons who have come
into this country. That they have come in is a fact.

Diwan Chaman Lall : May I know wether it is not possible to reduce their number
by employing Indian dooctors from the Indian Medical Service in place of these 467
R.AM.C. officers ?

Mr. P. Mason : T take it what the Honourable Member means is not how I cah
reduce the number of men who have actually come into this country. That such a
number has come into this country is a fact. What he wants is that I should
endeavour to reduce the total number of R.AM.C. officers employed in the country.
That will gradually be done. It does not arise out of this question.

Diwan Chaman Lall : Is it or is it not a fact that 467 R.A.M.C. officers who have
come baek to this country from Japan are being employed for British troops here
and is it not a fact that their servicss can be dispensed with by th, cmployment
of Indian personnel of I.M.S.

Mr. P. Mason : No, Sir. There are not enough I.M.S. men for one thing.

‘Diwan Chaman Lall : I« it nofga fact that 678 I.M.S. officers have already
been released ?

Mr. P. Mason : Yes, Sir.

Diwan Chaman Lall: How does my Honourable friend then say that there
are nnot enough men to he employed ?

Mr. P. Mason: Tt is a process of movement one way and the other. As T
already explained there has been a considerable reduction in the number of R.AM.C.
officers. 1,324 R.A.M.C. officers have returned to the U.K. and 467 are coming in.
This is a gradual process which is continuing.

Mr. Manu Subedar : The usual reply of Government regarding every service
is that Indians are being sent away and Britishers are being taken, either retained
or freshly taken. Will the Honourable Member consider the feeling of this House
that such a process should not go on and that Indians should not be sent away.

Mr. P. Mason : This question seems to be somewhat irrelevant to the original
question asked. T, would, however, like Honourable Members to «onsider for a
moment what their attltude would be if we fail to release any doctors from the
army for the civil population whose need I am informed is much greater than
the army. I certainly know that every British doctor in the army is anxious to get

h 7
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away into private practice. That is also the case with a large number of Indian
doctors. I have not got available the figures as to the number of those who were
released who wished to go into private practice but I think it was quite considerable
and I think they ought to be realsed.

Mr. President : Next question.
CANCELLATION oF FrREARM LicENcEs IN DELHY

1487. *8hri D. P. Iannirlm: Will the Houourable the Home Member be

¢ pleased to state:

'
u

(8) whether his attention has been drawn to a news item iu the Hindustan
Times, dated the 15th March, 1946, regarding the cancellation of firearm

¢ licences in Delhi;

e e e

(b) whether it is a fact that a number of firearm licences have been cancelled
by the Deputy Commissioner, Delhi on the groued that the licences have not
purchased any ammunition for the last five years; if so, what the number :ss

(c) whether it is a fact that ammuniton was not readily available during
the war, and that the authorities had made anvappeal to the general public to
use ammunition sparingly; and .

(d) what steps Government propose to take to restore the licences thus
cancelled ?

-

The Honourable 8ir John Thorne : (a) I have seen the article.

(b) Yes: 174.

(c¢) No: XNot altogether. Until 1942 ammunition was available in sufficient
quantitly. No appeal was made by the authorities requesting the general public to
use ammunition sparingly. .

(d) None.

Shri Sri Prakasa : A large number of licences arve taken out only for display
purposes. Would the Honourable Member insist on such linocencecs to purchase
ammunitions ¢ ‘Display’ is distinctly mentioned in the arms licences.

The Honourable Sir John Thorne : I think the measures taken by the Delhi
Administration would apply to those licences as well as to others.

8hri Sri Prakasa : In view of the faot that a person like myself who uses his
gun only to shoot snakes when they appear in my garden and in view of the further
fact that snakes appear only four or five times in a year, would the Honourable

Member insist on taking away my arms simply because I do not purchase 200

cartridges every vear ? .
The Honourable 8ir John Thorne : I should not myself interfere.with my friends

| hobby of shooting snakes. .

Shri Mohan Lal 8aksena : What was the objeot in taking away these licences ?
Was it to push the sales of munitions or to have the-arms for auction for some other

 officers or persons wanting them ?

The Honourable Sir Joli Thorne : I do not think for either of these pur-

' poses. But it is generally réoognised that so long as there is control of arms and am-

i munition in India, so long as that necessity continues, it is necessary to scrutinise
| licences yearly as has been the practice for very many years to keep the number

of these licencos down and to give them where really required.
Mr. President : Order, order. The question hour is over.

(b) WRITTEN ANSWERS
CONVEYANCE ALLOWANCE FOR ORDNANCE INSPECTION DEPOT STarF
1438. *Diwan Ohaman Lall: Will the Wur Secretary be pleased to state:
(a) if it is a fact that the staff of the Master General of the Ordnance Branch

;" of the General Headquarters, New Delhi, are allowed to draw a monthiy
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sonveysnce allowance of Rs. 5, Rs. 10, abd Rs. 15 for residing between 8-4, 4-5
and beyond five miles, respectively;

(b) if it is also a fuct thar the Ordnunce Inspection Depot, at present situated

at Anand Prabat, Karol Bagh, Delhi, is directly under the Master General of
the Ordnance Branch;

(¢) whether he is aware that the Ordnunce Inspection Depot draws the con-
veyance allowance only for those clerks who reside beyond five miles, and not
for those who reside within 8-4 and 4-5 miles;

(d) if the reply to (¢) be in the affirmative, why this differential treatment
exists between the staff who are virtually under the same Master General of
the Ordnance Branch; and

(e) whether Governmeny now propose to issue suitable instructions to enable
the staff of the Ordnance Inspection Depot, to draw the monthly conveyance
allowance, with retrospective effect; if not, the reasons therefor?

Mre. P. Mason : With your permission, Sir, I will answer questions Nos. 1433
and 1439 together. :

My Honourable friend has drawn attention to differences in the conditions of
service of clerks employved in establishments under the Master General of the Ord-
nance in Delhi and those employed in the M. G.0. Branch of G. H. Q. in the matter
of compensatory house-rent and convevance allowances. The reason for these
differences is that irrespective of the Branch in which they are employed, the clerks
of G.H.Q. are subject to terms and conditions of service which are related to those
for civil departments of the Government of India and are different from those for
clerks employed in establishments under the M. G. O. which are scattered all over
India. In respect of accommodation, the clerks of the Ordnance Depot are not entitled
to Government accommodation and therefore no question arises of compensation in

Government do not propose to extend the same terms of pay and allowances to
two different categories of clerks.

This answers parts (d) and (e) of Question No. 1438 and parts (b) and (d) of
Question No. 1439. The reply to the remaining parts of the two questions isin the
affirmative.

HousE RENT ALLOWANCE FOR ORDNANOE INsPECTION DEPOT STAFF

1439, *Diwan Ohaman Lall: (a) Will the War Secretary be pleased to state
if it is a fact that the persons working in the Master General of the Ordnance
Branch of the General Headquarters, New Delhi, who have not been allotted

any Government accommodation, draw the compensatory house-rent allowance
m lieu thereof ?

(b) 1s he aware that the compensatory house-rent allowance is admissible

to all those Government servanis whoin Government cannot provide with any
residential accommodation ?

(¢) Is he also aware that no house-rent allowance has ever been given to
the staff of the Ordnunce Inspection Depot, Karol Bagh, Delhi, although that
office is under the Conirol of the Master General of the Ordnance Branch ?

(d) Do Government now propose to issue instructions in order to give the
benefit of the compensatory house-rent allowance with retrospective effect, to
the staff of the Ordnance Tnspection Depot, Delhi? Tf not, why not?

PUBLICATION 0F ADMINISTRATION RBPORT OF DELHI PROVINOE
1440. *Pundit Thakur Das Bhargava: Will the Honourable the Home
Member kindly state:

(n) the vear for which the last Administration Report for the Province of
Delhi wns published;

(b) why full details of the working of the various Departments and statis-
tical figures are not given in the Delhi Province Administration Reports; and

tFor answer to this question, sse Answar to question No. 1438,
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_ (c) whether Government propose to publish the Administration Report for
the Delhi Province for the last few years for which no report has been pub-
lished by incorporating the same in the report of the last vear; if not, why not?

The Honourable 8ir John Thorne : (a) 1939-40.
(b) Statistics were omitted from reports after that for the year 1915-16 with
! the object of rendering the report more readable and attracting more public atten-
tion. ’ .
(¢) No. Detailed annual reports were not compiled during the war in order
that effort might be concentrated on the immediate problem of winning the war.

PERMISSION FOR SALE OF SHARES TO BANK oF Bmagr

1441, *Mr. Ramayan Prasad: (1) Will the Honourable the Finance
Member be plensed to state if it is a fact that a large number of Banks of
India have been given sanctions for sale of fresh shares?

1 (b) What are the conditions required for such sanctions?

(¢) Why wags not sunction given to the Bank of Bihar which is one of the
oldest Banks of India and the premier Bank in Bihar with good reputation

and oredit?

% (d) Does he propose to reconsider this matter and give sanction to this
e Bank? If not, why not?

1 Mr. B.C. A. Cook : (a) Yes.

(b) and (¢). The governing consideration in this particular case was the
® adequacy or otherwise of the capital of the bank in relation to its deposits.

(d) The Bank’s fresh application has been referred to the Reserve Bank of India
% for advice,

.‘.

WITHDRAWAL OF BAN ON ‘ ForwarD Broc’

1442, *Mr. Sasanka Sekhar Banyal: Wil the Honourable the Home
Member be pleased to state:

(a) how long the ‘Forward Bloc' has been under ban;

(b) why the bun has been continuing;

(¢) when the han is likely to be withdrawn;

(d) what stunds in the way of withdrawal of the ban; and

(e) whether (fovernment are aware of the feeling in the country that such

& withdrawal of the ban will be conducive to a peaceful atmosphere in the

B, counirv-al a time when the British Cabinet Mission are exploring the possi-

& bilities of u peaceful settlement between Indis and Great Britain on the basis
- of transfer of power?

The Honourable Sir John Thorne : (a) Since 22nd Juns, 1942,

(b) and (d). TIts continuance has been necessary in the interests of the public

4% gafety and maintenance of public order.

ad (c) The necessity for continuing the ban is under consideration, but T cannot

; undertake to give any date for its withdrawal.

(e) I am not aware of any unanimous or general feeling of the kind.

TERMINATION OF SERVICES OF EMPLOYEES OF AUXILIARY FIRE SERVIOE,
- CALOUTTA -
1443, *Mr. Basanka Sekhar Sanyal: Will the Honourable the Home
.4 Member be pleased to state:

(u) if be is uware that about one thousund employees of the Auxiliary Fire
Service of the Calcutta Fire Brigade who were subjected to strenuous work
and responsibility during the War period have been served with notice
terminating their tenure of service with effect from the afternoon of the 31st
March, 1946;
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(b) if such termination is due to the fuct that the Government of India
have omitted to wmake any provisions for grant to the Government of.Bengal
in the next vear's budget; and

() the needs of the public which these elsployees were supposad to be
fultilling while they have been in service?

The Honourable Sir Jobn Thorne : (a), (b) and (¢). The Auxiliarv Fire Service
wax organised to supplemenf the regular services in view of the increased da
of fire resulting from liability to hostile attack. It was one of the Civil Defence
Services which, when the threat to India of air attack from the East was romoved,
were to be withdrawn by 31st Auzust, 1945, The Government of India’s contribu-
tion hax naturally ceased with the closing down of the service, and although 1 have
no mformation on the point it ix to be expected that the staff employed will he
reduced in numbers, The strength to be  retained is a matter exclusively of
Provincial concern,

DEcisioX ofF LAHORE CANTONMENT BOARL' RE JAIN TEMPLE

1444, *8jt. N, V. GQadgil: (a) Will the War Secretary kindly state whether
it is a fact that the Cantomuent Board of Tahore in its meeting held on
the 31st Junuary, 1946, on the motion of Captain Mohammad Ashraf, Mili-
tary Estates Officer. Lahore Cantonment, upset the unanhinous decision of the
Bazar Committee, and has refused sanetion  for the construction of steps of
the Jain Temple in R. A. Bazar?

(b) Is it a fact that all the elected Members present in the Cantonment
Board 1eeting mentioned in (1) nhove woted against the motion of Captain
Mohammad Ashraf? :

Mr. P. Mason : (a) Yes, becaure the steps of the Jain Temple were to be cons-
tructed on B, 4 land (i.¢., vacant Government land) and it would have been irregular
to permit its use without a lease.  If application is made forlease, it will be granted.

(b) Yes, it is u fact.

DEFENCE OF IXDIANS CHARGED WITH C'OLLABORATION WITH JAPANESE IN
ANDAMAN ISLANDs

1445. *Sardar Mangal Singh: Will the Honourable the Home Member
please state:

(1) whether it is a fuct that over a dozen Tndinns are being tried in the
Andaman Tslands for alleged offences of collaboration with Japanese; and

(b) whether, in view of the fact that there are no lawyers easily available

in the Andaman Tslands, these Indians will be tried in Indin or whether Govern- .

ment propose to make arrangements for their defence at Government expense?

The Honourable 8ir John Thorne : (a) No, but 16 persons are being prosecu
ted for charges of offences against the ordinary criminal law committed during the
Japanese occupation.

(b) There is one law graduate m the Andamans who will be engaged if necessary
for the defence as Crown counsel. Upon production of each accused hefore the
court he will be asked whether he wishes to engage counsel or to be
defended by counsel provided by the Crown : in the first alternative, an adjourn-
ment will be allowed to secure the attendance of the lawver selected by the accused
who, if willing to accept the cas:, will be given facilities to proceed to the Islands and
conduct the defence, '

RETENTION OF TEMPORARY PERSONNEL OF WAR DEPARTMENT

1446. *Mr. Ramayan Prasad: (1) Will the War Secretary please stute whether
Government are aware of the discontent prevailing among the temporary staff
of the offices of the War Department on account of Government’s silence as
regards their (temporary personnel’s) retention for the post-war establishment,
while the retrenchment is in progress?

r

'
1

-~
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(b) What are the considerations for retaiming certain meinbers of the present
temporary staff of the War Department for post-war establishment? Are higher
educational qualifications given no weight for that purpose?

(¢) If the answer to (a) is in the uftlirmative, do Government propose to
consider the advisability of taking similar steps as iy done in the Army to select
guitable candidates from the present teinporary staff whose services have also
been declured as **War Service'' for retention in the post-war establishment of
the various offices of the War Department ?

Mr. P. Mason : (a) Yes, Sir. Wide publicity has, however, been given in Defenoe
Headquarters to the method of selection of temporary personnel for retrenchment
from temporary posts. All temporary personnel are being informed of their
position for retrenchment,

(b) The order in which temporary staff will be retrenched and the filling of post-
war vacancies are separate questions. The order in which temporary staff will be
retrenched was decided as far as Defence Headquarters is concerned after very full
discussions, at which cvery branch in the Headquarters and the main clerical in-
terest. were represented.  The system is based on a combination of efficiency and
length of service. It wax decided not to give special marks for the mere posses-
sion of academic educational qualifications, becanse if & ‘'man had made good use
of his education, he should receive higher grading for efficiency.

The filling of post-war vacancies is a matter for the Home Department. I under-
stand that the position is that temporary Government servants in the ministeria
subordinate and inferior services are being given special facilities to compete for
post-1945 vaeancies by being allowed to deduct their temporary service from their
age for purpose of satisfying the maximum age limit. Orders have also been issued
providing for the registration of retrenched (overnment employvees in the Employ-
ment [Fxchanges set up by the Labour Department and directing that recruitment
to all posts not filled through the Fedral Public Service Commaission or as a result of a
competitive examination shonld be made through the Exchanges.

{¢) The final method of selection has not vet heen decided.

CosTt AND NUMBER OF HINDI AND OTHER BROADCASTS

1447, *Mr. B. P. Jhunjhunwala: (1) Will the Honourab'e Member for Infor-
mation and Arts he pleased to state if it is a fact:

(i) that the nwmber of school going boys und girls who read. Hindi is fur in
excens of those reading other languages; ' .

(i) that in the United I'rovinces 83 per cent. of the bovs nnd girls read
Hindi, in Bihar 81 per cent.. in the Central Provinces 76 per cent.,
m Ajmer 93 per cent. and in Delhi 45 per cent.; and

(iii) that the population of the United Provinces exceeds the population of
Delhi, the Punjab and the North-West Frontier Province?

(b) What js the number of Hindi programines, and the mumber of pro-
grammes of other lauguages broadeast from day-to-day?

(e) What nmount is spent every month over these progranmes?

(d) During the lnst twelve months, how much moncy was paid for Hindi
programmes and how much for programmes in other languages?

The Honourable Sir Akbar Hydari : (a) (i) and (ii). The information is being col-
lectel from the provinces and will be placed on the table of the House in due course,

(iii) Yes.

(b), (c) and (d). No separate statistics are kept which enable me to give the
information asked for. The collection of such information will involve an amount of
time and lahour which will not be commensurate with the usefulness of the results, |,
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NUMBER AND QUALIFICATIONS Ot URDU AND HINDI PROGRAMME ASSISTANTS
¥ ArL Inpia Rapro

1448. *Mr. B. P. Jhunjhunwala: (1) Will the Honoursble Mewber for
Information and Arts please state liow muny persong out of the persons appointed.
as Programme Assistants know Hindi, and how many know other languages
giving the number of persons and the langunges they know and use?

(b) What is the maximum and minimun amount paid per talk? Is there
any difference in remuneration paid to an Englich, Urdu und Hindi writer? If
80, what, and why?

(c) What is the total number of persons employed in this Department, and
from which-P'rovinces have they been recruited, giving their list provinee-wise?

(d) Has the All India Radio & punel of literateurs? If so, who are the persons
on it, and what qualifications do they possess? How many of these persons
know Hindi®

The Honourable Sir Akbar Hydari : The information is being collected and
will be placed on the table of the House in due course,

APPEALS PENDING WITH APPELLATE ASSISTANT COMMISSIONERS OF
INcoME-Tax

1449. *8Sri T. V. Satakopa Ohari: (a) Will the Honourable the [Iinance
Mermber be pleased to state the number of appeals pending with the Appellate
Assistant Commissioners of Income-tax for one vear and over one vear, giving
the name of cach Appellate Assistant (lommissioner and the places from which
these appeals arige? .

(b) What is the strength of the present staff of the Income-tax Directorate,
and the number of Directors of Inspection (Income-tax), Assistant Directors
and Deputy Directors of Inspection (Income-tax)?

(v) How many inspections have these officers minde during the last two vears?
Have they been able to discover any coneealed ineomes? If so, in how many
cases, and of what amounts?

Mr. B. C. A. Cook : (1) I lay on the table a statement giving the required in
formation. Tt is not possible, without an examination of the_relevant appellate
records, to indicate the particular places from which these appeals arose. The numhor
pending has, therefore, heen shown by Appellate Assistant Commissioners’ Ranges in
which they were filed.

(b) I lay another statement on the table showing the strength of the siaff
referred to by the Honourable Member.

(¢) Inspection of assessment records is done mainly by the Headquarter
Office of the Directorate which, in addition, also eontrols and directs the

investigation and collation work done by the branch offices. In all about 930 assess-

ments and 109 inspection reports have been examined. Tn the mmjority of cases
examined, instructions were irsued by the Directorate for the enhancement of the
income to he assessed to tax : but the amount of ‘ concealed income’ cannot be
readily ascertained partly for the reason that it is not known whether these assess-
ments have yet heen finally accepted by the assessees and partly hbecause in a large
number of cases the income had to be estiniated (in the absence of reliable accounts)
and the question of discovering ‘ concealed incomes ’ did not arise,

The investigation and collation branches of the Directorate were imstituted
with the sole object of enabling the assessing officers to detect concealment of pro-
fits at the assessment stage, i.c., before the Insapection atage.
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I. Statement shoun ﬂ‘e ber of appeals pending with the Appellate Assistant Commissioners
of Income-tazx Jor one year and over one year on the 1st January 1946

Appeals pending for more

) . than one year, i.e., filed ir Appeals
Appellate Assistant Name of the Appel- pending
Cammissioners late Anst. - - —-«Total for one
Ranges Commiraioner year, ,c.,,
1940 1941 1042 1945 filed in
1944
Madras
1. Madras ‘ A’ . Mr.J.B. A, Raju . . s ‘e 2 47 49 80
2..Madras ‘B’ . Mr. T. L. Bhastri . A + 17 67 88 28
3. Bezwada . . Mr. T. Aramukham e .. .. 5 5 19
4. Trichinopoly . Mr, P. D, Bwaminathan .. 5 18 37 60 21
Total R 9 37 153 202 148
Bombay
5. Bombuy ‘A’ . Mr. P. D. Deshpande . 1 1 14 14 29 26
68, Bombay ‘B’ . Mr. H, P. Singh . 3 50 108 160 158
1. Bombay ‘ '’ . Mr. C. D. Amin ! 1 22 24 122
%. Bombay ‘D’ . Mr. V.M. Kaikini .. 2 24 31 a7 148 .
#. Belgaum . . Mr. C. A, Entee . e . - . .. 13~
10. Almedabad . Mr. M. H. Variava . . 2 4 13 19 140
11. Alimedabad Addi-  Rao 8ahib V. T. 8hak . . . .. .. .. 9
tional.
12, Karnchi . Mr.R.U. Alim . . .. 2 ] 44 52 62
Total . 1 11 89 230 341 748
Bengal
13. Caleutta * A’ . Mr. M. Ameen - . 1 26 39 46 102
14. Caleutta ‘B’ . Mr. 8. C. Chaudhuri . .. . .. .. 1
15. Dacea . . Mr.N.K.Paul . . .. 4 1 5 L]
Total . .. 1 30 40 71 112
v.r., ¢ P.d& Berar
.16, Lue know © . . Mr. Sudarshan Bayal . * .. . 3 7 10 226
17 Agra . . Mr. Avtar Krishnn . .. . 2 28 30 201
18. Cawnpore . . Mr. B. L. Vaish . .. 1 14 18 a5 81
19. Nagpur . . Mr. B. M. Pandit . . .. s 9 9 34
|20, Nagpur Addl, . .Mr, K. C. Avshia . . e .. .. 1 1 41
Total . .. 1 21 63 85 583
Punjab, NW.F. aud Delhi Provinces
21. Lahore . Mr. Sardar Bahadur . 16 4 4 14 35 - 41
22, Lahore Addl. . Mr. Kishan Singh . . . .. 18 18 T4
23. Lahore 2nd Addl. Mr. M. Aslam . . [ 2 2 11 21 89
24. Amritear . Mr, Dalip 8ingh . . . . 13 13 62
:25. Amritsar Addl. . Mr. Chand Singh . .. A .. B -3 53
i 20. Rawalpindi Mr. Bakhshi Chanan Shah .. .. 1 18 19 71
: 27. Rawalpindi Addl Mr. U. (. Khanna . ‘e 1 . 12 13 38 .
k28, Delhi .. Mr.S8S.P.Jain . . L. 4+ . 43 47 3
29. Delhi Addl. . Mr. A. Hagan . - .. . 45 45 7
:80. Delhi 2nd Addl, . Mr. Balwant Rai Bahal .. . .. 2 2 74
Total . 22 11 T 179 M. 631
Bihar & Orissa
31. Patnn . Mr. H. M. Pattanink . . .. . | 1 24
32. Patnn Addl . Mv.K.P.Binha . A . . .. e o
33. Muzaflfarpore . Mr, P.K. Son Gupta . .. . . 1 1 20
34. Purulia . . Mr. Bhamblu Dayal . .. . 1 1 2 1]

Total . 1 3' 4 58

GmAND ToTAr, . 923 33 196 671 922 2,180
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. 11. Streagth of Staff of the Income-tax Directorate
Investigation :
Designation Headguarter  and collation Tatal
otfice branches .
- e e e
Dirvector . . . 1 . 1
Benior Deputy Director . ! .. .I’.
Deputy Director . .. 2 2
Amiistant Directors ] “:' 3
Asnintants i{ K _L‘|
Clerks . . 3 A4 d ?
Btenogruphers . . 2 3 ) ;
. - i

NuMBER oF Excess PRorITS TAX ADVISERS
1450. *8ri T. V. Satakopachari: \Vill the Honourable the Finance

Member please state how many Excess Profit Tax Advisers have been imported
from abroad? What was the original termn of appointgnent of the first Excess
Profit Tax Adviser? Has it ‘heen extended sinee then? If so, why was an
Indinn officer not appointed m his pluce after the expiry of, the first term?

Mr, B. C. A. Cook : An excess Profits Tax Adviser was first recruited from
the United Kingdom for a perio! of three years from July 1940. His services .
have been extended twice by two vears on each  occasion and will now be
available till July 1947, A Deputy Excess Profits Tax Adviser has recently been
recruited from the United Kingdom on a three year contract commencing from
November 1945, No officer wax available who wax considered to possess the
ability and the necessary experience equal to the British Officer appointed.

SUPERSESSIONS OF ASSISTANT ("OMMISSIONERS OF INCOME-TaX

1451, *8ri T. V. 8atakopachari: \Will the Honournble the Finunce Member
plense state il it i u fact that numerous Assistant Commissioners of Inenme-
tax have been superseded by junior officers in making the recent appointments
of Connuissioners? 1f so, is it true that the present Commissioner of Income-
tax in the Province of Bilar is  jinior to 8ome Assistaut Connnissioners of
Income-tux in the Bilar Province? [ so, why were the claims of the latter
not considered ?

.

Mr. B. C. A. Cook : 1t is correct to say that some of the officers, who have been
selected for appointment as Commissioners, have not pmt in the length of service that
others not so selected have put in and that the present Commyjssioner in Bihar has
ut. in Jess wervice than some of the Assistant  Commissioners in  that
ovinee.  Appointments to posts of Commissioner are, however. not made on a
provincial basis or on the baxix of senjority.  They are made on the basis of selections,
the most snitable officer from amongst  the senior Assistant Commissioners all over

Brifish Indin bring sclected.

EXTENSIONS OF SERVICE TO ASSISTANT COMMISSIONERS AND COMMISSIONE
oF INcoME-TAX. . ° p

1452, *8ri T. V. Satakopachari: (a) Will the Honourable the Finance
Member please stute how many Assistant Comm'ssioners und Cominissioners of
Income-tax have been granted extension  of service nfter supersnnuation?
What is the period of extension in each cuse? Are Government aware that
this policy is creating a serious digeontent mmong the junior officers ?

(b) Is it a fuct that some Assistant Comnmnissioners of Income-tax were
made to retive without granting to them any extension of service? If so, why ..
thix invidious distinction ?

. Mr. B. C. A. Oook: (a) Four Assistant Commissioners of Income-tax and one Com-
missioner of Income-tax have been granted extensions of service for periods of four
“years nine months, one vear eleven months, two vears, two years and one year
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eleven months respectively. (overnment are not aware of any serious discontent
among junior officers. Considering the large expansion that has tuken place in the
Income-tax Departments in recent years and the vastly increased opportunities
for promotion that have arisen in consequence that and extensions of service have
been granted only in exceptional cases where the retention in servioe 6f the officers
concerned has been essential in the public interest, there being no officers with the
requisite ability and experience readily available to replace them, there are
no grounds for discontent. :

(b) Yes ; this is inevitable, for, as I said in reply to part (a), extensions of
service are granted only in exceptional cases, after taking into consideration the
qualifications of the officer and the administrative needs of the Department.

TRANSFER OF APPELLATE ASSISTANT COMMISSIONERS FROM ADMINISTRATIVE
CoxtroL oF C. B. R.

1458. *8ri T. V. Batakopachari: Will the Honournble the Kinunee Memnber
please stute whether any representation was made by the Federut'on of lndian

Chambers of Commerce or nny other body requesting the Government of India
to transfer Appellate Assistant Commissioners from the administrative conirol
of the Central Board of Revenue to the Law Department of the Government
of Tudin? If so, what uction huve Government taken thereon? 1f none, why?
Are Government aware that there is »  widespread  discontent  among the
assesseer ? 1f so, do the Government of Indin propose to consider the advisa.
bility of taking prompt action in the matter?

Mr. B. C. A. Cook : Yeu, representations to this effect have been received from
some commercial bodies, '

On a carcful consideration of these representations Goverument came to the con-
clusion that no caxe had heen made out for placing the Appellate Assistant Commis-
sioners under the Legislutive Department.  Although the Appellate Assistant Com-
missioners are officers of the Income-tax Department their independence of the Central
Board of Revenue is adequately secured by the proviso to section 5 (8) of the Indian
Income-tax Act, 1922, The Board have also categorically announocd that the Appel-
late Assistant Commissiouers should make their decisions to the best of their judg-
ment and that their promotion and prospects will not depend on whether their deci-
sions go against the revenuce or not. I am not aware that there is any widespread
discontent among the assessees on this score but having regard to the legal and the
factual position there ix hardly any justifieation for taking any action in the matter.

IxCREASKD DEARNKSS ALLOWANCE OR PENSIONS TO PENSIONERS

145¢. *Sardar Mangal 8inga: (a) Will the Honourable the Finance Member
be pleased to stute whether any representation has been made to the” Govern-
ment by the Pensioner’s Associations in the Punjub etc. for increase in dearness
allowsnces or pensions, in view o' the prevailing high prees of foodgrains and
other necessaries of life?  If xo, what netion have Government taken or propose
to take on the aforesaid representations?
~(b) Do Government propose to grant the dearness allowance and increase
m pensions to one and all the pensioners (und not only to those druwing
pension up to Rs. 100 as done at present) and on the same senle as sanetioned
for the present Government servants ?

. Mr. B.C. A..Oook:' (a) Yes. But Government are unable to grant any further
Inerease m pensions bevond the seales already sanetioned. '
(b) Attention is invited to the reply given to starred ion N ive
t I v g : juestion No. 481, given on
the 16th November, 18944, to which T have nothing to add.

R.T. 0. O¥FICERS’ RUDE BEHAVIOUR TOWARDS PASSENGERS 0N RAILWAY
. STamons
1455. *Mr. Manu Subedar: (a) Is the War Secerotary nware thut Scrreants
and other officers employed by the R. T. 0. Railwuy stations are rude to
ordinary passengers including Ind'an women ?
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(b) Do Government propose to take suitable action against such conduet
and behaviour of their military personnel on the platform when specific
complaints are made to them regarding such behaviour? '

Mr. P. Magon : (a) No, Sir.

(b) Certainly, Sir. If any specific case is brought to my notice, I will see that
enquiries are made.

UNSTARRED QUESTIONS AND ANSWERS

SECRET SERVICE KEXPENDITURE

168. Sri M. Ananthasayanam Ayyangar : (a) Will the Honourable the Home
Member please state on what items the secret service expenditure of nearly seven

lakhe was spent during the current year, and for what purposes the present budget of
nearly five lakhs has been made ?

(b) Is it a fact that any portion of the amount has been given as subsidy to any
newspapers or to any private individuals ? .

(c) Was an Employment Selection Bureau constituted as also a Civil Selection
Bourd ?

(d) What are their functions ? Why cannot those functions be discharged by
the Federal Public Service Commission, and have they been approved by the Standing
Finance Committee

The Honourable Sir John Thorne : (a) and (b). It is not in the public interest
to give any information on secret service expenditure.

(c) and (d). The Civil Selection Boards have heen set up to conduct the prelimi--
nary testing of candidates for recrnitment to war-reserved vacancies in the [ndian
Civil Service- and Indian Police and in the Central and TProvincial Services. The
Emplovment Selection Burean has been constituted to perform the following tune-
tions : '

(») To investigate and advike the Government of India, the Federal Public
Bervice Commission and Provincial Governments on the applieation of technical
methods of selection for the purposes of recruitment to the various branches of the
public service and for more general employment purposes such as suitability for
industrial and vocational training or for any particular form of employment.

(b) To train and maintain a Selection staff for the purpose of carrving out these
methods of selection,

(c) To superintend the technical work of the selection boards set up by the
Government of India for the testing of candidates for war-reserved vacancies in the
Indian Civil Service, the Indian Police, the Central and Provincial Services.

The functions which are being performed by the Civil Selection Boards could not
be undertaken by the Federal Public Service Commission because of the very large
number of candidates involved. A written examination of an academic nature having
been ruled out, it was necessary to adopt some form of prelminary test before final
selection by the Commirsion. The Presidents of the Nelection Boards have been
appointed additional members of the Commission.

As regarde the Employment Selection Bureau its function in broad terms is the
application of these modern methods of selection to civil needs generally.  The
Commission could not iteelf use these methods without technical staff. Moreover, the

Commission ix concerned with recruitment to the All-India and Central Public Services
but the Bureau’s functions cover a wider field. )

The Standin: Finance Committee has recommended the acceptance of expendi-
t ure on the Bureau and Boards.

B
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CANCELLATIONX OF REVOLVER LICENCE OF SAHU RAMESHWAR NATH ov
PiLiBHIT

109. 8jt. Seth Damodar Swroop : (a) With reference to his answer to my starred
questions Nos. 523 and 524, dated February 26th, 1946, will the Honourable the Home

Member please state if he has received the necessary report regarding the cancellation
of revolver licence of Sahu Rameshwar Nath of Pilibhit 2

(b) If the answer to (a) is in the affirmative, will the Honourable Member please
lay a copy of the report on the table of the House as promised ¢

The Honourable Sir John Thoens : (s) and (b). The information called for has
been obtained and the statement promised is laid on the table,

Statensent

Circular letters appealing for investments in war loans were issued by the SBub-Divisional
Magistrate who, howwver, has neither any record nor recollection of having written individually
to Bahn Rameshwar Nath.

No subsacription to the loan was received from him but no o ication indicating his
grounds for not subscribing is in the Collector's Office.

His armn licences were canoelled ; but his refusal to subacribe to the war loan wa4 not a grouad
for cancellation of his revolver licence,

The revolver was forfeited under section 16 (2) of the Indian Arms Act as tranafer had not
been made or intimated within the presvribed period. He informed the Distriot Magistrate that
he had transferred his other arms but, though they have not heen forfeited, transferees have not
appeared to take delivery or produced their linences.

STATEMENTS LAID ON THE TABLE

Inforsmation promised in reply to supplementaries to Starred Question No. 15695, asked
by Sri K. B. Jinaraja Hegde, on the 4th Apnil, 1946 .

Excessive ReQuisiTioN oF FOODGRAINS FROM CULTIVATORS IN OERTAIN DisTRIOTS
_(a) The Muadras Government has reported that apart fcom some stray cases of oriticism

gain 9 ted with proocurement which were raised at the District Food Counnil
mnetings and fully discussed, there had been no press agitation worth the name,

Information promised in reply to part (c) of Starred Question No. 158, asked by Sri R.
Venkatasubba Reddiar, on the 11th February, 1946
MaNUFACTURE OF TRACTORS AND FERTILIZERS

Three factouries for the manufucture of bonemeal were ataried in the Oentral Provinoss and
Berar and wix in Madras.

Information promised in reply to part (a) of Starred Question No. 162, asked by Seth
Govind Das, on the 11th February, 1946
FrEEZING ACT VIS-A-vIs Proame Act
. lu) Separate atatistics about Tndians and the names of paraons who have acquired and ovou-
pied property under the Pegging Act are not available. The provision with regard to® per:-’ui:n
issiiad wince the Pagging Act cama into force upto 31at January, 1946 iq as follows ;-
(¢) UnderBection 3 (1) (a) (acquisition)-- -304 applications were approved and 91 refused.
(1) Under Section 8 (1) (occupation)--72 applimta‘r:m wore a[:;nrmrod and 69 refused.
(#if) Under Section 6 (2) (new huildings)—18 applications were approved and 4 refused.
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Information promised in reply to Starred Question No. 556, asked by Pundit Thakur
Das Bhargava, on the 27th February, 1946

PERSONS QONVICTED OF HOARDLING AXD PROSITEERING QFFENCES .

(a) b(7) b (i)
Number of persons convie- Number of officiuls pro-  Number of
ted-in connection with the cpeded against during 1943, offioials
—_— Hoarding and Profiteering 1844 and 1945 in connec- {from & (4)]
Prevention Ordinance dur- tion with Hoarding and convicted
ing 1943, 1044 and 1945 Profiteering  Prevention .

Ordinance and for corrup-
tion gonerally

- - - -

Delhi . . 376 14 6
Ajmer-Merwara 10 Nil Nil
Bualuchistan . 19 Nil N
Coorg . . - 4 . Nil Nil
Panth Piploda Nil Nl Nil

%

*NOTE.—-3 cases of gorruption in connection with offences relating to Hoarding and Profiteer-
ing Prevention Ordinance are under trinl in court,

Information promised in reply to Part (b) of Starred Question No. 798, asked by Shre
Satyn Narayan Sinha, on the 8th March, 1946 -

TREATMENT OF CIviL MEMBERS OF Azap HINp MovEMENT IN BRITISH JAILS IN
EUROPE

Government of India bave mude enguiries and arve informed that 9 Indian Civilian collabo-
ruters are now in detention in Germany. They are being held for security reasons st a civil
internment Camp in the Britiah Z e in Germany. The Camp is not a prison but a large en-
closod area where the inmates live together with coinplete freedom of association and with ample
opportunity for exercise. They are not kept in cells and they receive rations on exactly the same
scale as other detenus in the Ciimp who are mostly Germans. There have been no complaints
of ill-treatment.,

Information promised in reply to Starred Question No, 925, asked by Shri Mohan Lal
Saksena, on the 13th March, 1946

PAY AND QUALIFICATIONS OF Mgs. KHix Zaw or ALL-INDIA Rapro

{¢) No. Mrs. Khin Zaw is ecmployed as News Editor and a8 the senior News Editor working
in the Africa and East Asia Section of the External Services, is given some of the reaponsibilities
attaching to the post of Special Officer, Far East Broadeasts, which is at present vacant.
Africa and Eaat Asia Bection broadoasts in English, Hinduatani and Tdmil for Indiana Overseas,
and in French, Burmese, Tonkinesc, Cochin-Chinese, and other Chinese dialects for non-Indian
residents of East Asia. rs. Khin Zaw is « B, A. First Class (Hons.) of the Rangoon University
where she wes working as a Lecturer in English before she came to India with her father in 1948,
In India she has worked us Burmese Translator Monitor und Assistant News Editor and Reference
Officer, before her appointment Lo her present post. The bulk of tho brondcasts from this section
are directed towards Burma and the Far East.  8he is o Buriese and knows Burma and other
Far Eastern countrivs. Her prescnt pay is Rs, 725,

(0) No. She hua bven entrusted with the general responsibility for arrangements for broad-
ceats to Africa and East Aain, because there was no one else available at the time with adequate
knowlodge of Burma or the Far East.

(o) Her quulifications have beeu stated in reply to part {a).

. (d) Bhe wus npg(;inted Reference Officer on a selection made by o Selection Courmittee con-
sisting of the Joint Becretary, Information and Broadersting Department, the Director-General,
All-India Rudio, and the'Director of News, All-India  Radio. Opportunity was given also to other
members of the staff to apply for this post and their applications were also considored by the.
Committev. 8le was subsequently promotcd to the post of News Editor,

(e) First purt: Yen. -~

Becond part: No,
() No.

o
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Information promised in reply to Sturred Question No. 1127, asked by Sri M. Anantha-
. . sayanam Ayyangar. on the 20th March, 1946

CoxTROLS ON PRICES AND MovEMENTS oF ("HARCOAL, Woob aAxD oTHER FrEen

(@) No definite pericd has been fixed or proposcd for the control on the prices and movements

# of churcon), wecd and other fuel into Delhi.  Controls will be necedsary so loug as the nupply and

transport situation ix such that minimun demands cannot be met. 1t is likely thut price control
may have to be continued for some time even after control on distribution has been withdrawn,

(%) The controls were imposed on account of shortages as well 8 the imposition of export bans
from sources of supply in other provinces on account of shortages there. The situation remains
practically the same as last year and it is unlikely that by the 1st of April,.1048, it will have im.

roved to such an extent that the controls become unnecessaty. The position is, however,
examined from time to time and action to aholish or relux vontrols will be taken as early as

fpoodble
(¢} The staff sanctioned is as follows :—
1. Gazetted Officer . . . . 1
2. Inspec.ing Btaff . . . . 63
3. Clerical Btaff . . . . . 36
" 4, Menial staff . . . . . 10

The cost incurred during 1945-46 amounts to Rs, 1,71,000.
*(d) No, 8ir,

SHORT NOTICE QUESTION AND ANSWER
REPRESENTATIONS FROM Woor MErRcHANTS RE CONGESTION oF WooL Ix INDIa

Setlr Yusuf Abdoola Haroon : (a) Will the Honourable the Commerce Member
please state whether he has received representations from the YWool Merchants
in India about the heavy congestion of wool in India ?

. (b) 1s the congestion the result of the export of wool being banned, if so, what
steps do Government propose to take in order to remove this congestion

o) Is the Honourable Member aware that, if the congestion is not removed, the
ndian Merchants will be put to a great logs ?

The Honourable Dr. Sir M. Azirul Huque : (a) Yes, Sir.

(b) Export of wool is not banned. but is allowed subject to certain quantitative
restriotions, the total quantity exportable every year being the estimated surplus
remaining after meeting essential internal requirements, There is no congestion of
wool in the country, but stocks have been piled up in Karachi in the exgeotation of

ly removal of controls, Press note issued by the Government explaining latest
rders applicable to exports of wool is placed on the table. )

(o) It is expected that, in view of the liberalisation of the control policy, there
will be no undue accumulation in future. -

PRESS NOTE
EXPORTS OF GREY AND BLACK WOOLS DECONTROLLED
Now Procedure regarding exports of Whits and Fellow Wools

The Govornment of India have decided to decontrol the exports of grey and black wools.

As regards exporta of white and yellow wools, the * established exporter ' principle has been
" - Any one will be allowed to export white and yellow wool to any permissible destination
provided that for every three bales sought to be exported, he offers to sell to one of the

5‘.’“’“’;’3 mﬂ fr{d t::: Industries and Supplies Department of the Government of India two bules

) Tho offer to sell wool to the Agent shculd be open for six weeks and st prices tixed by the
¢ Industrios and Supplies Department. If the purchasing agent certifies that he has purchased u
§ oettain quantity of wool from a particular exportor, that exporter will be allowod to export ons
i and a half times the quantity purchasod by the Industrios and Supplies Dopartment.  If such

agent certifies that the wool has been offered ut the proscribed price but is not required, then tw.
v and half times the quantity offored for sule to the Industries and Supplies Department will bu
allowed to be rted by the exporter concerned. Thus for cvery three bales exported, twe
i bales will be available for consumption in India.
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The purchases to be mado by the Industries and Bupplies Departmeont are intonded to ensure
ndequate supplies of raw wool to the local woollen manufacturers,

Commeree Department,
New Delhi, March 29, 11486,

Seth Yusut Abdoola Haroon : May I know from the Honourable Member as to * -
~what decision the Department has taken in this respect ¢

The Honourable Dr. Sir M. Asziznl Huque : I may tell the Honourable Member
“that wool is divided into two particular categories, white and vellow and grev and
‘black. So far as grey and black are concerned, they are being decontrolled. So far
-as white and yellow are conoerned, we are abolishing the system of established guota.
‘Anyone will be able to export white and yellow wool and they will be able to export.
to any permissible destination, provided that for every three bales sought to bé
-exported, he offers to sell two bales to one of the purchasing agents of the Industries
-and Supplies Department. The offer to sell would be open for six weeks and at prices
:fixed by the Industries and Suppliex Department. If within that time the wool is not
‘taken, the exporter will be free to export that gquantity also.

Seth Yusuf Abdoola Haroon : May I know from the Honourable Member what
+does he mean by a permissible destination ?

The Honourable Dr. 8ir M. Aziznl Huque : To places where under the regulations
and controls things can go and having regard to the shipping difficultier things can
.be sent.

Prof. N. G. Ranga : In view of the cloth shortage, why does the Government of '
‘India allow these exports of wool from India ? '

The Honourable Dr. 8ir M. Azizul Huque : That is because my friend has never
'been to Karachi and knows nothing of the wool sitnation. Tt is to help the growers
for which my friend is most anxious that these quantities should be exported.

Prof. N. @. Ranga : Are the Government of India not doing enough to enable
-our own manufacturers to have all the wool here ?

The Honourable Dr. Sir M. Azizul Huque : We are doing all we van.

Mr. Abhmed E. H. Jaffer : Is there great shortage in other parts of India and if so
‘why not transfer that wool from Karuchi

The Honourable Dr. 8ir M. Azizal Huque : This is the first time that I am aware
‘that there is shortage of wool in other parts. Those who are engaged in the wool
‘business are circumspect and the fact that thev are not taking the wool leads me to
1the conclusion that they do not require it or my friend does not know the facts.

- MOTIONS FOR ADJOURNMENT

BurNiNng oF MiLiTARY LORRIES 1N CALCUTTA

Mr. President : I have received notices of as many as five adjournment motions.
‘The first is from the Honourable Member Seth Govind Das and Shri Satya Narayan
Sinha. They wish to discuss a definite matter of urgent public importance, namely,
the burning of military lorries in Calcutta.

I do not know how many lorries were burnt and how the matter is of public
importance or urgent.

~ Beth Govind Das (Central Provinces Hindi Divisions : Non-Muhammadan) :
iverytime we hear of certain lorries being burnt and only yesterday it appeared in the
papers that certain other lorries..... ... ......

Mir. Pregident : How many ?
Seth Govind Das : Two or three.

Bhri Satya Narayan Binha (Darbhauga cum Saran: Non-Muhammadan) :
Previously more than cight lorries were burnt.

Mr. President : We are not concerned with “ previousy.”
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Seth Govind Das : There must be something wrong with this Government if such
things are taking place in various parts of the country. Therefore I want to raise
this question, namely, whether Government should not be censored for their attitude
on account of which such outbreaks are taking place in various parts of the conntry.

Mr. Pregident : The matter seems to be very vague in that light.

. Shri Mohan Lal Baksena (Lucknow Division : Non-Muhammadan Rural) : If you
may remember, the last time when a number of military lorries were burnt it was given
qut that a man was run over and killed and then the mob got infuriated and again
there is news that there was another acoident. It is because of this rash driving that
the people are angry. These military lorries are being driven recklessly and unmind.-

_ful of the-passers-by and something has to be done if these accidents are to be stopped.

‘Therefore I think it is a matter of urgent public importance because some directiops
have to be issued by the military. We know from our experience in Delhi how reck
lessly these military lorries are being driven and at a very fast speed. -

Mr. President : .The Honourable Member means that it is negligent driving on the
part of the military. . .

Dr. G. V. Deshmukh (Bombay City : Non-Muhammadan Urban): It leads to
riots and other public disturbances. '

Mr. President : At best it is a very exaggerated pioture of the situation.

fhri Mohan Lal Saksena : Will the Honourable the War Secretary issue instruo-
tions ! I do not want to press the matter for adjournment. But I want an assuranoe
that something is being done,

Mr. P. Mason (Government of India : Nominated Official) : Well, Bir, on the
question of adjournment, I think you have said all that is necessary to say. I take it
that it is not intepded to censure the Government for their own lorries being burnt but
to censure them because they have not taken s to prevent the feeling in the minds
of the people who have resorted to this method of expressing themselves. I would
suggest that there is nothing particularly urgent or recent in the growth of feeling oa
this subjeoct, because I am aware of the fact that for some years there has been con-
siderable feeling on the subject, and in fact I was speaking in another place on tkis
subject & year ago. We have issued constant and frequent instruotions and we are
constantly having action taken by the military police to put a stop to this.

M. Pregident : I do not think I can give my consent to this motion.

FAILURE OF THE GQVERNMENT OF INDIA TO OBTAIN THE FOOD QUOTA DEMANDED
BY THEM FROM THE COMBINED FooDp Boarp ‘

Mr. Pregident : The next adjournment motion is in the name of Diwanr Chamaa
mel He wishes to discuss a definite and urgent matter of public impoertanoe,
namely: — : .

** The announcement that the Goverrument of India have failed to obtain the food quota
demanded by them from the Combined Food Board.''

What has Diwan Chaman Lall to say ?

Diwan Chaman Lall (West Punjab: Non-Muhammadan) : This is within the
rules laid down for similar motions. The matter is of public importanos and relates
to the subject of food. The matter is of urgent importance, namely, what wo

'can now take to supplement the food that is not obtainable from the Combined
Food Board, and it is of recent origin. My Honourable friend, who I am glad to say
has oome back to this House after his trip to America and Europe, in his statemerrs
has announced that 60° per cent. is the portion granted to us out of the total demand
made by him from the Combined Food Board for the second quarter. We do nat
know what we will get for the third quarter. It is necessary therefore in the interests
of the country and the public and the Government and this House, that this matter
should be debated on the floor of this House.

Mr. President : I understand that this is not meant as s oensure motion.

Diwan Chaman Lall : No, S8ir. Adjournment motions, as you are peorfoctly wall
am, are c;f two k‘mdnal—one being in thofm.ture' of & censure motion and anothec
w merely seeks to diso tte t publi i
i% of the lattor kind, T & matter of urgent publio importence. My motiag
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i : now what happened at the Combined Food Board
j and ﬁn:;'lzﬁ?gﬁ:t’iol: iffeil:lsozl:f vlf'a.s placed b(—'ﬁll.b)ll':*e?-hl‘m and how further representa
tions can be made to that Board for more supplies.

Diwan Chaman Lall : You are quite right, Sir.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Leadcr of the
Hous) : Sir, T welcome thix opportunity of discussin. the subject and I shall he
very ghid Uit i admitted. o o decide wh

President : it will be admitted and it is for the House ecide when
it wiI'l: I.un taken utp.. T’T’?J: ordinary time is 4 p.m. but today being a non-official day,
if it is desired to have it earlier, it is possible to do so.

§it. N. V. Gadgil (Bombay Central Division: Non-Mubammadan Rural): I suggest
that it may be taken up at 3 p.m.

Mr. President : Is that the general desire of the House?

Shri Satya Narayan Sinha: Let it be taken up at 4 p.m as usual.

Mr. President : Then the motion will be discussed at 4 p.m.

MESSAGE FROM THE COUNCIL OF STATE

Secretary of the Assembly : Sir, the following Message has been received from
_ the Council of State : .

“ The Council of Btate at itr meeting held on  the 30th Maich, 1946, agieed withour gny
amendment to the Bill to give «ffect to the financisl propesals of the Cential Government  for
the yen beginning on the Ist duy of April, 1848, which war pesscd by the Ligislutive Asecmbly
at its meeting Leld on the 28tk March, 1846.""

RESQLUTION RE RELEASE OF INDTAN NATTONAL ARMY MEN AND
. POLITICAL PRISONERS-—contd.

Mr. President ;: The House will now resume discussion of the Resolution re
the Indian National Army and the release of political prisoners, moved by
Pundit Govind Malaviya on the 4th February last and further discussed on 11th
February. A number of amendments were moved, and there is also one received
later from Mr. Karmarkar. T think, before Colonel Himmatsinhji, who was in

ession  of the House, res mes his speech, it will be better if Mr. Karmarkar
ormally places his umendment before the House, o that speakers may speak on bis

amendm nt also.
Slﬂhlril), P. Karmarkar (Bombay Southern Division : Non-Muhammadan Rural) -
ir, I move :

* That at the end of the Resolution the following be added :

‘ With a view to facilitate an early settlement of the political problems’.”

Mr. President : Amendment moved :

*That ut the end of the Resolution the following be added :

‘With a view to facilitate an early settlement of the political problems’.”
Coloi.el Himmatsinhji will now resume his speech,

Col. Kumar Shri Himmatsinhji (Nominated Non-Official) : Sir, much has hap-
pencd sinoe I began my maiden speech nearly eight weeks ago and which had to be
postponed till today. Taek for the indulgenoe of the Chair and of the House to allow
me a few minutes to finiskh my speech today. I do not intend to raise any oontro-
versies on this subject as u friendly atmosphere prevails in the country today ; an
air of hope ard expectancy prevails all :ound" Both British and Indians are 'a.(iro_
cuting the dictum of forgive and forget. Very soon India and Britain will be on
an «qual and, let ux hope, » permanent friendly footing. Therefore it is vital that
no bitter memorier linger on in the future between the people of o 1wo countries
Sir, it ix for this rcaron that I advocste clemenoy for all the TN.A. persennel and-
sceurity prironcrs.  The British (Contmonwealth and her allies have won this eot
war. 'The whole complexion of things have now changed. Let Goverument t-mgrlo
.!l t_he ?mdom at its command and release the pricorers. 8ir, it would be a co:f'trg
diction in toms for Indiu to attain polictical frecdom on the one hand while keepin .
people bebir d the bars on political grounds on the other hand. T therefore np];oag
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to Government to synchronise nlong with the prevailing eirenmstances, by generously

announcing amnesty to all LN.A. and other political prisoners, say, on the same day

as they announce that Indie is & free country und can count herself along with

othar nations of the world which have their destinies in their own hands. Such
enerous action will be befitting British statesmanship and will be in line with past
ritish history.

Sir, If this appoal of mine is not accepted in the spirit in which it is made,
then I would be inclined to agree with some of the Honourable Members who have
often said that this House is nothing but a demooratic frrce. This appeal which
T am making is not only in accordance with the wishes of mv Indiasn brothers in
thix House but hope of every Indian ontside. Even I feel that my English fiiends on
my right will also wish that we olose this sad episode. T should like to go further

qand say that if the voios of this House is not heard, then the  House serves no betten

purpose than another Chamber which is housed in this building. That Chamber in
its annual function of & two days’ session, commenoes its session by passing Reso-
lutions of condolences on those Members who had died in the pust year and finishes
its session by passing Resolutions of congratulations to ncw members who have

succeeded them
Lastly, 8ir, let me appeal to the Mover of the Resolution that both in the interest
of the prisoners and in the hope that Government will receive our appealin s favourable
light, he will not ask the House to vote on this Resolution.
Mr. Sasanka Sekhar Sanyal (Presidency Division : Non-Muhammadan Rural)¢
Sir, if there is one matter on which not only in this House but also outside all
sections think «8 one man, it is the matter of those persons who are imprisoned
in conneotion with the Azad Hind Government. Before I come to the general ques-
tions involved I would invite the attention of the Houre to things that havehappened
and that are still happening outside Tndia. A large number of personr—it does
not matter whether they are of the Indian Indepondence T.eague or of the IN.A. —
have been persecuted, and a large number of them are still kept in prisons in Malaya,
Sigapore and other places. The first thing that this Government ought to have
done was to have asked for the repatriation of all these Indian nationals in Malaya
and neighbouring places who are very insecure and unsafe there. Even the civilian
population have been reduced to abject poverty and micery on acoount of previous
vindiotiveness there. When the civil population is not safe, how is it that confi-
dence should be available which is a sine quo non for a fair and impartial judicial
rial, '
" There is another aspect of the thing. The British polioy with regard to these
trials whioh was announced by the Under Seoretary, Mr. Arthur Henderson, is that
people will not be tried merely for collabo-ation, but there should be an additional
factor of brutality or atrocity. If there is one thing which is olear, it is that this
polioy has been departed from in Malaya and the neighbouring places, and 1 will
give you one exumple. There was one prisoner—I am sorry, Secretary, External
[ Affaira Department is not here at the moment—who was perscouted do vou know
for what atrooity or brutality ! He was conneoted with the Grow More Food cam-
paign and while he was oultivating sweet potatoes three rubber trees had to be up.
Footed, and he was persecuted on the charge that he was collaborating with the
Papanese by removing rubber tress. This is the nature of offence for which people
:.ro porsacuted there. Of course T must say that after the very strong pubMc opinion
hat has made itself vocal in India, things have improved a lot, but even then it is
pxtremely unsafe and undesirable that trials should be held in an atmosphere where
[ndians are negleoted and do not feel at home. Today a large number of cminent
P'r-ons are in prisons. For example, there is 110 leas an- eminent porson than Mr.
Thivy who had the unique pride and privilege of being for som time the Secretary of
¢taji Subhas Chandra Bose. There is one Mr. Sahay, one Pritam Siugh, there i one
. Major Abid Hossain, one Major Gopalswamy and one Dhillon, and several others,
A They have been in priron for quite a number of months. I may tell you That
' no oharges are framed against them and even today in the name of ‘interrogation!’
\%hese peopls are detained in detention camps where life is very miserable,
My grievanoe is that the Government of Tndia do not take steps either to bring them
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here xo that thoy could be tried here, ¢. do somathing which will inspire confid=noe
in the minds of these helpleax p-ople and show that their Government has after all
not forgotten them. No pressure has be:n exerted by the Government of India in
this cormection. The postion of law is very clear: If these people are once
‘hrought here, they will be tried—if they are triable at all—under the ordinary law *
of the land. As my Honourable friend, Mr. Jafier said with regard to those who ‘
were serving in the Army, that if they are brought into thix country and once they
are on the soil of Irdis they are within the law of the lund. Therefore it is a question
of diplomatic obligation ; it is & question of diplomatic propricty. The Covern- |
ment of Irndia ought to have brought them back. |

Bir, I want to give some information to the House regarding a large number of, -
- p.ople who ere now rotting in jails and do not know what the authorities are going |
to do about them. I refer to Siam. They joined in the activities of the Indian
National Aimy, «nd after the defeut of Japan they were put irto jail. Persistent
efforts to obtuin info, mation regarding those pcople have riot been fruitful. My good
friend, Secretary of the Commonwealth Relations Department tried to get informa-
tion, but nothing wax m:de available. Why this imbecility? After all the Gov-
ernment of India is not in a suberdinate position. We send our labour to Malaya
and to neightouring places, and it is on Indian labour that their industry flourishes.
If this Government could hold out a threat that unless our nationals are treated
fairly and squarely, we shall refuse to send labour to that part of the country, I am
sure it will prodiice some effect. '

Then, Sir, I give you ome more irformation. At ore t'me alout 350 prironers
“were ‘loaded’ on boat in Siam and they were given an assurance that they would
"be brought to India. But on the way they were unloaded at Singapore. They were
funwilling to land at Singapore, but the Goverrment of Irdia bad given instructions
that they chould not be allowed to come to India because their arrival was not
considered desirable by them. Instructions were also given that if necessary
force and violence might be used for detaining them at Singapore. This is the con-
duct of the Government of India with regard to our nationals abroad. Therefore,
8ir, through my amendment, I have sought the mandate of the House to give a direc-
‘tion to the Goveriim 'nt to bring back these people from abroad and if they are to be
tried, they hould be tried in this country.

Do you know, 8ir, that information regarding the brutal treatment of these
350 prisoners was published by a correspondent of the Hindu. This correspondent
co.ld not get passage by land, but as soon as this information was published he was'

-all of a sudden given passage by air, and he was told to leave the place. 8

quen, Sir, we come to the fundamental question: why should these peopls
be tried at all. What have they done which even Englishmen in the same ciroum-
gtances would not have done ! The story of the formation of Azad Hind is not a

story but it is history. What was the position with regard to these people whe .
joined the I.N.A., whether they were civilians or whether they were in the Army?
When the Japanese invaded Malaya, the civilians wanted to be afforded the op?orh:-
nity of defending themselves, but the British Administration, on the greund of pres-
tige, not only declined to give them arms but they even declined to give them sticks.
In these circumstanoces all those emall countries fell to the Japanese. And what did

the representatives of the British Crown, who are now olaiming sovereignty and who
are now olaiming the right to try these civilians and the IN.A. men, do§ They
threw the entire Indian population to the meroy of wolves, but e Britisher and:
every bottle of whisky, even the last cigarette case, was given a comfortable exit by
land and Sea and by ajr. Even their dogs were allowed to come by air, but as against
that these unfortunate Indians were not only not given any facilities when they
came to air ports and sea ports, but they were forced back. In these circumstances
what could they have done! There were two courses open—cither to be

abrorbed by the Japs or to have an independent existenoe, and as a matter of fact the
instruotion whioh was given by the British authorities was to toe the line of the
Japs, I will give one example of T. P. Coe. He tried: t0 come away
but 8ir Shenton Thoma, the Governor of Mahy‘ gave him instructions

to fall in line with the Japs and to obey their orders. Another
instance is one Captain Pritham Singk. He is now in prison.
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was in the IM.8.  He was given instructions to serve the Japanese and he obeyetl.
But a large numb.r of peoplv inst:ad of getting absorbed by the Jap.nese preferred
to take a more honourable course, namely, to have an independent existence. They
found dangere 0.1 either side. They saw that the British had fuiled in their duty and
that the condition of India was insccure, Q. the other side they saw that the Japs
_ were cacting their greedy eves on India. They were between two dangers and they
# took the honourable and brave course of trying to ward o'l the danger from either
tide. They made up their minds that the Japs must not enter their land, and they
also made up their minds that the British must leave their land. Tt was in this state
of piyehein-y that the Azad Hind Government came into existence. They found in
Nataji 5 ' Lus Bose, a man of destiny. They rallied round this great statesman and
patriot. In the course of a short time they had territory of their own, their own
1th?hange and currency and their own military resources and they had every right to
see that the Japs did not succeed in p netrating into their hom-lund of India. And
at the same L. they had every right to see that the British power was expelled from
thie land. Sir, this is the context of the case. /If anybody ought to have been
prosecuted, I submit and maintain, that the Bri hArmy officers who were responsi-
ble for the safety of the people in their care and who abandoned them at the critical
moment and retreated only for purposes of their own safety. These people ought
1o have been prosecuted, and if anything could and should have been done in respect
of these brave Indians they ought to have been given the highest honour that our
eountry lﬁu]d have fivan What is more, I was submitting that sovereignty is not
a one sided affair. It carfies with it itse own obligation just as you have in the ordi~
nary legal language the relationship between the landlord and the tenant is a mutual
affair. Similarly the relationship between the Crown and the subject is one of
mutuality. If the Crown abdicated, i.e. the representatives of the Crown let down
the subjects, the subjects were to choose their line of action and they did it
bonourably. Their status, after October 1943, when they declared war upon the
British, was recognised as a sovereign state by at least some first class powers of
Europe and Asia. If they failed in their mission it was only a matter of chance. If
today by some more favourable circumstances they had sucoseded in expelling the
British out of India, what would my friend, Mr. Mason, and hi« European comrades
expect ! They would expect not to be treated as ordinary criminals under the
Penal Code. They would certainly have expected treatment as prisoners of war. So
as the Englishmen put it : Do unto others as you would have others to do unto to
% you. If you wanted such treatment it is only just and proper that these people
¢ should be given similar treatment. My friend, Mr. Mason,’ the other day in a very
well.put speech raised the plea of brutality. As a humble student of law, this expres-
sion brutality or atrocity is very vague to me. On one occasion I wanted to ascertain
from the Government whether there was any description or definition of brutality
or atrocity. There is none. And if a man can be accused of brutality or violent
collaboration when rubber trees were removed, then everything can be brought into
the category of brutality. Even in today’s Hindustan Times there is n message
from Reuters published that His Majesty’s Government has made it clear that only
collaborators will not be put on trial and such cases will he withdrawn but if such~
collaboration has led to the commission of brutality or atrocity by others, it will
come within the category of brutality for him. This is spiritual brutality and the sin
of one must be visited upon the other, Then look at the matter from one important
aspect. You have been a lawyer. I am glul that you have been. Sofar as the
question of evidence is concerned, who is giving evidence of brutality? They are
persons who were accomplices with the accused but somehow or other have beuc!mo
weak before British power and now wish to purchase their safety or their promotion.
& They are the persons coming as witneases to alleged brutality and the trial in certain
# cases has brought in the revelation that what these persons have said are not their
% voluntary statements in all cases. They have made statements which are the result
4 of the ‘brutality and tutoring by their British prosecutors here. What ix the good
- of pursuing this matter with such high-sounding phrases? It isa fundamental concep-
tion of British jurisprudence that an accomplice is not worthy of credit unless his
words are corroborated by independent testimony or evidence. :
May I have your permission to speak a little more ? My party will adjust the
time accordingly. )

B
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Mr. Sasanka Bekhar Sanyal

%Vhat. is the good of bringing t]hxs I will just give an example. When there
were allegations of torture by Ram Manohar Lohia, when there were allegations of
torture by Mukunda Lal Sarkar, and Sisir Bose, Aurobindo Bose and Dwijen Bose
and ‘wheg there were allegations of torture by a large number of political prisoners,
why was this matter not brought before a court of law  After all a man can be
convicted upon the testimony of one man. There the policy of the Government
was that here is the version of the prisoner on the one hand and here the version of
the jail authorities and the police on the other. Therefore high policy required
that the matter should not be hrought for trial before a court. Where is that policy
here ? A man who was a comrade of another, one who has bravely stood the trial
saying that we wanted our country to be free and we felt that we: ‘
were relieved of all obligations to the Crown, against that man who has been de-
moralized by temptation, he comes and says that such was the torture. Is that
consjstent with British policy ? Is it consistent with British jurisprudence which
stands out as one of the finest pieces of jurisprudence in the whole world ! There-
fore I submit that this bfutality story is a tell-tale story. Then consider the matter
from the practical point of view. After all a battle-field is not a married man'’s
chamber A battle-field is what it is. Feelings run high and nerves are high strung
in peop’e who are looking to the liberation of their country with fire in one pocket
and with death in another. These were the people who did not like to line up with
the others in the same place. Therefore if there were some technioal errors here and
there it is 10t right that they should be given a monstrous proportion for purposes
of a tria’ 11is vindictiveness, it is brutality. T.ord Morely, an ex-Secretary of
Btate, said aft. r Charles I was dethroned and put on trial that this procedure was in
itself an act of war and it was just as indefensible and as assailable and on the very
saine grounds as war itself. If that is applied to these trials, proseoutions and prese-
cutions, these are more brutal than the alleged brutalities in the battle field of persons )
who were fired with the zeal for the liberation of their country.

My friend, Mr. Mason, gave a homily on integrity. He had also a fling on
Indian nationhood. He asked us to look back to the past history of India. He said’
that it would be bad for the future Government of India to overlook this betrayal
of the army. May I invite the attention of my friend Mr. Mason to the history of his
own country ? What was the position when the English people went against
Charles I? What was the morality behindthe Protestant Revolution ? Is he prepared
to say that the British people including the civil and military condemned themselves
by going against Charles I, who was the King of England at that time ? What was
the position in the American War of Independence ? Is it betrayal ? Whom did
they betray ? The Americans were the British oousins across the Atlantic. I say
however that our position is much better. The Americans thought that the Stamp
Aot exceeded the limits of British authority and the Amerjcans considered it un-
justified. What did James Otis of Boston say ! He said that the British certainly
were in the wrong and the Americans were in the right. What did the famous
English historian Mr. Freeman say ? He said that Hobbs and Bacon gave the idea
of democracy. The Puritan Revolution gave shape to those ideas and George
Washington expanded it across the seas. We want to go a step further. ...

Mr. P. Mason (Government of India : Nominated Official): I did not really have
a fling at Indian nationhood. What I did say was that it might be a good thing to
look back to the past and consider how many battles might have been won which
were in fact lost owing to inability to depend on fidelity on the part of their comrades
on the field of battle. But none of the points raised by my friend relate to that.

.. Mr. Basanka Sekhar Sanyal: If the Honourable Member objects to the word
fling’ T withdraw it. If there is any precedent or parallel with which to test this
case, it is there onall fours in the American War of Indepedence. We are on stronger
g-rnunda. The Americans were of the same race. They were of the same blood.
f we acoept Mr. Freeman's verdict that George Washi.n%t:ol; extended it across the

soas, we go a step further. Our Netaji Subhas Chandra extended the ideology
much further.
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My friend Mr, Mason was spoa.km,% of betrayal. Whom were these people
betraying. If they were guilty of betrayal, they were guilty of betrayal of the foregin
power over them, the power which also failed in its nltimate obligation to proteot the
army and civilian population under them. When these people were let down,
when they were handed over to the enemy, they had every right to take steps to
get rid of this unwanted and undesired foreign rule in India. Therefore the story of
betrayal and integrity is an idle story and the less said about it the better both for
this side and the other side,

Coming to the question of brutality I will not refer to the brutality of our

British administration in the past. These people were fighting for ¢heir country,
They were even courting death for the liberation of their country and as such there
'was some justification for their being violent. But what is the justification of this
armed Government here being brutal to the unarmed civilians of this ocountry,
I will not go back to the old history and detail the circumstances in which Sirajuddaula
was killed and Nand Kumar was executed. I will not refer to Jallianwalla bagh
or to the atrocities of 1942 which is the subject matter of another resolution. I
will not even refer to the recent happenings of shooting from the air upon inhooent
and unarmed crowds whose only fatlt was that they wanted to have their voioe heard
I will make a present to the people and this House some other atrocities of this Gov-
ernment and those who do not know about it will shudder after hearing it. There
waa one coastal battery, battery No. 4 in Cochin. There were young men of all
provinces there. General Auchinleck, who was not then Commander-in-Chief
at that time was so much satisfied with their conduct that he recorded his appreciation
of the performance and efficiency of this coastal battery.  Then the rub came. The
Britishers in the regiment grew jealous of the Indian3i. The Indians on the other
hand thought that since they had the appreciation of General Auchinleok they were '
entitled to be treated on equal terms with the Britishers. Even the ordinary
constables would try to lord over these V.C.0.s. These V.C.0s. wanted to be
treated equal with the Britishers of the same rank. This was interpreted as mutiny.
I want Mr. Mason to hear me. Every word that I say is full of responsibility. This
was interpreted as mutiny and somehow or other in this context one British officer
was condemned (I will not name him but if the Honourable Member wants the name,
I will give him afterwards. He was degraded for inefficiency and loss of integrity
—1I use the very words used by Mr. Mason namely intogrity) he came back and
proclaimed that he must teach these Indians a lesson. All of a sudden there was
some firing in some palmleaf hut. These Indians were put on trial and T will tell you
'how the trial was conducted. A person who was degraded and who was acoused of
pilfering came forward as the most. important witness. I do not know whether there
was a court martial or anything like that. These people were between the ages of
19 and 21. Ten of these persons were put on trial. Nine were sentenoced to death,
*They were tried in St. Andrew’s Church at Bangalore and executed in Madras.
These people wanted to have their defence. They were not allowed any defence, -
One incompetent Indian military officer was appointed as a defence counsel or lawyer
and as he tried to do his best, he was degraded from his rank and even the show of
defence fell. Ultimately these nine unfortunate young men were hanged,

Mr. P. Mason : Muy [ ask when all this took place ?

" Mr. Sasanka Sekhar Sanyal : In the year 1943. May I ask the Honourable
Member if he has any information to the contrary ! The trial took placy at St.
Androw's Church, Bangalore, and the execution took place in Madras. [ can also
give the names if my friend wants. In an Army Order dated the 29th Qoctober,
1_943, the execution was published. These are the names : Jem. Thakar, Hav. N.
K. Dey, Hav. D. ). Roy Chaudhury, Hav. N. Bawa, Hav.C. R. Mukherjes, Nk. T,
Ch&kr&varty, Gr. 8. K. Mukherjee, Gr. K. P. Aich, Hav. N. M. Mukherjee, Gr.
R. N. Ghosh, Gr. M. Rahaman—the last two wers given transportation for life,
And there was one A. C. Dev. He was given seven years R.I. on the ground that
he was aware of the contemplation of a conspiracy for a mutiny which, however,
never took -place, and it was said that he did not disclose the informaition.
Persons who refused to give tutored evidence and who wanted to be defence '

*Corrections mada vide Honourable Member's request at page 33017
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witnesses were terrorized. But, for the version they gave to the Military Depa.rt-
ment they were accused of perjury and they were kept ina small cell which is
cight feet by six feet. About twenty or twentyfive persons were put there. It was
Beleen or Black Hole, whatever you might call it. They were starved and hum-
iliated on thé ground of perjury, and imprisoned. Some of them have been
recently released, and the British people have not had the elementary sense of
cbligaticn to publish «vena grain of this information. That is what we find on
the score of brutality. .

And do you know, Sir, how these people ware trapped ! So far as t:hls N. M-
Mukerjee is conterned, as soon as he heard that he was prosecuted on this ground,
be wrote to his men in Calcutta, and his brother ran up to the military authorities
with a lawyer D.M. 8m. The military authorities did not allow an interview.
They said that when charges were framed, the charges would be forwarded to
the lawyer, and the address was taken. Subsequently, when he wrote from Calcutta
again, he was told that the charges were not ready. I have got the correspondence
bere, but I will not go through the correspondence as that will take time. I simply
want to assure my friend that I am speaking from dependable papers, and if he wants
to peruse them I will hand them over. He was told then that the charges were
not ready. Then, after some time, a wonderful telegram came to this lawyer .
“Civil lawyer’s assistance not required”. Sir, English is their language. But as
regards the uxe of that language, “ Civil lawyer's assistance not required ” is
different from “Civil lawyers not allowed”. These people naturally thought that
either the proceedings were going to terminate or that the proceedings were not of
such a serious nature as to require the assistance of a civil lawyer from outside.
Then, Sir, will you be surprised to hear what handy piece of information came there-
after ? A letter was sent to the unfortunate widow mother that he was found guilty
and that he was executed on the 27th of September. The unfortunate mother was
also told that he applied for mercy but merey could not be given. My friends who
are now trotting out all sorts of brutality of prisoners in the war field, and depend-
ing upon the doubtful evidence of tutored persons, I say, their hands are coloured by
the blood of brutality. Let us not hear all these things. My friend, Mr. Mason,
and my good friend, Mr, Griffiths, also, made a plea that when power is transferred
to Indian hands let us not allow treachery or betrayal of these people. Beware,
future India, if power is really coming to us, we want our own army and our own
military, and if we have to fall back upon somebody or some group it is exactly
these 1. N. A. people who have suffered in the first instance. They have been
through fire and blood. They have done for the liberty of the country what others
could not do in spite of, their desire. They have among themselves solved the
Hindu Muslim tangle. They have experience abroad and they have now come.
These are the persons who will give first-class nucleus ror our national Indian Army’s

composition and for that narrow reason also we want them to be free and to be in our
midst.

Today we are on the eve of changes. It is the desire of everyone that nothing
ehould be done which is bitter and that nothing should be said which is bitter. Let
us agree not to say anything bitter. But then 1 would appeal to the European
Members of the Government, if they desire that their performance on the platform of
brutality should not be remembered or discussed, is it not equally desirable that
technical errors on our side should also have to be written off. ~After all, if we
examine the balance sheet of our performance and the balance sheet of their per-
formance, Sir, it will be just like a mole hill below a mountain.If it is really, as I have
heard and understo>d Mr. Griffiths the other day, that they are anxious to see
transfer of power to Indian hands and that they will be glad to settle down as
traders with Indian capitalists, if that is so, Europeans must purchase goodwill, and
for purchasing goodwill they must take their own share in the slogan of ‘Jai Hind’.
They must make us feel that they also feel like us. After all, if they want to stay
in Indu‘ they must share our sentiments. Even today I have a suspicion. The
Ceylon Government succeeded in getting the release of people who went against the
British power. The Burmese Government also sucoeeded. But our Indian Govern-
ment is not doing that. Why ¢ My suspicion is tht they are haunted by the halluci-
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nation of Subash Chandra Bose. It is their uncertainty. They somatimes think
that he is alive. « They sometimes think that he is dead. If he is dead, my Earopean
friends ought to understand that “Long live Subash Chandra Bose” is the Indian
cry today, and that it will continue to be so far some time to come. If he is alive,
the future Government of India, for peace and prosperity, for the peace and pros-
perity of the whole of Asia, will have to recall Netaji Subash Chandra Bose. That
being the attitude of India as one man, if Mr. Griffiths wants to extend his hand of
fellowship, he must take his share in the slogan of ‘Jai Hind’ and he must take his
thare in the struggle of Indians. If we have to clear our accounts of past regrets
and look.to the future, here we on all sides of the House, and outside, have to cry
*Jai Hind” and ‘“Netaji Zindabad”, for that is the way to peace, that is the path to
goodwill. ir, I move.

Singh (West Punjab: Sikh) : Sir, the Malayan warfare and
the march of the Japanese through Burma is a most unfortunate episode in the
history of this war. It was a very badly managed affair, and from the very beginning
everywhere the persons of the Indian Army were let down. As soon as the Japangse
entered into Bangkok and warfare started, the British armies were receding and were
leaving small portions of the Indian army behind ; so much so that they left Singapore
all of a sudden. I am not sure whether they have so far been able tu attiihut: the
fault of mishandling of that episode on any General. But this is true that the British
army were always receding and were leaving the Indian part of the army at the
Japanese front, not only to fight but to surrender also. So much so, that when they
actually retired and left the shores of Singapore and other ports in that neighbour-
bood, they took jolly good care, that all the British army and women and children
thould be taken with them to India or other parts of the empire, but mainly the
Indian soldiers and officers were left behind. The march into Burma was still worse ;

1r.M. 50 much so that when the enemy reached Rangoon and Mandalay and
other places, not very far from India, the Indian families and small children and
girls and boys had to walk bare footed without any rations for hundred« of miles to-
India. They were not given any facilities to get out of the country. The conduct
of Col. Hunt when he handed over those prisoners to the Japanese was also objection-
able because his advice certainly encouraged demoralisation which had set in in the
Indian Army which he left behind. Eventually they organised themselves into the
Indian National Army. But soon after there was a quarrel between she Japanese
and the officers of the Indian National Army, purely on the ground that the Japanese
wanted to have things in their own way, but the officers of the Indian National
Army who had organised that army to protect themselves and the Indian nationals
in that part of the world would not submit to their orders. The result was that our-
best men, like Mohan Singh and Niranjan Singh had to rot in jail up till the last
day of the war when they were rescued and brought home by the British Army.
o, if under such circumstances these people organised themselves to save them-
velves their countrymen and countrywomen in that part of the world, in the midst
of that confusion, T think, today to blame them would not only be wrong but a sin
and a crime. 1 would ask the Government that when they had left Burma and
Malaya, when the Japanese were all powerful there, and the Japanese wanted the
Indian National Army to accompany them and attack India under their own condi-
tions, and the Indian National Army refused to do so and a very large number of
responsible people went into jail, and British India was quite unprepared to fight
against the Japanese on the eastern front what was there to stop the Japamese to
enter India if it was not the good faith of the Indian National Army who refused to
work under their orders ? I think those people who behaved in that way and tried
to do all they thought was good for their country,—to treat them like you are treating
them today, is I think very wrong. You adduce evidenco and accuse the members of
the Indian National Army for having committed brutalities on some of their men, in
the name of disciplinary actionn. But after all, from what we have read ahout the evi-
dence which has been adduced to prove their brutalities, I would request the Govern-
ment to see if there is anything that can be compared with the brutality
cemmitted on the Indian Army in Burma and Malaya and on the Indian nationals
whoever you left there, while you left the country as you did in Burma, Malaya and
Bingapore. I think that was downright betrayal of the Indians who lived in those
Places. If you do not call that brutulity, I am afraid 1 do not know what it ix; and if
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you compare that with the alleged brutalities of the Indian National Army people,

you will find that the acts of your officers were far worse than any comnitted by
le. . .
those II) P. Karmarkar : Mr. President, much has been said from different sides of
the House regarding the advisability of the immediate release of the brave men of
the Indian National Army and the political prisoners who are wrongly rotting behind
the prison bars in India. It is more than eight months that His Excellency the
Viceroy in his broadcast following the release of members of the W:?rkmg' Committee
of the Indian National Congress uttered those memorable words “ Forgive and for-
get ”. That admonition and suggestion we all hoped, was not for one side only,
namely, the Indian National Congress:we had thought that that advice applied also
to the Government of India. But up till now we have not had any the least evidence
that the Government of India has seen reason and has learned to forget, much less
to forgive. When we hear that the members of the Indian National Army will not
be indicted with the offence of waging war against the King, we do not give very
great credit to them for that as an act of clemency. The reason was very obvious ;
the Englishman of all persons is a very practical being ; he knew full well that the
ciroumstances attendant on the foundation of the Indian National Army, their sacri-
fioe, their valour, their patriotism and their love of their countrymen had deeply
stirred the hearts of those people even in the Indian Army ; and as a measure of practi-
cal expediency they dropped the charge against the Indian National Army of waging
war against the King. I am sorry they did not drop the whole charge as a measure
of expediency. To justify their action in the eyes of the world, they fell back upon
another expedient. As one of their own gifted authors put it very nicely, George
Bernard Shaw said that an Englishman may be wanting in anything else, but will
never be wanting in principles:he will crown a King on loyalist principles and cut off
another King's head on republican Nprim:iples. [/ So at the present moment they are
trying some of these brave Indian National Army men on the principle of punishing
brutalities. It strikes me as very anomalous that this Government of all things
should find itself encouraged to run on with these trials without examining its own
moral credentials. This is not the time to enter into any details regarding the atroocis
ties committed under the auspices of the Government which is trying these brave
men for alleged brutalities. There is one instance coming from my own Province,
which has come up before the courts, in which evidence has been recorded and which
the Government themselves will not be able to dispute. T refer to the case of one
sincere worker who had the privilege of being one of the 78 followers of Mahatma
Gandhi in the Dandi march, whose name is held in admiration not only in our own
ranks but also in the ranks of our opponents,.the police. Every policeman in the
Kariatak has a word of admiration for his non-violence. Some how the authorities
decided that this man who had gone underground and was supposed to be responsible
for many offences must be done away with. * When I narrate these facts, T speak not
merely on indirect hearsay evidence but I have had the privilege of having had this
confirmed when I was a detenue in the police headquarters at Dharwar, from the
mouths of the people who participated in this nefarious affair. Now, Sir, what
happened was this. They decided to do away with this man. At a small con-
ference where the senior police officer was present, he exhorted his men and told them
‘ Every mother’s son who is here will try to do away with this man.’ Ten
policemen were made to form an armed guard at Hosaritti and when this man came
there, they shot at this man, and afterwards killed him. And,.Sir, what greater
brutality can there be than to kill & man after he is down. Even military laws and
international laws recognise that when a man is alreadvy wounded, no more injury
shall be inflicted upon him. Now, this man was unarmed, undefended and accordi
1o the version of one of the highest police officials in our presidency which he himself
gave, _t.hui man was bare armed. He was shot down and after he was wounded he
was killed. He is Mahadev Mailar and his name is held in great affection and admi.-
ration in all hearts, .
I The Honourable Sir John Thorne (Home Member) : On a point of order.
was under the impression that this Resolution is about the I.N.A. and political |,
El:::nera.. I would ask how far a statement of this kind about some one who haa not
a prisoner, as far aa I can make out, is relevant to the discussion.
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. the Japanese. ] It has been proved by evidence brought before proper tribunals—or
v Perhape shall I say improper tribunals—that the one object of [. N. A. was to achieve
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Mr. President : I may bring to the notice of the Honourable Member that there
is an amendment by the Honourable Member, Mr. Mason which says that the words
‘except those charged with brutality * be added at the end of the Resolution, meaning
that the prosecution of those charged with brutality should not be dropped. That is
the amendment ; and the point, as I have been seeing even during the last speaker’s
speech, is that the evidence as to brutality, on which these people are being charged or.
are likely to be charged is of a doubtful character, coming from acoomplices. Tt
seems to make out that the police are manufacturing evidence. That seems to be the

oint. That is why I was just hearing what the Honourable Member has to say. I
not know if he has any other object in mentioning that.

Shri D. P. Karmarkar : One more object is that the Government of India in
conducting these trials are by their action trying to create a moral effect on the people,
and that sort of effect will not follow. I have finished with that point. I could give
many instances of that kind. The Government of India in the eves of the people have
been clearly guilty of brutality of a far more serious character than the ones with
which they are charging members of the I. N. A. and in view of the fact that these
trials are not likely to carry any moral sustenance or support to the Government, I
think it iia extremely improper that the Government of India should proceed with
t hese trials.

Mr, President : The Honourable Member can ocontinue his speech after Lunch
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at hslf Past Two of the Clock, Mr,
President (The Honourable Mr. G. V. Mavalankar) in the Chair.

*Mr. Sasanka Sekhar Sanyal : Sir, with your permission, I should like to correct
& mistake which I made in my speech this morning. I said that the trial took place
in St. Andrews Church, Bangalore and execution also took place there. It was a
mistake. The trial took place in St. Andrews Church, Bangalore but the execution
took place at Madras. I request that this correction may be made in my speech.

8hri D, P, Earmarkar : Sir, when the House rose for Lunch, I was about to finish
the point that the present Government with a long record of the type of things the
usually do are far worse than what the I. N. A. acoused have been charged wit
and that the Government have no moral right to proceed with these trials. Tt is not
my purpose this afternoon to bring into this debate things which might be very really
relevant in another debate when it comes to a question of enquiry into the atrooities
of 1942 movement. It is not my purpose to refer to this point, otherwise there are
plenty of incidents from Behar, from U. P., from Andhra and from other parts of India,
practical instances of a kind which had not disfigured the annals and the histor, of
any other nation in the whole world but it is not my purpose to bring into this debate
details of the atrocities for which this Government is bound to be held guilty by any
impartial tribunal. I referred to one incident only for the purpose of showing partly
that this Government with that record to its credit has really no moral right in the
eyes of the world to proceed with the trials of men indicted with offences which
compared with the deeds of this Government are almost innocent.

The second point which I should like to invite the attention of the House to

| would be this. What was the situation in 1942? What was the part that these

brave men of I. N. A. played in those eventful days. Time was when not only
L. N. A. men but also largely the Indian National Congress was blamed for having
pro-Japanese tendencies. At a very discreet hour, at an earlier stage, they with-
drew the charge against the Indian National Congress and Mahatma Gandhi that
they had any inclination towards the Japanese. Now as the elucidation of events .
has it, it is now proved beyond all doubt that the I. N. A. men were never in any

*Necessary oorrection made at page 3207 .
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the independence of India and their programme did not have as one of its-parts, any
idea of handing over the country to the Japanese. Who would be a safer man to.rely
upon ¢ Who would have been a safer man to rely upon in those dark days of 1942 ¢
The 1. N. A. men or the present Government that is in power today and which was
alko in power then ? What was the attitude which the present Government that
existe in thie land adopted in those days ¢ What were the instructions given by them.
10 civil officers. For instance, one among others of the instructions which they issued
to the District Magistrate of 24 Pargannas was that if the Japanese were to advance,.
that that particular officer was to remain behind and serve the Japanese quietly.
Was it not also part of the instructions further that if he chose he was at liberty to.
retreat with the British army. Who would be a safer guide at that moment ! In
the eyes of history who would be the persons fit to be indicted at any trial before a
proper tribunal 2 Was it the I. N. A. ¢ In those difficult times, at the cost of stern
opposition, the I. N. A. men objected to the Japanese landing on Indian soil. The
1. N. A. men did not want to surrender an inch of Indian soil to the Japanese. In
those dark days, the Government of India instead of fighting every inch of Indian
coil, instructed the civil officers to abandon Indian territory if it came to that as a
measure of dircretion. In my respectful submission to this House, my suggestion
would be that if any one is to face a trial for incompetence and untruthfullness and
ingratitude to Indian people, it is not the I. N. A. men but those who were in charge
of the Government of India in those critical days of 1942. Much has been said by
my esteemed colleagues who have preceded me with regard to the noble part played
by 1. N. A. men in those hard days.

~ I'now pass on to another type of persons also included in this Resolution, and that
w‘po]it.ical prisoners, non-military political prisoners, if I may so term them. Now
with regard to that type of men, part of them belong to the pre-1942 days and most
of them are prisoners who were convicted for taking part in August 1942 disturbances,
There has been a lot of controversy carried on between high quarters, between
Mahatma Gandhi on the one hand and the Government of India on the other as to.
the primary responsibility for the incidents of 1942, For those incidents which
followed after August 1942, history will be the best judge. I will not attempt at this
stage to make an analysis of the whole events as they occurred. But this muoh is
true. If any responsibility is to be fixed on anybody’s shoulders primarily for what
bappended during August 1842 and after August 1942, even a cursory glance of events.
will khow that the responsibility does not lie with any organisation in this country,
1t does not lie even on the shoulders of those people who have been convicted for
offences for things that happened during 1942, but the primary responsibility lies
very heavily on the shoulders of the Government of India who precipitated the whole
thing by artest of the one leader who could have delivered the goods, namely Mahatma
Gandhi at that time when he was almost supplicating for an interview with the
Viceroy. On that point and about the events that were part of these disturbanoes,
much has been said. Really some vegrettable incidents have occurred. Soms
deaths did take place. A few deaths on the official side and a larger number of deaths
on the popular side. The number of deaths that were caused on the popular side were
largely due to indiscriminate action taken by the military in shooting down psople
on the pretext of rooting out unruly mobs from the scene. Official casualties have
been far less. Tf vou properly scan the events, you will find that innocent mén were
rhot down due to indiscriminate action on the part of authorities to try to bring the
situation under control. I will not cite instances to show that. Otherwise I should
have taken the House through the events which occurred at Nandurbar, where stu-
dents were fired upon, in Behar, in U. P. and other parts of the country where simple
prdro:esslon of boys, even of girls were shot at, when peaceful processions were shot at in "
21 uel: to disperse them, when perhaps a more tactful and a more humane and a
e qtulreter attitude on the part of the authorities would have saved the situation
-_ﬁou losa of lives. The authorities know only the bullets as the sole mathod of
m cation under these circumstances. The country rose in what the official side
i r:bellio jodt-erm as rebellion, but largely thanks to Mahatma Gandhi a very peace-
o e t’:)md:;d-l History has no similar record to show where a non-violent people
Gor elend their primary rights as citizens, braved all the horrors of
ernment might by laying down their lives. There was an instance of another
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kind about 25 years ago in Ireland whe . *he British put a prizs on the head of Michael
Collins for being captured alive or dead. We all know the events whioh ended in
violence in that country. Happily in India thanks to Mahatma Gandhi there was
only peaceful resistance and in view of the abnormal situations that existed, in view
of the fact that on their own admission it was not a case of a few individuals committ.
ing heinous crimes, but a whole people incensed in wrath against what they termed
repression of Government, in view of the abnormal circumstances at that time, in
view of the fact that the Government were pleased to term it a rebellion, they should
have applied to these events also the rule that is usually applied to political prisoners,
prisoners of war for the time being and instead of that many people have been convio-
ted to long terms of imprisonment, some five years, some seven years and some to
14 years for offences committed during those troublousdays. Iam com ing to my last
int and the point underlying my amendment. Months ago His Exoellency
the Viceroy said we should forget and forgive. We have tried to forget and forgive,
Mahatma Gandhi has tried to bring in an atmosphere where forgiving and forgetting
would be encouraged. But the Government 6t India should respond likewise and de.
‘monstrate not only to the people of India but to the whole world that they are alsg
in & reciprocal mood to forgive and forget. That is the one little thing they can doy,
because they know from past experience that those prisoners who are behind the hars
are not going to be frightened by long-term imprisonments to which they may be
relegated. They are not going to shed their principles : if at all, these people who
undergo long-term imprisonment come out stronger in their faith than before. It is
just that type of good gesture that this Resolution is inviting Government to make,
And in order that the present political talks may lead to the fruition of something
constructive, as we all hope, and something which will be well for both Britain and
India, my amendment seeks to add the words “with a view to facilitating the solutiog
-of the political problems.” Sir, whatever may have happenedin the past—and [
speak in no apologetio mood because the prisoners themselves resent any terms of
apology and are prepared to suffer for whatever they have done in the best of thejr
convictions—it is not in a mood of asking them to exercise their clemency because
we on this side of the House refuse to talk of clemenoy from a Government which ja
not responsible to the people : but it is in a sportive manner of inviting Government
to do the right thing at the right time. No doubt when the provincial Governmenta
come into power they may release the prisoners. But just at this time when three
senior Ministers of the British Cabinet are here trying to effect a conciliation between
Britain and India, nothing would be a better prelude to these talks than an uncond;.
tional release of political prisoners including I. N. A. men wt;o are today for no fault
of their own but on account of the situation created by British imperialism in India
rotting in jail. 8ir, I commend the Resolution and my amendment to the acoeptance
of the House.

Shri 8ri Prakasa: (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural) : Sir, in rising to support the Resolution and the amendments moved from m ¥
side, I am fully sensible of the extreme gravity and delicacy of the situation : and [
am most anxious that I should say nothing that should in the least add to the bitter-.
ness and unhappiness of the days in which we live. It seems to me that the problem
before us can be easily and more fully comprehended, if we accepted two axiomatio
truths. One is that a Government must govern. However it may come into power—
by foroe or fraud or vote—it has got to govern to fulfil its responsibilities. The other
is that a subject people must struggle to be free. No doubt in the mutual adjust-
ment of these two truths, there are olashes and conflicts ; and from time to time
oocasions arise when there is much bitterness and much controversy. But from time
to time occasions also ariss when both sides have to sit down and take stock of the
situation ; and to learn to forgive and forget ; when the victors and the vanquished
alike have to shake hands over what has passed before ; to give each other credit for
good intentions ; and to proceed fofward as friends. The principle that is involved
in this is not vitiated either by success or by failure. Som3 conflicts, somo revolutions
may sucoeed ; others may fail ; but the prinoiple underlying the confliot is the sams ;
and I see no reason why when England can shake hands with Amerioa despite the war
that took plaoe between the two countries and that wrested from England the.free
dom of the Amerioan oontinent ; she cannot shake hands with us also even though we
happen to have failad at the momant. We feel that this is the tims when wa could
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all sit down, tike the conflict that has ended in the right perspective ; and look for-

ward to a less unhappy time.

. . o . i di+pase of the main amendnrents
/;151%'2]3130%“0?53::%:3 [‘:;:fl;]: ,i};juil;:; l::; :::nia,bl;e and Honourable friend Mr,
tl\‘l)nt;o; He has said that only those men should have relief who are not accused of
brut,ali'ty. The Indian National Army—-and [ am sorry that he referred to it this
morning with an adjective of “_5o-cali-¢d ”—ha.g elicited a g_rfl!at tillﬁﬂlhOf syl;npathy
from all quarters, and still even in accordance with the principles that have been en-
unciated by my Honourable friend opposite there are large numbers of persons who
should have been free but who are still in prison. I have got a long list of officers of
the Indian National Army who have been brought from Rangoon and are today in
rison in Delhi.p There are Captain Ahmad, Captain Saleem and about 16 others
aho arrived on fhe 20th May 1945, Then a week later arrived Captain Jivan Singh,
Flight-Lieutenant Latiff and about 12 others who have all been interrogated and who-
are not being proceeded against for any brutality or impropriety ; but who are still
being kept in prison. There is another list of 16 persgns,—h!ajor Nagar, Lieutenant
Khan and others,—who came from Bangkok and Singapore on the 11th December
1945 ; whose interrogation was finished in the second week of January ; but who are
still in jail. On behalf of these men I should say to the War Secretary that it is
time that in accordance with his own principles and the principles that h'ava been
published and hroadoast, they should be immediately roleased. But that is only by
the way. '

The main contention of my Honourable friend is that thos: who are guilty of
brutality should not be released. Brutality is a word that can be interpreted in many
ways. But one thing is certain, and that is that when a confi'ot is on, many things
are done which aré apparently brutal and which decent people would n»- do in normal
times. (are has to be taken of the circumatances in which c rtain incidents occur
before we can condemn the perpetratora thereof outright. T coild bring a long list
of proved actions of brutality on the part of authority. Some of my friends have
done it. [ do-not want to mention many incidents which we have ourselves investi-
gated and which happened in Ballia, in Azamgarh, in Benares in the days of 1942. I
am sure that my Honourable friend, the kinlshearted Mr. Mason is bound to regard
them as brutal if I were to relate to him the incidents of murder, of shootin~, of arson,
of pillage, and even of rape that then occurred. But I will not burden either the
speech or vitiate this evening by describing in detail all that happened. They got
publicity in the press also. The Government forfeited the security of the papers
that published them, but did not proceed further or bring them to trial before a eourt
of law. These papers to my knowledge had arined themselves fully with evidence.

1 will also coms to the amendment of my very dear and Honourable friend,
Haji Abdus Sattar. Hs is one of the kindliest of men, perhaps the most popular
Member of the Assembly, & gentleman as to the manner born; and I can tell him that
if he would only see to the implications of the amendment that he has moved—not.
granting amnesty to political prisoners he would be the firat to withdraw it.

To another Resolution on the order paper today, an amendment has been tabled
that investigation should be made into the atrooitdes that were committed by Congress
volunteers. Personally I welcome the amendment ; and I have absolutely no ob-
jection to full investigation being made in any atrocities that I or my friends might
have committed. The fact however remains that these have already been fully in-
vestigated into ; that men are undergoing long sentences of imprisonment because of
such investigation as the Governmment was pleased to make at the time into the
alleged atrocities of Congressmen ; that some of them have been already hanged. I
do not. understand what further investigation is necessary, but [ would welcome any
further investigation and also invite punishment upon ~myself and upon all others
who were guilty of nisconduct. I may add that the officials guilty of misconduct
bave all been granted amnesty while we have been severely punished. What I
should like to say to my Honourable friend, Haji Abdus Sattar and others who think
that no amnesty should be given to political prisoners, is that these political prisoners
are undergoing imprisonment for an atrociously long time and that many of the
are in prison without charge or trial. I am sure my Honourable friends will realise
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the extreme impropriety of putting men in prison without charge and without trial
for the unduly long period of <ix years and more. Many men are in prison as detenus
since 1940 and it is time that they were released.

Sir, the 1942 convictions too were conducted in a most peculiar manner. There
were many instances in Benares, my home town, where men acting as Magistrates
conviciv i people although they had really no authority to do so. There were man
Magistrates who got the persons, against whom they passed sentence, whipped in their
presence. The law requires that such men should receive their strokes in jails, under
special conditions ; but the magistrates in their enthusissm got them caned
immediately in their own presence. For very small offences, men were sentenced to
long terms of seven years and more. There are many in my province who are under sen-
tence of sixty years and more. It is time that the cases of these persons were care-
. fully looked into; and I have no doubt that when my Honourable friend, Haji Abdus
Sattar, knows exactly what the situation is, he would join hands with me in asking
that these persons should also be released. It is possible that my friend is angry with
anything that I might have said or done or any other congressman might have said
or done ; but let him not condemn the whole lot of Congressmen or those who acted
under peculiar impulses in 1942 because I or some other individual has done some-
thing which has rightly roused my friend’s anger. '.et us be punished and not they.
We know that in 1942 our warrants were out on August 5 and we were put into jail on
August 9. I was hauled up a few days later, not being in Benares on the 9th; and
the Jailor was quite surprised why I was late in coming. He told me that he had
orders to receive me on August 5. It is not that the Congress had organized anything
becausé to most of us our arrest came as an utter surprise. It was the Government
that had planned before hand how various persons were to be caught at various
places. So the pre-determination was on the part of the Government and none on
our part. But, Sir, as things are, it is useless to think that it would be possible for
any of us to convince the other. We have all got closed minds although our mouths
are open.

It is particularly difficult for & man like me to argue with my Honourable and
.very esteemed friend the present Home Member of the Government of India. Of
all the thousands of men I know, Sir, he is absolutely the most innocent. Despite his
baving been a Magistrate, perhaps a Judge—I have no dossier of his as he has of
.mine—Despite his having risen step by step very properly to his present position,
+he does not even know what handcuffs are ; because he says, he never put them on
‘himself. He does not know what a chain is by which a prisoner is held by the police-
an when in handcuffs. There are two types of handcuffs. We on this side of the
ouse know them all, My Honourable friend ought also to have known them for I
ave no doubt that even if he had not had them on himself —human nature being
hat it is—he must have sometimes felt that he ought to have known them for some-
hing that he might or mi ht not have done | Handcuffs are given by irate Superin-
ndents of Jails to prisoners which are called night-handcuffs. These have no
hains. The prisoner is manacled at nights and put in his cell. Then ho cannot even
rush off a fly or a mosquito. These have no chaips. But has not my Honourable
iend ever seen a person with handcuffs being held on by a policeman with the help
{ & chain. They must have been brought before him while he was a Magistrate.
e must have in the course of his duties visited jails and surely have seen handouffa.
was amazed to-day to know that my Honourable friend has not seen or heard of
andcuffs or chains. It is absolutely............ '
. Mr. P. Mason : May I ask on a point of order, to which amendment this is
evant ?

Shri Sri Prakasa: The relevancy is to the presence of my Honourable friend, the
ome Member, in the House, to argue with an innocent man like this is very difficult.
ut I should tell him that things are happening in the land for which he is morally
s r.» Te8ponsible even if he is not personally so. I beg him, Sir, to coqulder the situa-

"™ tion in all its bearings with his usual sympathy and understanding, and if he
0es 80, | have no doubt that he can come to one and only one conclusion

the end, namely, that all the political prisoners too must be immediately
eased. He may speak of many things; of reports from jail which he
better than our own statements, I do not know, Sir, whether he would believe
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me more than those who held me in prison. I have no idea or desire to t_pell this House
my own experiences, and of the absolutely wrong statements that were given by prison
_authorities about me to the world at large when questions were put to them. Sir, [
may only tell him this, that it is not that all his subordinates are always truthful and
all of us always liars. ‘
The Honourable Sir John Thorne : Or vice versa !
8Shri Sri Prakasa : Or vice versa | or vice versa!! I am human enough to say
.ditto to that statement of my Honourable friend. We, Sir, are not angels. We are
human. We make mistakes ; and I am glad we make mistakes because we do not
to be either super-human or sub-human. We are just human. Mistakes have to

088
ge made in order that men may learn how to correct themselves for future conduck. ,
In any case, I feel that we have all had our innings. We have all played our game.

We have fought ; we have won and we have lost. But there is no doubt that the mo-
tives on either sidle—I make no exception—were good ; and both sides were trying $o
do their duty as they understood it. That there was a difference in the conception of
right and wrong between them, is a mere accident, and an incident of life—inevitable,
undeniable. I feel, Sir, that at the stage at which we.stand, it is best for us on both
-sides of the House to finish the bad job ; for the other side to release cur prisoners
whom they hold in captivity ; and for us on this side to excuse all that had been done
by the other and to desist from being vindictive, so that all may start once more on &
-clean state.

Mr, Krishna Chandra 8harma (Meerut Division : Non-Muhammadan Rural): -

- Much has been said about the release of I. N. A. prisoners and their innocence and the
‘public pressure for their release. It is a fact,-Sir, that this question has been in the
ore throughout the entire land for a fairly lon% time. It is also a fact that the pres-
sure of public opinion has been recogmised by the Government, inasmuch as Mr.
Mason has no other amendment but, that except those who are charged with brutality
‘the cases against others might be dro%ped his amendment of those charged with
‘brutality is a curious one. The word brutality has nowhere been defined in law. Tha
.other day we were talking about the release of political prisoners. It was said that
the word political prisoner finds no place in law. Much less the word brutality. finds
a place in law. So to adjudge brutality in a certain case is not possible in accord-
ance with the definition in any book of law and it is to be judged in context with
certain facts. When war is going on—and war is nothing else but an organized bru-
tality. In such an atmosphere and under such conditions in which man’s passions are
aroused, his sentiments are appealed to and his manhood is exploited to murder his
‘fellow-men in cold blood. They may call this a victorious war, a holy war, a war in "
the cause of nobility and humanity, but all the while it is nothing else but brutality
spiritualised for purposes of certain people who happen to commandeer the machinery
of war and control the fate of men. In this context, to talk of brutalities is some,
-thing that does not appeal to common sense. It is something that is not adjustable
with the noble words of the noble soldier, Forgive and forget.
To mention som® faots. I come from that unfortunate province about which
Mr, Sri Prakasa has ‘:Poken so much about the atrocities committed there. You
‘talk of brutality. What about the innocent women who were raped in the
‘publio streets ; what about children being held on fire before their
'mothers, What about burning of houses and freely looting of people. The men who
.are responsible for the inhuman atrocities were not called by the Government
villains, they are not %emiiaed for their acts of brutality, but they are hailed as the
‘conquerors of Balia. The charge of brutality in the case of I. N. A. prisoners and the
scclamation of U. P. heroes for their inhuman atrocities can not go side by side.
Then, Sir, the release of detenus, the political prisoners and I. N, A, men is to
be oconsidered from a widel: view point. The question, Sir, is whether we have a pid-
-ture wherein peace, goodwill and prosperity are envisaged ; wherein the wishes of our

people are to be realized by peaceful means and the power from those on the other ™ '

side is to pass to the accredited leaders of the country. If this is the pioture then
there is no reason to keep the persons behind the prison bars, whom ple love and
sdmire and whose relauo the country wants. It is not possible to E:o

.atmoaphere for negotiation with theee people in jail.

napeuoﬁ:lq

/|
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If the Government want a favourable atmosphere. If they want patience
goodwill and reason—an atmosphere of sweet reasonableness, so very necessary to
discuss things so delicate and so difficult, the problems of a land so vast, the prob-
lems so complex, the affairs so complicated, there should he nothing left which will
leave behind bitterness and encitement and create an atmosphere of suspicion and
. disgust. If, on the other hand, my friends have another picture in view and all this
is simply a show, then they are weloome to keep these people behind prison bars.
As a matter of fact, then, the Government have no other option but to kee). there
people in jail and perhaps add to their number, in no time, a much greater number.
‘That would be a picture of chaos, anarchy, bloodshed, starvation and death. There
would be rebellion, there would be chaos, there would be disorders. And in that at-
mosphere of misery, starvation and death, they may expect somebody on his bended
- knees would approach them to remain in India. But the events will not permit them
to stay any longer.

So, in this context of facts as they are today, I again submit that there is no other
alternative but to release these prisoners and earn the goodwill of the people of this
country-

_:;\rgout detenus. These people were arrested, as my friend Mr. Sri Prakasa said,
on warrants which were issued on the 5th August 1942. Most of them were arrested
on the 9th August and sent to jail and the law under which they were arrested was
declared ulira vires. They were arrested under Rule 26 of the D. 1. R. The Ordinanos
No.14 of 1943 is a piece of law which validates an invalid act, an act permitted
under no law whatever, because according to the judgement of the highest tribunal
of the land, Rule 26 was declared ultra vires, meaning thereby that Rule 26 did not
exist at all. It has no place whatsoever on the statute book. Action taken under
that rule should not have been persisted in and the natural course of justice would
have been that all those prisoners who were arrested under the old rule 26 D. I. R.
ought to have been released. Another Ordinance was passed in similar terms, Qrdi-
nance No. 3 of 1944 validating the invalid acts. This law has no parallel in any civi.
lised country. Bad as that law was even that law was absued. We had a time of
tyranny, of police rule, a time of putting hands on anybody, arresting him and send-
ing him to jail. This was a strange sort of experience which we had in 1942 and under
those circumstances these people were arrested under a bad law and that bad law
was being abused by irresponsible people and these innooent persons are still detained
behind prison bars. Now that the war is over there is no need of keeping them under
detention, if you want goodwill, peace, compromise and oo-operation for a mission
that is likely to solve the great political problems. At such & moment it is necessary
that those people who are under detention should be released at once.

Then there is the question of political prisoners. My friend said the other day
that there was no such term as political prisoners in any law whatever. There might
‘or might not be any such term but everybody knows that the District Magistrate
when he visits a jail he calls upon the jailor and asks him how the political prisoners
are behaving. There are special reports to be sent to the local Government about
the political prisoners. There are special hardships to be inflicted upon the political
prisoners. For reference I would cite the case of the Allahabad High Court Crown
vs. Jhabwala wherein it is laid down by the Honourable Judges that it was no use
inflicting long sentences upon political prisoners because the punishment is not meant
a8 punishment, for its own sake, but it has some nobler end in view, namely, either it is
to be deterrant or it is for the prevention of the crime or it is for the reform of the
offenders. A political prisoner commits a crime for political ends. Tn history he has
always paid the price and the price has not been less than giving his neck for the noble
cause. Those who are behind prison bars would be willing and ready to pay that
price. The guestion is not of the safety or freedom of those who are behind prison
bars. The question is one of solving the political problems which you are facing to-
day in a proper atmosphere. The world is changing and so too India. India i to
evolve its future whether you willingly co-operate with it or not. If vou do not vou
will create circumstances and conditions over which neither you nor we would have
any control. A change has to come whether you like it or not. If you lend your
support you would create an atmosphere of patience, goodwill and compromise.
We can then bring in a new and more brilliant future for India with credit to vour-
self and credit to ourselves and create a new atmosphere for a new world. These
political prisoners have suffered in the noble cause for which they stood. If you
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i 4 the changes are bound to come you should make efforts to bring in
mtcthh:ngeu. Onaen%mving admitted that, that somewhere there was some lacuna,
some mistakes on account of which so many troubles have arisen ; 'a-nd now that the:
diffcult times have passed there is no reason why these political prisoners should not
be released whatever their offences might be and whatever the conditions in which
those offences were committed. It would not be a bit derogatory to the administra-
tion. Most of them, I say 99 per cent., have been convicted under circumstances and!
in a way which cannot be called judicial, impartial or a fair trial. They have been
thrown behind prikon bars in a most tyrfanical and atrocious way. Nobody can deny
this. This is true and these are facts. Therefore I appeal to the Government to
rise to the occasion and create circumstances in which the fate of the country might
be decided in & way which would bring oredit to them and solve the problem
without any trouble whatsoever.

Shrimati Ammu Swaminadhan (Madras City : Non-Muhammadan Urban):
Sir, in rising to support this motion moved by my Honourable friend Govind Malaviya
there is one aspect of the question which T would like to put before the House today.
We are hearing all the time, these days, about bringing & calm and harmonious and
peaceful atmosphere in the country when -the three eminent Cabinet Ministers are
here and who have come, or are at least going to try, to settle the question of giving
India her freedom. I ask you, Sir, how are we going to have this calm and peaceful
atmosphere if so many of our people, whose only crime happens to be that of patrio-
tism—and it is very strange that this is the only country where patriotism is a
crime—are behind prison bars ? How do the Government expect to have a calmy
and peaceful atmosphere ? We have been hearing a great deal about those two
words of His Excellency the Viceroy ‘‘ Forget and forgive”. Is that meant only
for us, or is it meant also for the Government ? If it is meant for us alone, we are
trying our very best to forget and forgive. We can forgive, Sir, but we cannot always
forget. How can we forget when we still have all these people behind prison bars #
The War Becretary has told us so many times that the cases are going to be brought
up against these I.N.A. men who are charged of brutality. A little while ago
Mr. Sri Parkasa said that so many men of the Indian National Army—and may I telk
the War Secretary it was not the “‘so-called” Indian National Army but it was an
Indian National Army fighting for the freedom of this country against the Japanese
and other aggressors with a veiw to free the countrv and to have it for ourselves—
are still kept behind prison bars, though there are no charges of brutalities against
them, not only in Delhi but also in other parts of India, in Malaya, some in Bangkok,

and some in Europe. We hear so little about those civilian members of the Indian -

National Army who were in Germany and in France. The report came in the press
the other day with regard to certain members of the Indian National Army being
killed in France, but we have not heard anything further about that incident. We
have also been hearing a little from the press with regard to those of our men who
are in Germany. Some say thay have been taken to England. Some say they have
been taken to other places. The relations of these people have no news at all. We
do not understand why they are still kept away in foreign lands and why they cannot
be brought back to India. How are we going to get this peaceful atmosphere when:
our people are treated like this ? In Delhi Fort, I know there are so many including
Col. Chatterjee, Col. Loganathan, Alagappan and some other doctors. And we hear
from the Bhore Committee Report and from those on the Government Benches
that dootors are so badly needed in this country. If you keep doctors behind prison
bars, where there is no case of brutality against them, if you are still going to keep
them in prison, how are we going to benefit and how can India benefit with the
help of these doctors when we are facing such a calamity

I don’t understand tl_u'a talk about brutality. Why dn:m':;"s t:: gafvf;;urlngent:dﬁ)yd:
into the acts of brutality by Government people ? There have been so many cases,

reported in the press, and reports and statements made b

come out of the Red Fort about the brutalities prmtiétihgggr:mT‘;l];?eh;: n(;::;

particular case against one Lt. Warran of the C.8.D.I.C. and I saw a report in the

E-ess by Col. Bahgal concerning the brutalities committed by that particular officer
ow does the Government not deny the particular brutality and how is it that no

action has been taken against this individual ? I cannot understand why brutality

-
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is brutality only when it is practised perhaps under very abnormal conditions.
Mr. Sri Prakasa said that there were certain times when oertain things are done. When
some people do something at normal times it is all right. But if others do it, that is.
taken a8 brutt}llty practised by brutal men. This is not the way that Government,
is going to bring about a peaceful atmosphere in this country. I don’t quite under-
stand whether they really want a peaceful atmosphere. I sometimes feel that the
way they talk and the things they do are very contradictory. I have my own doubts
whether they really want a peaceful atmosphere. I feel that they are wanting an at-
mosphere of tension. They are wanting an atmosphere of bitterness that
is really existing in the country today to be kept up rather than a peaceful
atmosphere to be brought in. If it is to be brought in, the Home
Member as well as the War Secretary must see that it is aubsolutely neces-
sary to release all those prisoners who were taken in 1942, and many of them who
have not been tried. Many of them are just kept behind prison bars without any
trial. With regard to the I.N.A. men, in spite of the stories that have come out,
in spite of the statements made about the atrocities committed by the officials in the
juils, nothing has been done, and the I.N.A. people are kept under lock and key.
In the ocase of some people, they are those who have been released, like Raghavan
of Singapore. He has been released without having real freedom. I do not know
whether the situation has changed since these last two days, but he has not been
allowed to come to India where he wants to come. When are these persons to be
repatriated ? At least those who are released should be repatriated to India when
they show a wish to come back to their own country. Why are they still being kept
back ? Is it because that will bring about a peaceful atmosphere in the country
that the Government is keeping them far away from India 7 People like
Mr. Raghavan and Mr. Nambiyar are all known to be men of great influence, and men
who will be able to help in solving this great problem that is facing us in India today.
If really Government mean what they say about a peaceful atmosphere, they should
see to it that all these men are released and no more trials take place. I do not
understand the farce of these trials. What do they gain and whom are they pleasing,
England or America ?- The Leader of the House has just come back from Amerioa.
I would like to know from him what they think about these things in America. I
know the people df America are in full sympathy with the Indian question and I am
sure they cannot be feeling happy about the situation. Perhaps the War Secretary
might say that this has nothing to do with the motion today. But it has to do some-
thing, because public opinion should also be taken into consideration. When we
are asked to forget and forgive, we should also have our say, and we should tell the
Government that they should also act so that these two things can happen so that
; & peaceful settlement can be made, and harmony, good-will and friendship ocan
again come back into this country and to the people of this oountry. With these
few words, Sir, T support the motion.

Misgs Maniben Eara (Nominated Non-official) : I have listened to the various
speeches on the question of the release of I. N. A. prisoners and I cannot help making
one or two observations on this subject. To begin with, I must say that I dispute—
and very strongly dispute—the authority of the present Government to charge any-
body for treason, because the question arises as to ‘‘treason against whom "? They
have not derived that authority from the people of this country to try anybody

' on a charge of treason. But at the same time, even though it may look as if I am

_sounding a discordant note to the various arguments that have been put forward

: on the floor of this House, I would be failing in my duty if I did not bring certain
facts before this House. The I.N.A. officers had the best of motives for the freedom
of this country. I am not here to dispute the motives of a few young misguided
vouthe of this country............

Mr. S8asanka Sekhar Sanyal : Properly guided.
! Miss Maniben Kara : But let us see certain hard faots. It will be a very right
| thing for us always to see facts, not with prejudice but in the right light. If these
{ .N.A, officers had succeeded in what they thought would free the country, what
! would have been the result ? The victorious Japanese army would have marched
into this country, with the result that we will not be sitting in this House and Indis
would have been thrown back hundreds of years and the question of freedom of
India would not have arisen at all for the next many years. (Interruptions). It is
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estion of India being under the domination of the fascists or Japanese
::‘;.m{ :f?;dm being under t?g domination of the Japanese, we would have beer-
responsible for the dark ages engulfing the world. We must not forget that in th®
dark days of 1942 every Indian who called himself a nationalist was rejoicing at
every victory ol the fascists, thinking that the freedom of India was coming closer
T am not here to dispute the motives of those friends ; but at the same time I may
answer my friends that I had a most clear vision on this question ; and as a member
of the Radical Democratic Party, I had always taken up the position that the Japa-
nese should be defeated. I was not one of those who said ““ I have no quarrel with
Japan.” T have always said that I have a quarrel with Japan and I would do what-
ever lay in my power to defeat Japan.

Whatever can be done was done by my Party............

Seth Yusut Abdools Haroon (Sind : Mubammadan Rural): On & point of
explanation, Sir ; is the Honourable Member charging our party also ?

Miss Maniben Kara : If the victorious Japanese army had marched into India,
as many of our friends wanted them to do, the result would have been that in spite
of the best of their motives to free India, India would have been not only in darkness
herself but would have had the sin on her head of making the entire world thrown
into darkness and slavery for ever. Fortunately they did not succeed. But I
am really wondering at the attitude of the present Government which today wants
to penalise these very handful of people who were nothing but the victims of the
continuous propaganda of those very elders who wanted a victory for the fascists
and for Japan. Not only that but what T am still more surprised a today is the
attitude of the present Government who are willing to transfer power to those very
people and want to penalise this small handful. If that is the position, T certainly
cannot have any sympathy and T cannot understand the logic of the position taken
up by the War Secretary in wanting only to penalise these few people. With these
words I would certainly support the resolution moved by my friend from the opposite
side. T had absolutely no intention of speaking. T know that mine is a solitary
voice and may sound a discordant voice, but I take my stand on the principles for
which T have always stood, and T am proud of possessing those principles.

*Ohaudhri Srichand (Nominated Non-official) : Mr. President, I feel exceed-
ingly pleased when I see the Congressites who, a few months ago, were in the habit
of calling the Indian soldiers as mercenaries, are now calling them not only heroes but
star-heroes. Mr. President, the poor long more for the freedom of their country
than the rich. The rich who earn a lot of money from rents of their properties
can casily afford to go to jail but the poor who have no such sources of income—
may rather have to work hard for their and their families’ livelihood - do not find it
easy to go to-prison. From this the Congressites must not conclude wrongly
that they alone are lovers of the freedom of their country. The freedom of India
was as much desired at the time when you branded the faujies as mercenaries as now

when you call them star-heroes. There is not one Indian who does not desire to
see India free.

Mr. President, the conditions under which these youngmen joined the I.N.A.
are such that nobody could hold them blameworthy for their action. The Bri-
t,i.Bh(‘.I.'B, who, on account of war, could not find passage to go back to England, were
appointed on Boards of fortune-tellers. 1t is said about Officials, who used to inter-
view and select candidates for Emergenoy Commissions, that they were so ex-
perienced that they could tell after a few minutes’ interview that the candidate
wouk% become a successful officer. These fortune-tellers would find out the candi-

. dates’ capnbilities by looking at his forehead. In fact these Selection Boards made
the knowledge of English as their basis of selection and by-passed the experienced
Viceroy’s Commissioned Officers. The result was that tea-plantets an& shop-keepers
wer recruited to the Army and sent to the battlefield. These people, at the first
appearance of danger, left their men fighting and ran away from the battlefield.

* Th ® Honourable Member spoke in Urdu.




RELKASE OF 1. N. A, MEN AND POLITICAT, PRISONERS 3311

T asked an officer of the 2/9th Jat Regiment, who had escaped from Bingapure, as
to the condition in which he left his Regiment. He admitted that at the time he
escaped hie Regiment was fighting but its British Officers had run away to Indis.
Under these conditions if these youngmen joined the I. N, A. they committed no
crime. On being told that the T. N. A. was being formed for the freedom of India
they joined it. '

Mr. President, we have not so advanced in politios that one brother may serve
as an Inspector of the C. 1. D., the other as & Congress leader, another as a member
of the Communist Party and yet another may boast of loyalty to the Government
and live peacefully and comfortably in the same house and under the same roof.
We are yet in a condition that if one memer of the family joins a movement all
other members follow him. In the present war 4 to 5 sons of a father enlisted in
the Army. Out of them 3 or 4 have faithfully served the Government on different
fronta. One of them joined the I. N. A. Now if this one is sent to jail T assure the
GGovernment, that the others will not remain loval.

Atrocities and non-violence are terms whose meanings nobody has understood.
Government has conceded that the mere act of joining the I. N. A. does not make
a caure for prosecution of a person; only those of the personnel of the I. N. A.
will be prosecuted who have been accused of atrocious acts. '

Mr. President, no case will be instituted against men and officers of the I. N. A.
who fought against the allied armies but those of its personnel who, in the intereat
of discipline, in the I. N. A., caned or punished some of the offenders under them,
will be punished. This, on the face of it, appears improper and nonsensical. '

In view of these circumstances I most strongly appeal to the Government not
to institute any cases against the men and officers of the I. N. A. and withdraw those
that are pending in the court.

Shri Sarat Chandra Bose (Calcutta : Non-Muhammadan Urban) : Mr. President,
after my release from detention, speaking at Bombay, I said that T demanded
the British imperialist Government in India that not a hair on the heads of
I. N. A. officers and men must be touched. In saying so, I was not speaking for
myself alone ; T was voicing the deinand of the entire Indian people, irrespective
of race, religion or creed. Sir, 1 was surprised, 1 was almost staggered, to hear
certain words that came out of the lips of my Honourable friend, Miss Mani Ben Kara.
I did not expect, that in the year of grace 1946 any one in this vast land of ours
would have the temerity to describe I. N. A. officers and men as misguided or mis-
led. T know, that in the year 1942 and in the succeeding yecars propaganda was
carried on at the instance of or under the inspiration of my Honourable friends
opposite to the effect that I. N. A. officers and men were Quislings, were traitors,
were misguided, were misled, were of slavish mentality and all the rest of it. But
time has had its revenge and those who came to curse the I. N. A. and its officers
and men in 1942, 1943 and 1944 have remained to bless them. 1 say, Sir, with the
utmost conviction that Shah Nawaz, Sahgal, Dhillon, Abdul Rashid, Burhanuddin,
Alagappan, Lokanathan, Chatterjee and thousands of others who followed them will
always be remembered and will be recorded in the history of India a fighters for the
freedom of the country. In our eyes there is no difference whatever batwoen Shah
Nawaz on the one hand and Abdul Rashid on the other. In our eyes, there is no
difference whatever between a Dhillon on the one hand and a Burhanuddin on the
other. Each and every one of then is today looked upon, I will go further and say,
worshipped, as a high priest of nationalism and a lover of his country.

My Honourable friend, Miss Maniben Kara, also talked about fascists. The
LN A— prefer to describe them in our own words the “Azad Hind Fauj”’—werc
not fascists or supporters of fascistsa. When I was listening to the speech-of Miss
Muniben Kara I was wondering in my own mind whether she was making any dis.
tinction between fascists on the one hand and imperialists on the other. If any-
thing, Sir, imperialists are the parents of fascists. I know it has become almost the
fashion—and I know at the same time it is safe—to condemn faxcists and to leave the
Imperialints alone. As we are living under imperialist domination it becomes
~Ometimes dangerous to condemn imperialists and imperialism. The last world war,
Rir, was a war between the parents of fascism on the one hand and neo-fascism on;
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the other or, if I may use the words of George Bernard Shaw, between Anglo-Americal
fasoism on the one hand and Italo-German fascism on the other. What difference
Miss Maniben Kara makes between the old fascists and the new ones I for myself
f ail to comprehend. :

Now, 8ir, a8 1 said a few moments ago in the year 1942 and in the succeeding
years propaganda was carried on at the instance oty the British imperialist Govern-
ment in India that our own men across the borders had allied themselves with the
fascists. That propaganda went on almost until the close of the last world war but
since then other facts, disconcerting to British imperialists and their supporters,
have come out and today I olaim that I am right in saying that those of our own
kith and kin who were fighting outride India’s borders were doing two things at the
same time. They were out to resist any possible aggression, I mean new aggression,
on the one hand and to rid the country of old aggression on the other. S8ir, I have
never been a supporter of any kind of new aggression, but at the same time I shall
say quite plainly that I have always been a sworn enemy, and God willing, till the
last breath of my life, T shall remain a sworn enemy of the old aggreasion that still
maintains itself in India. If anything, the old aggression is worse than any
threatened new aggression because time makes us forgetful and makes us acquiesce
in the old aggression. I. N. A. officers and men have shown by their example
that they were not prepared to acquiesce in the old aggression any longer. Theirs
was & call to the whole country to stand up, to rise and to free the country from the
old aggression from which it has been suffering for the last 200 yearg/ 1 know
that point will be made by Government Benches that some of these officers and
men of Azad Hind Fauj belonged to the British Indian army and in fact, a warning
has been given to us by Mr. Mason that we should always be careful about the
discipline and loyalty of the Army. Sir. I am aware that some officers and men
of the Azad Hind Fauj were officers and men of the British Indian army and 1 very
much regret it. But they were men in whom had been lighted the spark of patriot-
ism. They were torn between two conflicting loyalties, one the smaller loyalty
they subscribed to at the time thev joined the British Indian army, and the other,
the -bigger loyalty that they had subscribed to from the dates of their respective
births, loyalty to the country of their births or of their adoption as the case may
be. The Honourable the War Secretary has spoken of the tradition in military
matters. He has appealed to that tradition. But I appeal to a tradition, older,
wider, nobler far, the tradition that was created by subject peoples in some other
lands and in other times and which it was time for us to create in our own land, the
tradition which enjoins the laying down of our lives for the freedom of our country,
It is because I. N. A. officers and men created that tradition in this country that we
love them, it is because of that, we adore them, it is because of that, we worship
them. Now, Sir, the propaganda that was carried on in 1942 and in the succeed-
ing years having failed, recourse had to be had to something else. And what was
it * TFalk of brutalities and atrocities was resorted to. Sir, who has talked of
brutalities and atrocities’? Descendants of those who exhumed the body of the
Mahdi from ita resting plaee, descendants of those in whose eyes, in the year 1857.5%
and the succeeding years, it was a crime to be &« Muhammadan, descendants of thowe
in whose eyes, since the last fifty years, it has been a crime to be a Hindu ! When
a Muhammadan in 1857-68 struck a blow for liberty, every Member of his com-
munity committed a crime in the eyes of those whose representatives are sitting
on the Treasury Benches today. If in 1905 a Hindu struck a blow, every member of
that community was condemned as a terrorist and a revolutionary. Sir, we have
seen through that game; that game will not suoceed any more in this country.
I ask, what is the evidence in support of these charges of brutalities and atrocities ¢
8ir, I venture to say, and if I get an opportunity at any time in my life, I am prepared
to prove it to the hilt, that it is all tainted evidence on which the War Secretary
or the Honourable the Home Member or any other Member on the Treasury Benches
is compelled to rely. It is all tainted evidence, tainted evidence coming from those
whom they have kept in detention either in peril of thier lives or in peril of lifelong
imprisonment or some other peril. In those circumstances, it is easy to bring
forward either documents or words in support of faked charges of brutalities and
atrocities. 8ir, I would ask Honourable Members on the Treasury Benches wh,
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have levelled these charges of brutalities and atrocities, I would ask them, would
they dare to bring forward these charges hefore the ordinary court of law in this
country ! I know it is easy enough to bring them before court martials and special
tribunals. We have had ample experience of such tribunals in the past and we are
still going through the same experience today. The Honourable the Home Member
por the War Seoretary has not the courage to bring these men before the ordinary
oourts of the land for trial.
Mr. P. Mason : May I ask the Honourable Member whether he has read the
statement of Dr. Katju, who, with his experience of 40 years at the Bar, has never
seen a trial with greater fairness than these Courts Martial ? '

Shri Sarat Chandra Bose : I have been at the Bar for the last three decades

# and I also claim to have some experience of trials, civil, military and otherwise.

‘Coming from the province of Bengal—and I say so with great respect to Dr. Katju

— I have had more experience of special tribunals and Courts Martial than what

Dr. Katju has had. I know what they are. And I know that Government are so

hard pressed today that they have to rely on oertificates from men belonging to
our ranks.

Sir, coming back to the subjects of special tribunals and Courts Martial, the
justice that they deal out, I make bold to say, is a travesty of justice. We all know
under what oircumstances evidence has been oollected. And knowing them, I
would ask those Honourable Members on the Treasury Benches who are making such

. alot of charges of brutalities and atrocities to remove themselves from this country, .
with “their pedlars’ pack of garbled evidence and surreptitious affidavits '’—to use
the words of Richard Brintley Sheridan. Even if there are charges against 25 or 50
of the I. N. A, officers and men,— I am reminded in this connection of & communique
which appeared not very long ago that the Government of India intended to put
‘up not more than 50 I.N.A. officers and men for trial 0" such charges—what happens
to the remainder ? My Honourable friend, Shri Sri Prakasa, has given the names of
some of the I.N.A. officers and men who have been in this country sinoe June last
vear. Ten months have elapsed and yet nothing has been done for their release.
There are thousands of officers and men still rotting in detention. It is obvious
that no charges of brutalities and atrocities could be made against an overwhelming
majority of these officeras and men. Then, why are they in prison today ?

Mr. P. Mason : There are not so many. A number of them have been let out.

', Shri Sarat Chandra Bose: I am speaking only of thogse who are in prison.
¢ ~ Not all have been let out. Thousands are still in prison today. Can the War
*  Secretary deny it ?

Mr. P, Mason : I have been anxious this afternoon to speak and place the
real facts before the House, but I had no opportunity to do so.

Shri Sarat Chandra Bose: I say thousands are still in detention oamps
today, whether it is the Red Fort in Delhi or the Kabul Lines or military hoapitals
or elsewhere. Is that denied ?

Mr. P. Mason : ] want to give the figures, but I have no time.

Shri Sarat Chaddra Bose : Are not the figures runniag to thousands ¢ Why
are they still in detention ?

Mr. President : It being four of the clock, the House will now take up the
Adjournment Motion. The Honourable Member can resume his speech on the
next Resolution day.

-

MOTION FOR ADJOURNMENT

. FAILURE OF THE GOVERNMENT OF INDIA TO OBTAIN THE FooD QUOTA DEMANDED BY
THEM FROM THE CoMBINED FooD Boar»

Mr. President: The House will now take up the motion for adjournment.
Looking to the importance of the subject as also the pocaliar nature of the informa.
tion which is wanted, it is suggested that the Honourable Mover, Mr. Chaman Lall,

L]
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{Mr, President |
may just move his motion formally and, instead of making a spesch now, may allow
the Leader of the House, who is in possession of all the facts, to speak first and give
the facts which will give the House the basis for the debate. Then the Honourable
Mover may make his speech by way of reply. The Honourable Leader of tho House
will, of course, have an opportunity of speaking again. T hope the House is agree- &
able to that.

Diwan Chaman Lall (West Punjab : Non-Muhammadan) : Yes, Sir.

Sir, Imove :

“ That the Assembly do now adjourn ".

Mr. President : Motion moved : ‘i
* that the Amsembly do now adjourn “.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Leader
of the House) ¥ Sir, I am glad I have such an early opportunity of explaining to' the
House rome of the facts relating to the most heavy charge and responsibility which
was placcd on me hy the Government of India during the last few weeks. No task
that' 1 have undertaken on behalf of Government, no mission that I had headed
during all my seven vears of official life in connection with this Government had
oppressed me with such a heavy sense of responsibility than the one which at very .
short notice 1 wux asked to take charge of. T had hoped with the help of my col-
league the Food Member in London, when he came over as Leader of the Delega-
tion, to represent the full facta with reference to the Indian situation and to demand
from those who are in a position to supply, such quantities of foodgrains as we
required to meet, the direct needs of this country. Not having been in charge of the
Food Department myself I confess that I felt rather tremulous at the idea of taking
such a heavy responsibility when I knew what the consequences of my failure to
discharge my functions satisfactorily would be. Previous experience of what
had happened in this country during the ghastly year of 1943 did not make me any
more courageous in undertaking the mission. But when T realised that there was
no alternative for me but to aksume responsibility T hal to take it, but with the com-
forting thought that in the discharge of those responsibilities 1 would have the
active help and co-operation of several colleagues, members of the Food Delegation,
officials and non-officials alike. It was onlv that thought that emboldened me at
long last to assume that responsibility.

Sir, about the end of Janurary I was warned that the food situation in this,
country was going to be critical in the coming months, that on the top of a cyclone
in one portion of the Madras Presidency and floods had come a prolonged d;'ought
which had blasted the hopes of the (iovernments of the southern provinces including
the Indian States and had made the position extremely precarious for the continuet
food supply on any adequate scale to the population of these provinces in particular,

1 was warned that a food delegation may have to come over and plaoce the case of
India’s food supplies before such persons ax wore in a position to deal with that
problem. About a fortnight later the Food Delegation arrived-—I believe on the
11th Februarv—and I had an opportunity of acquainting myself at first hand with
the position from the report particularly of the officers of the various provinces and
States. Sir Ramamurti from Madras, Mr. Madhav Rao, Dewan of Mysore and -
Mr. Gorwala, Adviser to the Bombay Government had complete facts before them
an regards the position, and we had vafious discussions in London and I was made
fully aequainted with the position. Tt was also fortunate that just at that time
the food position in various parts of Europe had become so acute that in the General
Assembly of the United Nations the representatives of the five permanent powers
in the Security Council presented a Resolution calling upon all nations with surplus
foodstuffs to do their level best to save the threatened acute famine and starvation
in reveral parts of the world. Honourable Members are aware that the Foreign N
Secretary of the United Kingdom. Mr. Bevin, moved the Resolution urging on the
nations which had surplus crops to do their level best to supply to the deficit areas,
particularly to the starving European and the Bouth-Eastern Asiatie countries 4
the surplus that theyv could so well spare. I had an opportunity to take part in
that disoussion. I will not go through what I said at the time hecause I.believe
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it has been fairly extensively publicised in this country. But I will make only one
short comment on what I said which afterwards bore some fruit. I had come to
learn both through the press and otherwise that Soviet Russia had sufficient supplies
of food and that in fact the Generalissimo Marshal Stalin had stated in his elec-
tioneering speech just a few weeks before that rationing whioh had been continuing
in Rus«’a since 1941 would be revoked in view of thg excellent food situation in the
country ; and I made a personal appeal to the Soviet delegation from the rostrum
of the General Assembly and afterwards had talks with some of the delegates of the
Soviet Russian delegation that the time had come when tha) should play their part
in supplying out of their surplux the starving population in some parts of the world, .
including India.

Now, Sir, after the discussion of the resolution in the General Assembly, which
was of course unanimously adopted, we started serious work as a delegation in
London. 1 must first explain the process by which the allotment of surplus food-
stuffs is made. There is in London a Council called the London Food Council, .
shortly called L. F. (. That Food Couteil represents all the dominions, Great
Britain and the colonial possessions through the colonial departments, and meets
regularly to discuss the food situation in what may be called the British Common-
wealth area. The London Food Council first discusses what might be given to these
various dominions and colonies and what might be got from these dominions which
are surplus. There is then the Washington Combined Food Board which is the
real authority for suggesting what wheat may be allotted to various countries and
what rice can be allotted to the different countries. Before the London Food
Council the delegation appeared—normally the High Commissioner for Tndia in
London is the representative of India on the London Food Council—but on thix
particular oceasion the delegation itself appeared, and I and other members of the
delegation took part in the discussions, placed our views before the London Food
Council, showed to them how the shortage oceurred and what the minimum is that
we would require to meet that shortage. 1 might at once, to clarify the posftion,
state what our demands were. We said, under instructions from the Government
of India, that till the end of June of thia vear 1946 India would require about two
million tons of wheat and five hundred thousand tons of rice, and that for the next
six months—July to December—we would require a further two million tons of wheat
and rice combined, ko that our total requirements for the whole of the vear 1944
would be 4-5 million tons, We divided it into two parts for more than one reason :
In the firat place, we felt that the Fumpm.n harvest would he coming in the month
of July and that if the whole of the year's allocation was now to be sugnont«d the
position of the European or the Northern hemisphere harvest would not!'be known
and to over assure themselves those countries would ask for more than they would
really need at a later stage and therefore it was advisable, though our own requirtu
ments would not change in any way, that we should divide our demands into these
two categories : Up to the lat of July 1946 2} million ton« in the proportions of
wheat and rice that T have suggested, and from the 1st of July to the 3lst of
December a further 2 million tons, that further 2 million tons being of course subject
to re.evaluation as time progressed and as the result of the June crop and the later
small October crop eame to he known.

In the London Food Council itself our rival claimants were the various (‘olonial
possessions and to a certain extent South Africa.  In South Africa there had been
a. similar drought. The two million population of coloured people-~let me say,
the native people, the local inhabitante—were short of fooxd because the maize crop
hal failed, and the South African Government had put in a demand for over & mil-
lion tons of wheat and maize combined. Tn Malays, in Hongkong and other places
there was also demand for rice and of wheat.

In the London Food Council itself there was not much difficulty in getting
most of our requirements passed and indeed Honourable Members will casily realize
the reasons for it. We were cutting down all those who were not represented at
the London Fowd C'ouncil zone, all those who were outside the British (‘ommon-
wealth —the European Nations, Japan. occupied Germany, and variousx other
parts. South American countriex were all claimants for what was available as
o total world surplus but we were catting them down to verv narrow figures and
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we were able to push through our claims. But we realized that there would be &’

-different position when we went to Washington and faced the Combined Food
Board.

On the Combined Food Board the three Governments that are represented are
“the United States of America, the United Kingdom, and Canada. These constitute
the Members of the Combined Food Board. Under the Combined Food Board
‘there are two committees established—the Rioe Committee and the Cereals Com-
mittee—the Rice Committee dealing only with rice allocation, and the Cereals
*Committee evaluating the needs so far as wheat and other crops—barley and maize
—are concerned of all those countries which ask for those. The Combined Food
Board had only these three Governments onit, but in these two other Committees
various claimants are represented. Many of the European Nations are there who
have been claimants for a period of years. The United Nations Relief and Re-
habilitation Association is also represented on these committees. India is not
represented on either of these (‘ommitteeB. The claimants are there, but India
‘was not & regular claimant and in any case it was not represented. The delegation
took up the position in London itself that we had seriously suffered in the past owing
“to the fact that India was not represented on these Cereals and Rice Committees
-and that our pesition should first be argued before these Grain Committees
“whose recommendations came up finally for confirmation, approval or amendment
before the Combined Food Board, and we later took up the same position in
Washington. When we went up to Washington, the Combined Food Board first
received us, and we argued our case before the Combined Food Board. The Chair-
man of the Combined Food Board is the Secretary for Agriculture of the United'
‘States Government, Mr. Clinton Anderson. I had the opportunity through the
-introduction of our Agent-General, Sir. Girja Shankar Bajpai, to have a private
talk with Mr. Clinton Anderson before the official meeting and to explain to him
the position. At the official meeting itself we explained the position,—the reasons
why India fell short of these things—and our requirements or demands for the
quantity that I have already mentioned. After this the Combined Food Board -
- wuggested that the position may be examined by the two Committees that T have
-already mentioned. I might say here that in December and January the Combined
Food Board had just finished the allocations for the next six months up to June
-30th, 1946. What we were trying to do was to reopen allocations that had been
made only a few weeks earlier by the Combined Food Board. According to the
-allocations in January, four hundred thousand tons of wheat and no rice was allo-
-cated to India for the six months from January to June 1946. We had put forward
a olaim for 1} million tons earlier. It had gone through the post and through the
: Becretary of State and His Majesty’s Government to the Combined Food Board.
Part of it of course was required as a sort of reserve. This demand was put forward
in August and October of last year before the situation had so developed that the
December crops were practically complete failure in many parts of South India,
-and therefore before the new demand had arisen for more of these supplies of wheat
-and of rice. The Delegation realized the difficulty of reopening these negotiations
and at this stage 1 would like to say that-after our discussions in London with the
London Food Council, of which Sir Ben Smith, the Minister of Food, was the Chair-
man, we felt that unless a person of high authority and Ministerial rank from the
United Kingdom attended the meetings of the Combined Food Board, where the
three Governments alone were represented, and where at the stage of coming to
-decisions and conclusions only those three Governments were present, we felt that
unless the United Kinﬁom was represented at Ministerial level, it may be possible
to get satisfaction. e Delegation, therefore, approached the Prime Minister
- of the United Kingdom and suggested that on this occasion Sir Ben Smith, who had
just returned to London, after the December-January allocations, should go back
"to Washington, and press our case as it had been approved by the London Food
~Council.  We could not directly take part at the decisive and conclusive stages of
the Combined Food Board’s discussions. I am glad to say that the Prime Minister
readily responded to our request and the Minister of Food, Sir Ben Smith, came to
Washington to attend the meetings of the Combined Food Board. I said that the
«question of our demands along with the demands of other countries, was placed
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before these two Committees—the Rice Committee and the Cercals-Comimittee. A
great deal of prejudice we had to contend with at the first. instance. It was 80 easy
for them to point out that we had come at a very late stage that we are virtually
asking them to reopen allocations which had already been made, that the demands
of various countries had already been accepted, that promises had been made to those
countries, that the supplies of certain amounts would be going to them, and that it

® would be very harsh to reduce their supplies and that there was no visible sight
of increased surplus which could be freely allocated in view of the new demahd
that India had made.

Mr. President : The time limit of fifteen minutes in the case of speeches during
the course of adjournment motion has been fixed by the Standing Order, but looking
to the importance of the subject and the volume of information that the House

;o would like to have from the Honourable the Leader of the House, if it is the un-
animous-desire of the House that the operation of the Standing order should remain
suspended, I should be glad to suspend the same and give the Honourable the Leader
"of the House such time as he may require to give a full statement to the House.

Some Honourable Members : Yes, yes.
Mr. President : He can take his own time now.

1f it is the unanimous desire, then he can take his own time,

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar : I am grateful
0 the House that I have been given time to explain the case fully.

Mr, M. Asat Ali (Delhi : General) : 1 would like to point out that although it is
fortunate that the House has agreed to hear Sir Ramaswami Mudaliar on this very
important subject, there is no precedent for such a suspension of the standing
Order.

Shri Sarat Ohmﬂra Bose (Calcutta : Non-Muhammadan Urban): I think we
' may solve the difficulty by saying that this will not create a precedent.

. Mr. President : I am told that here are precedents, but I may assure the House
that T do not like to exercise this power unless I feel that the House is substantially
unanimous:

Nawabsada Liaquat Ali Khan (Meerut Division : Muhammadan Raral) : Tt
is—very substantially.

Mr. President : Very substantially.

- The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: [ was
' t'eforrm;, to the criticism with which we had to deal that we had come late on the
stage and that we were upsetting the caloulatigns already made very oarefully hy
the Combined Food Board. We replied that the course of nature was not under
our control, that the situation had arisen owing to a prolonged drought which we
ocould not foresee and that day after day the Government of India and the people of
India were Jooking at the skies in the hope that some clond may break and hring
in the necessary showers which, even if it were three or four inches, would have
redeemed the situation and it would have made for better crops. In fact our late
coming was a signal proof of the earnestness with which we had come and the
genuineness of the demand that we were now making. After we had gone through

« those preliminary hurdles, they constituted two Working Committeer of these two
Committees—the Rice Committee and the Wheat Committee, and they were asked
to go through the various demands or claims and try to allocate againat these
demands. 1t proved impossible to come to any agreement in ecither of these Com-
mittees. The demands from various committees were such that they could not
all be met and very few were willing to reduce their demands. For our part we had
said that the Government of India had made a most careful calculation, that if they
erred they erred in trying to minimise as far as possible their requirements, because

# they knew the world situation was grave and there was no use of putting impossible
demands before the Combined Board. We also argued that the rationing system is
fairly satisfactory, particularly in the Provinces where this distress had arisen,
that Bombay, Madras and Mywore had been working this system carefully, that all
the urban areas had been rationed atnotly, that in the Madras Presidency, hy a
quantitative restriction even the rural areas had come under a similar system of

L}
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rationing, and calculated on thix basis wr put forward our demands. Moreovers
at the instance of His Excellency the Viceroy, only a few weeks earlier, T helieve
on the 12th February, the Government agreed to cut the rations to 12 ouncss, which
is only 1,200 calories, and seeing that the people had little else thay rice, wheat or
maize, by way of additional food to make up the required calories, that it was the
minimum demand we were prescnting.

Tet me explain the position with reference to rice first. There in very little
rice in th world outside the South-Kast Asia zone.  Burma, Siam and Indo-China
were the main rice producing areas with surpluses.  There is a little rice in some of
the South American countries, But mest of the South American countries were
them~elves short of rice like Brazil. The Philippines war one of those again short
of rice and so was Porto Rico, these being the special responsibility of the United
States administration. We had claim=: to meet not merely from the European
countries, which were liberated and came under the umbrella of UNRRA, but we
had claims from enemy, territories also, and 1 shounld like to explain briefly what
these claims were.,

In Germany there were three zones, cach of which was managed by one of thes®
powers. There was the Russian zone, the United States zone and the British zone.
The United States zone in particular wanted a certain amount of rice hecause the
German workers had to be kept on their work. These zones heing under military
commanders, the demand came to the Combined Food Board from the Military
Commanders and they said that unless such and such requirements were fulfilled
they could not be responsible for keeping law and order in those zones,  (Yeneral
MacArthur from Japan put forward a claim of one million tons of rice tor Japan.
He could not fulfil his responsibility unless he got the one million tons  of rice. T
wax informed, though not at a public meeting of this Board that General MacArthur
innisted that he must ecither have one million tons of rice or that he must have so
muny hundred thousands more troops to keep law and order, if' the rice was not
forthcoming. The argument was advanced that these were responsibilities which
had to be shared by the United States and by nther Governments and that having
taken upon themselves the task of feeding the civil population of the enemy countries.
they could not well deny themselves the responsibility of finding the food for these
populations.  1f any one of these demands had been met, not fully, bhut even
partindly to any considerable extent, there wounld not have been any wheat or rice
left for India and some of the other countries,

We contested this demand on the ground that though legalistically it was
their responeibility, there was the higher responsibility by the United States and
by other Governments similarly situated towards those people and nations who had
heen their allies in thix war and whose present position was directly due to what
the enemy had done towards devastating and sabotaging most of the areas which
were producing foodstuffs necessary to feed the people.  After a geat deal of argument
along  those lines, 1 am glad to sayv that very substantial reductions were made
in the demands which these military Governors made. We of course  reinforoed
our argument by the statement that the oaleulations which the Military
Governors had made and what the military administrators had made, could not by
any stretch of imagination be compared with the meticulously exact caleulation
which Governments like the Government of India or other Clovernments which the
machinery for the purpose were in a position to make and had actually made. At
the hest thev were guesses or they were figures based on information gathered by
the military administrations at the instanee of those civil officers of the enemy
territories who were in, charge of supplies.  As 1 said, neither in the Rice (‘ommittoe
nor in the Wheat Committee was there any possibility of coming to a complete
agreement on this matter.  Then we went to the Combined Food Board and argued
our case before them.  The Combined Food Board had finally to make its decision.
The Combined Food Bonrd made this decision : With respect to rice that India
would get up to the end of June, 145,000 tons of rice ; with respect. to wheat that
it would set up to the end of June for the six monthly period, January to June,
1,400,000 tons of wheat, and a littk-lof maize included in that 1,400,000 tons, Now
t should be remembered that by the time we got our decision in the Combined
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Food Board, virtually three months had elapsed and that therefore mush of this

quantity of 1,400,000 tons of wheat and about 145,000 tons of rice would be coming

into the country in the months gf April. May and June. With regard to the second

instalment of what we wanted, which would be spread over the third and fourth

quarters of the-vear, no decixion has been made. The position will be examined

towarde the end of May when India’s case will be presented again and in view of
1he then situation we would have an allocation of what wounld be available to us. [

might explain in this connection that there in a difference between the position of
rice and the position of wheat. Rice whatever is obtained, being under the control

of the South East Asia Command is absolutely allocated. That is the only rice

available from Siam. Therefore the detailed allotments are sent out as allocated.

With reference to wheat the technical position is that no allotment is made but a
recommendation is made to the surplus countries that they will be well advised to

give such and such quantities to various countries. Australia. ('anada, the United

States and to a certain extent the Argentina are the four countriex which are yarplus
in wheat and the Combined Food Board recommends to these countries that they'
should send wheat of such quantities to such and such countries. These recom-

mendations—the countries concerned being members of the (‘ombined Food Board
{Canada and the United States particularly and Australia and Argentina having
agreed to abide by the decision of the Combined Food Board) are as good as alloca-

tions, though technically they are not allocations.

With reference to the Siam rice T ought to explain the position a little more
in detail. At one time it was estimated that Siam had over one million tons of rice.
Thix was about September or October last year as soon as they had entered Siam
and found the granaries full. Unfortunately as I considered then, and as it has been
recognived later, unfortunately the viotorious armies suggested that an indemnity
of one million tons of rice should be given by Siam for the part she took in the war.
The result of that was that most of the rice was driven underground and when
procurement. operations were begun it was found difficult, almost impossible, to ges
any rice from Siam. I beard about it in December, long before the position with
reference to India had arisen and knowing that the part of the country from which
T come was specially interested in rice I had to interest His Majesty's Govern.
ment in the question and put it before them that the question was not one of indemnity
but of getting the rice and that payment was no consideration in regarl
to this matter. The main thing was to get the rice and indemnity was a forlorn
proposition, if that was the main purpose. 1 am glad to say that His Majesty '
Government revised that matter and that whatever rice [is being got out of Siam i~
being paid for. Unfortunately the mischief had been done to rome extent and we
are now trving to remedy that position. I mnay also add that the Siam Govern-
ment has now entered into an agreement whereby a United States nnd British
Migsion will be there to get the rice out of Siam. It had been dispersed into various
hands. There are certain technical difficulties that arise in the procurement and 1
suggest and I hope the Government of India_will acoept the suggestion (it has been
backed by the Food Delegation) that the stage has come when a repre-entative of
the Government of India, a non-official and commercial man with the proper staff
should himself go to Siam and see that the procurement is properly carricd out anl
that Siamese rice is paid for by way of various consumer goods being exchanged fir
the rice which we can get out of Siam,

T should like to mention one other fact. The Delegation went to Canada
first. They went to Ottawa before going to the Combined Food Board in
Washington, because we wanted to enlist the sympathy of the Canadian Government
and the representative of the Canadian Government on the Combined Food Board
in our favour, so that our battle may be fought by him as well as by the British
representative on the Combined Food Board. I am hound to state with gratitude
that the Canadian Government t-eated us with the utmo-<t and cordial sympathy
and with the closest co-operation. 1 had myself the honour of a long interview
with the Prime Minister, Mr. Mackenzie King, whom I had the advantage of knowing
.on more than one occasion and especially at San Francisco. The Prime Minister
said that he would do everything in his power to help India to get what she needed
.especially from his own country and from other places as well. The Canadian
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representative on the United Nations Organisation had also generously - supported
me when I made an appeal to the United Nations I told the Prime Minister that
from all that I had gathered from unofficial sources in Canada, the best way.in which
he could belp us was not merely to give the surplus which was disclosed in the ele-
vators, which was under the control of the Canadian Wheat Board, but to see to it
that what little further surplus there was in the hands of the farmers come into the
elevators, so that the surplus may be greater and therefore the allotment may be
greater. I told the Prime Minister that 1 had learnt that farmers were keeping
“hack rome of their foodgrains and not transferiing it on to the elevators on the simple
ground that the more wheat they sold the more excess profits tax they would have
to pay during the year. The Finance Department again came in the way in that
country as in many other countries to stop and arrest the free flow of foodgrains
to thoee who are most in need of it. Mr. Mackenzie King noted the point imme-
diately and said that he would consider it with his Cabinet and I am happy to say
that only last week I heard the announcement that the Canadian Government had
provided that their farmers could freely sell their wheat, that they could take the
profits over a period of three years, at any time during that three year period, that
they need not account for it in this year or even in the next year as profits which
would be subject to excess profits tax. That is to say, if next vear the Canadian
wheat crop was not as good or even in the following year or the third year, they
could adjust the amount that they had received this fyem‘ out of the surplus stocks,
and that i; could stand to their credit in any of the following years. I am hopeful,
knowing the situation as it has been explained to me by Canadian farmers, that
that would produce a surplus larger than was anticipated. The present allocation
is on the basis of surpluses which have been realised and stated to the Combined
Food Board. Any further surpluses that come in would have to be allocated even
in this period as a further instalment.

Having had this decision by the Combined Food Board we wanted to see that
as far as poesible whatever we got was absolutely secure. In the first place we
had pressed for a membership on the Cereals and the Rice Committee and in
Washington w:]}uusad that India should be represented on those committees. And
I am glad to inform the House that this has been agreed to and Sir Girja Shankar
. Bajpai, our Agent General, will normally be our representative both on the Rice Com-

mittes and on the Cereals Committee and in his absence we have suggested that the
Chairman of our Supply Mission, Mr. Vesugar or his alternate may take his place
and be a full member of both these committees, so that whenever these questions

come up for consideration the position with reference to the Indian food situation
will be known to them and will be pressed before it. -~

Apart from the quantities that we have obtained we wanted to ensure that, in
the period up to June 30th, the shipments were made so that those quantities really -
reached the country. There is no use of paper allocations, if later on we found that:
for one reason or other (and we have had such experiences before, as indeed moat
other countries have had) the quantities are not really forthooming. I was assured
in London and the assurance was repeated in Washington that this time there w:
not be any question of steamer shortage, of shipping shortage, that there was enough, . -
of ships and that His Majesty’s Government and the United States of America
would between themselves take the reagﬁnnibi.lit.y of seeing that adequate shipping
was available. But in spite of that we have asked the India Supply Mission to Eeep-
daily and weekly oontaoct with the shipping authorities and the Combined Food
Board and watch the programming of the shipments both of wheat and of rice, so-
that the quantities reach this country at the time stated and in time to meet ,the
desparate needs of the country iteelf.

Now, 8ir, there is only one more word that I should like to say. I have been
careful enough to say all through that it is not a question whether the Food Dele-
gation was successful or not. The responsibility that we had did not admit of
evdmunuhat we have done except in terms of our need. We asked for 2 million
tons of wheat and 500,000 tons of rice. We have got a fair amount of wheat but
we have been most disappointed about the amount of rice that we have got and.
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knowing the people of my Province and knowing that they have been accustomed
to 100 per cent. rice consumption that it is already hardship for them to turn over
from rice to wheat, except in moderate quantities I do feel that the position is not.
at all satisfactory. That we got 145,000 tons of rice whereas we wanted 5,00,00(r
tons is not a satisfactory position. Our own mivimum demand was 200,000 tons.
of rice and as against even that minimum demand, which I was assured hy the
Adviser from Madras Sir S. Ramamurthi, would go a little way towards redeeming
the situation, we have been given only 145,000 tons. China was one of the con-
testants, Malaya was another. Hong Kong was a third. Philippines and Porto
Rico, fourth and fifth. Ceylon got what she wanted and under those circumstances
none of us got what we wanted except Ceylon which applied for a small quantity.
Under these circumstanoes, though we may have the reflection that others also have
been badly hit, it is no consolation to realize that only 145 thousand tons, instead
of the 200 thousand tons that we wanted, has been given. It means that more
and more of wheat or maize has to be given to the population and that rice wilk
have to be_cut short. That is a disturbing feature which [ personally feel with re-
ference to the South Indian provinces and States whose position I know so well.
On the other hand, so far as wheat is concerned, owing to the ateps that have been
taken, I do feel that there is a possibility of a further increase in the allotment that
has been made.

I have already referred to Sir Ben Smith’s visit and the help he gave usand
our gratitude to him. I must make a special reference to the help which the United
States administration gave us. There was no lack of sympathy on their part, but
there was lack of administrative machinery as they had disbanded their contro}
staff. Aoccording to many, according to all European claimants, it was a rather
hasty step that they had taken. Having disbanded a staff of several hundred
thousand which was required to run the control during the war, the administration
felt that it was impossible to restore all that staff again. They had their own
troubles with the Congress as most other Governments have with their respective
Congresses. And therefore this was quite clearly stated to me, thatit may not
be a practioal proposition to have rationing introduced in the country. '

I stated already that so far as Canada was conoerned, rationing has been oon-
tinued by the Prime Minister and his Cabinet and that so long as the European
and the world food situation is what it is at the present day, that Government is
willing to continue the rationing system and the people have accepted that as a
necersary sacrifice.

I had the opportunity and the rare privilege of stating the case of India before
President Truman, and I would like only to state what I have already stated to the
press, namely his last statement as I tpook leave of him. I asked him whether he
had any special massage to give to India. President Truman, & most kindly man,
one of the best gentlemen that one can think of said : ‘““We shall do all that we
can and more than'we promise : and let that be my mesaage to your country”.
He has made a special appeal for voluntary saving in various ways, Those who-
have been in*America know that if voluntary saving oan really be effective, a great
deal can flow into the elevators and granaries. The waste that takes place in
Amerioan consumption is something appalling to those of us who have faced situations
of semi-starvation in this or any other country. There has been a great deal of
stirring up of the American conscience on this matter and you would see from time
to time hereafter, now and in the coming weeks, a great deal of agitation and appesling
to the American public to ration.

I would only like to say a word of the great and enthusiastic support and help
that [ had from the delegation. The officials—Sir Ramamurthi, Mr. Gorwala and
Mr. Madhava Rao from provinces and States and the officials of the Central Gov.

_vrnmont—had knowledge of facts and figures which made a decp impression before
every committee and every audience whom they addressed. The non-officia
representatives were equally helpful. Sir Nazimuddin had a first hand knowledge
of the conditions which obtained in Bengal during the 1943 famine. Mr, Rahimtoo
had a great deal a knowledge of commerce in this matter. 8ir Manilal Nanavati,
once Deputy Governor of the Reseve Bank, had a special knowledge because he
was & Member of the Bengal Famine Inquiry Commission, and his ocontacts with
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the Federal Bank in Washington and other places helped us a great deal. My
friend Nardar Sant Singh, as many of his friends know, created a great impression
and, though it came as a great surprisv to me, he enlisted faminine sympathy for
our canse. To all of them I owe my thanks, and whatever has been done by the
Food Delegation has been done by these non-official and official representatives
whom I had the honour of chaperoning both in Washington and London. . '

One last word. [ had referred to the Canadian Government’s syastem of ra-
‘tioning. I had referred to the appeals made by the United States towards similar
voluntary rationing. 1 would like to make only this point. Various countries,
including India and the Food Delegation, appealed to the surplus countries to
make sacrifices, if necessary-to tighten their belt to save humanity itself, that nothing
hut ill-will could be bred if some countries were full and more than self-sufficient
.and were living in clover while others were starving and literally dying. I have
-vome back to my own country and may it not be appropriate, or rather would it be
inappropriate, for me to suggest that surplus provinces and deficit provinces should
have a common aim, that the appeal that we made to foreign countries should not
be any less relevant in our own country—in fact much more relevant—and that all
areas which are in a surplus position should not attempt to over-insure that position
for themselves and firl absolutely secure, that no one should adopt the position that
so far as their own people are concerned they should have no worry, whatever
happens in other parts of Indin ~ Whether India is a geographical entity, or an
administrative entity, or any other entity, one fact is certain that we cannot face
starving millions in different parts of this country. Therefore 1 would like to appeal,
if that appeal were necessary—I personally believe it will not be necessery—that
those provinces which are for the time being more fortunately situated should make
some sacrifice and will be prepared to make that sacrifice if conditions which aro so
distressing and which threaten to be even more distressing should not arise from
the situation and the horrors which nobody who has had any experience could ever
forget after the Bengal famine. I venture to think that that appeal is not necessary
.and that there will be a ready response, and when 1 contemplate that within the
next two or three days every province will have its own responsible Ministry working.
1 feel that it is doubly unnecessary to make that appeal. T venture to hope that
what we have stated to foreign governments and foreign nationals, to sacrifice a
little so that the whole world may be safe, would be quite unnecessary to be re-
peatod with reference to our own Indian nationals. That, Sir, is the short story
.of the work that was entrusted to me by the Government of India.

Mr. M. R. Masani (Bombay City : Non-Muhammadan Urban): Mr. President :,
1 amn sure we have listoned with the closest.attention and appreciation to the state.
ment made by the Leader of the House with the clarity and lucidity which have
-0 impressed his audiences abroad.

| At this stage Mr. President vacated the chair which was then occupied hy
Mr. Deputy President (Sir Mohammad Yamin Khan)]. -

If, therefore, I rise to support the adjournment motion moved by my friend—
Mr. Chaman Lal, it is not, as Mr. Chaman Lal made clear in the morning, as'a censure
.against this party or that, against this Government or that, but rather to show
‘our deep concern and disappointment at the result of the Food Mission that went
from this country. ‘There can be no doubt that we-in this country fully appreciate
the world-wide nature of the shortage. And this country, with all its traditions
is not one which wants that its people should be fad while others starve. We don’t
want food to be diverted from starving mouths in Chiga to starving mouths in
India.

Having said that, Sir, and also expressing my agreement with Sir Ramaswami
Mudaliar that it is not today a question of evaluating the success or failure of this
Mission, the fact stares us in the face that our worst apprehensions have been justi-
fiel, Spoeaking on 30th January in this House T pointed out that we were 1 million
tous behind in the import programme which has. been laid down by the Gregory
Foodgrains Policy Committee Report. As a result of the and hue ory raised, as a
result of the grim prospect that faces this country of famine in many Provinces

-



MOTION FOR ADJOURNMENT 3323

—particularly in the south and west—this Mission has now been able to secure
about 14 million tons, and I would like to point out to this House just what this
means. It means that if you add up the 1§ million tons which we had secured in the
27 months that had passed since the Gregory Report and add this 1§ million tons to
that, you get a total of 3} million tons. By the time these imports come in, 33 months
*will have passed since the Gregory Committee reported and if that programme had
to be fulfilled in normal times, without the drought and the famine with which we
are faced, the Government of India should have imported by then exactly 3} million
tons. In other words, all that the Mission led by my Honourable friend has achieved
is to make up for the time lag, to make good the shortage which had already acorued
through the failure of the Government of India to keep up to its own deolared pro-
gramme and policy. That, Sir, is the net result, and I am afraid nobody can con-
gratulate themselves—neither this oountry, nor this Government can congratulate
itself—on having secured this very very inadequate and very unsatisfactory result.

My Honourable friend has pointed out that, as against their original demand
of 4} million tons for the year 1946, we have secured 1} million tons. Now, it is
necessary to point out that this demand of 4} million tons was not made on the
basis of any ambitious ration ; it was made on the basis of a 12souncé ration, giving
1,200 calories a day ; it is against this ration that our demand for 44 million tons
was made, The question threrefore arises how far we are going to maintain even
this starvation ration which is today enforced in this country ? I for one feel that
we have come to a stage when we may adopt that Irish slogan, Sinn Fein—OQOurselves
Alone. It really looks as if this country must depend essentially on itself to help
itself out of this mess into which it has been landed by the war into which we were
dragged. But while we must no doubt turn our efforts in the future months to meet
our deficit with our own efforts, the fact remains that we cannot help casting glances
at certain other countries. The Leader of the House mentioned Japan. I do not
think he mentioned that General MacArthur’s demand for food for Japan was based,
not on a ration of 1,200 calories as in India, but on 1,500 calories. In other words,
even compared with this defeated nation, this pariah among the nations of the world
today—and I for one do not want to associate ourselves with a policy which
reduces either Japan or Germany to that status—even compared to that nation,
our ration is smaller. General MacArthur gave the choice of more fooll or more
troops to keep the Japanese down. May I remind the House of Pandit Jawaharlal
Nehru’s words—that if we in this country have to die, we shall die like men and
not like rate in a hole ¢ If necessary my Honourable friend may consider whether
it is ul:nly Japan to which extra troops would have to be sent to keep down & starving
people.

Another country with which we may compare ourselves is the United States o1
America ; the ration there is 3,500 calories for the civilian ; it was 4,600 calories for
the troops. Leaving the army aside, it means that an American civilian today has
three times the nutrition that an Indian can get today if he can buy his ration.
That is a tragic contrast among members of the United Nations Organisation ; and
President Truman’s conscience seems to have awakened at this ghastly contrast.
He said the other day to the Women's National Organisation that a great many
Americans are too fat anyway and they can afford to lose a bit of weight if it means
the sustenance of the lives of other nations.

The third country to which I would draw attention is Russia to which my
Honourable friend referred. In the year 1944, according to a League of Nations
publication on Food Rationing and Supply, the Russian ration was 1,830 calories,
and since then, as Marshal Stalin has reported, Russia has been in an excellent
food position. It has ‘relaxed rationing and it is now abolishing rationing and
therefore presumably the Russian ration also is well above 2,000 calories,

This is the situation, and we have come to realise now, in view of what my
Honourable friend has said, that membership of the Combined Food Board or
audience at the Combined Food Board is not the last word in international affairs,
6o far as food is concerned, because there are countries like Russia or Argentine
which took no account of what the Food Board desires or wishes., If we were
masters in our own country, if the delegations we send were led by national states-
men of the greatest eminence in our own country—with the weight of public opinion
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behind them, I venture to think that the response we would get from the countries
of the world would be different. When France wants to send any one to America
for finance and food, it chooses an eminent statesman of the stature of Leon Blum.
If India can do something of that kind, there is no doubt that—without saying

anything against those who constituted the present Delegation—the result is bound

to be different. That is our tragedy.

It is true that we may not expect complete equality in rations overnight be-
tween different countries ; just as in our own country we have different levels in
different Provinces and among different strata of society, there will be for many
many years to come differences between the different nations and their standards

of life. But just as my Honourable friend made an appeal that surplus provinces

must disgorge and reduce themselves to a rough equality with those who are suffering
and just as we expect the upper classes to forego part of their ration so that the
]vlgorest in our land may not die of starvation, so it is time that, if the vision of ** One

orld ” which has been held before us and of a world order which the United
Nations Organisation tries to symbolise are to have any meaning and are not to
be a mere mockery to the millions of China’and India, then some greater ap-
proximation in living standards and standards of diet have to come about. So
long as an American can have a diet three times as rich as the Indian, all talk of
international friendship and harmony and amity, all talk of a world order, is a
mockery. It isa challenge to the world’s conscience, and I do hope that any efforts
that this or any future Government of India makes in the future, whether in the
month of May or later as mentioned by my Honourable friend, those efforts will
have a better response than this very disappointing response that has come from the
Combined Food Board on the one hand and from the Russian Government and from
Argentine on the other. As I said, we in this country do not want to eat at the
expense of others ; we do not want that others should starve so that we should have
a fat diet, but we do have a responsibility to our people and that responsibility
we must admit to ourselves neither the Government of this country nor this As-
sembly is today in a position to fulfil.

Mr. C. P. Lawson (Bengal: European): Mr. Deputy President, I will not
ke::e];:l the House very long with the few words I have to say. I followed Mr. Masani
in the food debate that took place in this House at the beginning of this srssion and
I follow him now at the end ; and as then, I thank him for emphasising the serious-

ness of the situation and at the same time pointing out that as a result of the efforts .-

of our deputation and in particular of their leader, our old friend Sir Ramaswami
Mudaliar, we may not have secured all we wanted, but in my opinion we have secured
just about all we can expect. When I spoke last on this subject, I emphasised that
we would not be the only people demanding a share of the world’s grain, and indeed
that has obviously proved to be the case. I think it is a matter for congratulation
that we have secured as much as we have and on behalf of my group, I will most
certainly tender to Sir Ramaswami Mudaliar and his colleagues our grateful thanks
for their efforts on behalf of this country. I would also say that I think from the
press reports and from our own experience of Sir Ramaswami we can well realise
the eloquence and the sinoerit / with which he pressed the case of this country. Sir,
1 do not intend to detain the House very long and my main purpose in rising was
_to express our thanks and to express moreover the fact that we do not share the
disappointment that has been expressed by Mr. Masani. I personally expected no
more. Indeed, I thought it possible that we might get less.

Now, Sir, as Mr. Masani said, it is our job now to help ourselves. I am not
going through the various items upon which I have already touched as regards the
methods by which we could help ourselves. I hope to find another opportunity

5 for doing that at greater length in another place. I would however

T like to point out at this stage that this country every year loses some- -
thing like 3} million tons of grain in storage. We are talking now of getting million
and a half tons, 2§ million tons or perhaps 44 million tons if our full demands were
met. Are we at the rame time realising that 3} million tons as compared with our
demards is lost every year instorage ! I am not suggesting for one moment that
that figure could be reduced to pothing. Of course it could not, but at the same time
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it can be reduced and I think it is up to us to get to work on it. We have been told
that something like 5 per cent. of loss ocours even in Government storage. From
my experience I can say that village storage is generally very good. The oulti-
vator himself knows how to keep the grain that he keeps in his village and he usually
manages to keep the rats and the insects away. Where thero are extremely heavy
losses is in the godowns of the middlemen and there I should think the loss sometimes

‘goes up to 10 per cent. These are all problems which we can set ourselves to tackle

and if we could have even 50 per cent. of success, think of the saving of grain that
there might be. Indeed the amount that Sir Ramaswami and his friends have
secured to us might easily be equalled by a satisfactory drive in storage conditions.
We have rats and weevils and other inseots which do a8 much damage in a smaller
way. We are using second hand bags that are already infested and in faot infest

—the grain that is put into them for the second time.

Then, 8ir, I fear I must once again remind the Government about my old
demand regarding fish. - 150 million people in this country are habitual eaters of
fish. 650 thousand tons of fish is the normal amount consumed yearly in this
country. To give the fish eating population alone of this country half a pound of
fish a week we would require two million tons of fish to be brought in. That
figure, large though it sounds, is only half the amount of fish consumed in Japan
before the war. Those are my grounds for saying that there is no force in the excuse
that has been put forward to us for a mere increase of something like 40,000 tons
over previous war years. These are all points that time and time again I shall
continue to raise-and press and I hope most sincerely that they will be taken notice
of but that does not detract from the great help and the important, indeed utterly
important necessity of getting help from outside to tide us over the awkward
months ahead. I think with what we have got and with a strong and sincere effort
on our own part we can get ourselves through what is going to be a most difficult
year. Sir on behalf of my Group I welcome and thank Sir Ramaswami Mudaliar,

Pro!. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) : I am not
surprised at the attitude displayed by Mr. Lawson because even if my Honourable
friend Sir Ramaswami Mudaliar had come to this country with even a more woeful
story of failure on the part of our delegation as well as the British Government
in regard to this mission and said that he has been promised only 500 thousand or
250 thousand tons my Honourable friend would have found it possible to stand up

- in his seat and to congratulate the Government. The same speech he has made

now he would have made and also the two points about rats and fish, I know my
friend Sir Ramaswami Mudaliar for the last 17 years and I have liked him very
much in his private capacity. As Ramaswami Mudaliar he is certainly a great
friend of mine but as Sir Ramaswami Mudaliar going about from one country to
another as the agent of British imperialism he is certainly no friond of mine. There-
fore I find ‘it difficult to congratulate him or the other gentleman who is not here,
Sir Jwala Prasad Srivastava. I cannot congratulate him also on the carlier mission
on which he had gone when he had the opportunity of making friends with
Mr.Mackenzie King at San Francisco and various other places. If he had gone as the
representative of a free India, with his ability, experionoe and his eloquenco, he
would, I am sure, be able to show a hetter result than he has becn able to show now.
That is the gravamen of my charge. I am here to cxpress consure on this Govern.
ment in so far as this delegation is concerned and the terrible plight in which wo
find ourselves. I warn this Government that if it does not make up its mind to
quit, and its master also, the British Government, there is going to be much greator
trouble in this country than what General MacArthur and tho unknown warrior
of the United States of America in Germany imagine. Why is it that we have no
place on the Combined Food Board? As a result of my Honourable fricnd's per-
suasion we have beon able to achieve a mombership of these two oercals and rice
sub-committees. Is it not hecause India is not a free country? Whyis it that
my Honourable friend has been able to get even this quantity ? Is it because
Goneral MacArthur and the unknown warrior of the United States were also presa-
ing their clnims or is it because of Sir Ben Smith or the varinus other people who
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were also pressing their claims ? My friend has not told us, I do not know whether
he has told them that if no proper supplies come from abroad our people will be
brought face to face with starvation. Seven millions of them have died like rats
in Bengal. But this time it will not beso. They are going to die, if at all, shouting,
crying and as one of my revered leaders, Sardar Vallabhai Patel has put it, looting,
killing and destroying everything.

Sir, we are living in very eventful days. I am not speaking figuratively—-we
are living in--revolutionary period—and within the shortest possible compass of time
we must be prepared to come to grips with the constitution. There certainly will
be revolution, it will be a revolution of not only Congressmen, it will be caused by
the Muslim League also, it will have to beled and engineered by various parties
in this country. Whichever party is not going to take part in this revolution, it
will go to the wall, it will go to the gallows at the hands of the masses. My Ho-
nourable friend Mr. Lawson has put it very nicely—let us help ourselves., We should
-have done it long ago. My Honourable friend Mr. Masani has also said it. We
asked for 3} million tons of grain from outside, but we donot get more than 1}
million tons. Whose faultisit ? Have they put it up in time bofore the Combined
Food Board? They did not put their case properly. It scems they did not put
their case early enough. They had previously asked for one million tons but they
got only 500,000 tons, The Food Administration of the Government was so in-
efficient that they did not concern themselves with what was happening. They did
not realise the position in India. Why did not the Government of India ask for
more ? Why did they rest satisfied with 500,000 tons only? The Viceroy went
in the air and prayed for rains from Indra, the Lord of the Clouds.

Nawabzada Liaquat Ali Khan : But no rains came.

Prol. N. @. Ranga : Except a few drops on the wings of the acroplane. Nothing
more. Why did you not go to Argentine and lay your request before them ?
. Argentine has her own grievances against U.S.A. on account of her politics. But
Argentine cannot be angry with us if only we place our case properly. If only free
India had gone there in the name of an agricultural country that she is, if she had
appealed to Argentine as an agricultural country, just as one poasant appeals to
another peasant, just as one agriculturist talks to another agriculturist, and not
as an industrialist talking to an agriculturist in the relation of an exploiter talking
to the exploited, then it would have been possible to get some halp from Argentine
and get some food to our country.

Haji Abdus Battar Haji Ishaq Seth : (West Coast and Nilgiris : Muhammadan) :
Why did you not go ? :

Prof. N. G. Ranga: If India were free, I would go. Not till then. Now, Sir, my
Honourable friend prefaced his speech that he made an appeal to Soviet Russia.
Why did he not follow it up by flying to Russia? Has not Soviet Russia helped
the French by giving them foodstuffs? They placed nearly 500,000 tons at the
disposal of France and they were shipped in American bottoms from the Black Sea.
It is unfortunate that England and Russia are now quarrelling. That is the diffi-
culty. Then, Sir, it was said that we are going only to Combined Food Board and
not to UN.R.R.A, He said if we get it from Combined Food Board, it would be
just as good. But he forgets the faot that Argentine is a Member of the U.N.R.R.A.
and not a member of the Combined Food Board. We should have gone to Argen-
tine through UN.R.R.A. Soviet Russia is not a member of either UN.R.R.A.
or the Combined Food Board. Ifa free India had gone to Soviet Russia, her response
would have been different. These people are talking of one world. My Honourable
friend referred to their responsibility. Here is a quotation from one of the Secre- .
taries, Mr. Philip Noel-Baker and he preaches a homily to other countries and asks
them to make sacrifices. He says, ‘‘ unless we can give the peoples a hope of food
and work, no other institution of the United Nations can possibly sucoeed . This
is all tall talk, in the same strain like any other commissions and conferences speak
in our country. Here is what the London T'imes says :

** The distribution of lufplias among the hungry people is not determined nimEIy by an im-

partial satimate of needs. Invaluable though U. N, R. R. A. work haa been, it has not heen
able to rise to the full level of its opportunities.’
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There is politics also coming in. Soviet Russia is not friendly with England,
politios comes in there. Argentine is not friendly with U.S.A., politics is coming
in there. Politics comes in with regard to various other countries also. They
have given up discharging their responsibilities. Still Amcrica says she believes
in one world. At the same time she has given up her rationing administration.
She is keeping up various other administrations because she is thinking of the
good of her own peoples. Whatever happens to the rest of the world, she does not
care. My Honourable friend has told us that the President of the American Re-
public is very much concerned about the Indian situation. [ wounld be satisfied if
America proves her concern for India by introducing rationing in her own country,
not at 1,200 calories but at 2,500 calories and releases hor foodstuffs to a considerable
degree and places her surplus at the disposal of the rest of the world. Otherwise
all her talk of United Nations Charter and the four freodoms can only sound hollow
in our ears.

Now, I come to the concrete question, how are we to help ourselves ¢! Has
Government done all that is posaible ? Two suggestions have already heen made,
but the main hurdle is always the price. Are our people paid the proper price
for their grains? When they find that the consumers are not able to pay the price
that the farmers have got to be paid, what steps have Government taken ? The
Honourable the Finance Member has not provided any money in his budget for
financing these schemes for paying proper price to the farmers. It would cost not
less than 100 crores if all our people are not allowed to die in privation and hunger.
No provision is made in the budget or in the Food Department plans. I do nat
know what sort of story the Honourable the Leader of the House gave to the world
about India. Mahatma Gandhi has told us what my Honourable friend has not
-been able to tell us in his half an hour speech. My Honourable friend says ‘1
have gone round the world with a begging bowl along with other beggars, I elbowed
out some beggars, I argned with them better than any other beggar, but in the end
I have come back with a half empty bowl and nothing more . We are really ashamed
to have to gotothe rest of the world for our food. As T said once before, this
country is capable of producing all the food that is required. Even the pamphlet
issued by the International Institute about which I raised a question this morning
at question hour, even that pamphlet makes it clear that within the next ten years,
even with increase of population, which India may be faced with, it would be possible
for India to feed all her people with her own resources provided the Food and the
Agricultural Departments go about their business properly.

Pandit Govind Malaviya (Allahabad and Jhansi Divisions : Non-Muhammadan
Rural).: We can do it within ten montha.

The Honourable 8ir Archibald Rowlands You can do it in ton minutes.

Prof. N. G. Ranga : There is no uniformity in rationing so far as towns and
rural areas are concerned. There is also great difference in rationing between onc
Provinoce and another, between one class of people and another. Look at the towns.
Look at the rural people. The rural people are given much lower rations. So the
first thing we have to do is to put our own house in order. You will not be able to
tide over this crisis even if this 1} million tons were brought over here to this country.
What about transport ? That is our greatest hottleneck, The Honourable Food
Secretary assured us the other day that all the machinery of his Department is
working in full strength. Let us wait and see for the results. Unless you are pre-
pared to run 10 to 15 specials every day for transporting food:tuffs from one place
to another, I am afraid you cannot tide over this crisis.

In conclusion I would only say this. We have had a full statement from the
Honourable the Leader of the House, for whatever it is worth. I am also glad we
are going to get 1} million tons. As Mr. Lawson already put it, we want much more.
It is going to be very serious if we do not go about the business in proper way. We
must go to rural areas and appeal to people not to hoard which they do to safeguard
themselves against the vagaries of the Procurement Department. If we carefully
plan and execute it, it will not be impossible for us to wade through this crisis. If
we are not careful, if we are not prepared to fespond to popular appeal, we are up
against real trouble. Eminent people are here and I am prepared to treat thom as
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eminent, provided they make it clear not through words but through deeds that
they are here only to quit so that an independent India, a Swaraj India, or whatever
you call it, can be enabled to come to grips with this crisis so that the country will
be able to tackle this situation before it becomes too late, or too serious.

Mr. Mohammad Nauman (Patna and Chota Nagpur cum Orissa : Muham-
madan) : Sir, T believe the House appreciates the elucidation of the position which
has been made by the Honourable er of the House, Sir Ramaswami Mudaliar,
who was the Leader of Food delegation. It is true India could not get what she
claimed and what she deserved, but we cannot say that the delegation did not do
what was expected of them. My Honourable friend Mr. Masani said that France
could send her top class of people. In India invitation was extended to us as well
but the Congress refused to participate in the delegation. Muslim League nomi.-
nated their best man suitable for the purpose and it is idle to say now that the
delegation did not represent the country.

One fact I want to impress on the House is that the present situation in food
has come in an unexpected manner, but at the same time a long-range policy has
to be adopted to make this country self-contained and self-sufficient in the matter of
food. I will refer to Government records which give the position of food production
in this country as it compared with population. The 1920 census shows the popula-
lation to be 31 crores and 89 lakhs, the total area under cultivation then was 267
million acres and the total production of grains was nearly 57 million tons and we bad
to import nearly one million tons wheat from outside. Then the 1930 census report
shows a population of nearly 36 crores of people and the area under cultivation
rose only to 277 million acres and production in 1930 went down by 1 million
tour—it was about 56 million tons-- and two million tons of wheat and rice had to be
imported from Australia and other places. In 1940 the population went up to 40
crores, the area under cultivation increased only to 281 million acres and the total
production went down to 55 million tons, because some arcas were being used for
jute and cotton which proved more lucrative to the farmer. Then the 1945 report
shows the total area undor cultivation as 291 mi'iion acres whereas the total
production was about 54 million tons only. That is to say, we were short by about
6 million tons in 1945. The records for 1946 are not of course available, From
this it appears that with tle rise of population there has not been any appreciable
improvement in the production of foodgrains. In this country there are milliozs of
acres of land lying barren which could be put to use. I do not know the exaot
area but I understand that about 140 million acres are lying waste in plaoces like
Ajmer-Merwara, Chota Nagpur and Assam ; and in some provinces people are will-
ing to put these lands under cultivation but for some reason or other Government
of the province does not agree to leasc thom out. This year woe have heen of course
reduced to a bad position by some providencial circumstances but my point is
that we may be in this position every year if we do not improve our resources.

Sir, I will not deal with the point as to why the delegation did not go to Argentina
or to the U.8.8.R. of which my Conjgress friends are so fond. But I must ask why
the delegation did not reccive that reciprocation which it deserved because the
responsibility for the famine was on the war condition and the people who thrusted
o world war deserve no sympathy. There could have been no reason to lay claims of
Germans and Japanese and other people on the lines of India ; it could have been
argued on humanitarian lines that they had also deserved sympathy ; but we were
friends in adversity and we could not have been neglected, and we should not have
been given the small share that has heen allotted to us at the moment. That is my
grievance. I want to impress on Government that the policy of depending on foreign
imports will not lead us anywherc. We must become soon self-contained and be in a
position to compete with world production on world parity prices for export from this
country to other party. We should be in a position to feed other ‘people
through our agriculture and not depond on these other countries for
our own food. T will not say like my Congress friends that it was no
use going with a beggar’s how! here and there; if we have nothing Lero
that was the only thing to be done. But I must say that this kind of
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thing should not ocour in future. Government must adopt a long-range policy and
the only hope of our salvation lies in larger areas being put under agriculture, and
that can be done if only Government sets about it.

Sardar Mangal Singh (East Punjab : Sikh) : Sir, I congratulate the Honourable
the Leader of the House for his eloquent speech, but I wish to remind him that
eloquence will not fill the empty stomachs and it is food that is required. The
disquieting position is that we are not sure of our statistics. During the Bengal
famine no one knew what our requirements were, no one knew where the food lies
and how it could be transported to the famine area. I suspect that our figures are
most unreliable. The Leader of the House, whom I call a successful beggar, has
gone out to other countries and come back again. Ho is begging from the Provinces
now but I would request him to be sure of his figures, figures ot acreage, figures of
production, figures of requirements and procurement, etc. These are very vital
factors in planning and meeting the threat of famine. If a general does not know
his army and does not know the weak points of the enemy, however efficient he may
be he will fail in planning. If he has no reliable data with him he will find it -
difficult to meet the position. In the days of the Bengal famine we found the Food
Member making one statement here, the Secretary of State making a different state-
ment in the House of Commons and the Bengal Governor making another different
statement. When the Food Member was questioned as to the source of these diffe-
rent statements he professed ignorance and when he was further questioned as to
who was responsible for preparing the statistios he said he did not know.
That is the position. If we do not know our own roquirements, our figures of pro-
duction and consumption, the time may come when it will be too late for the
Honourable Member to get up and say ‘I regret that millions have died . I there-
fore request him to make sure of his position. The ocountry will not forgive him
if he makes wrong calculations.

An Honourable Member : They never calculate.

Sardar Mangal Singh : Yes, and that is why they bungle.

Secondly, I agree with him that in this matter the surplus areas should gene-
rously come to the help of the deficit areas. So far as my province is conoerned, we
spared a good deal at the time of the Bengal famine, but I would like to remind the
Honourable Member that at that time much of the grain was destroyed while lying
at Railway Stations. There were no wagons available. I would therefore request
him to ginger up the War Transport Member and ask him to be ready with his wagons
for the transportation of food from surplus to deficit areas. It is no use quarrelling
with one another. In those days the Punjab Ministers were quarrelling with the
War Transport Member, but the fact was that several lakhs of human lives were lost
in Bengal. I am again reminded of the correctness of figures. Even up to this
time we are not sure how many lakhs of Bengalis died as a result of the last famine,
The official figure quoted in those days was about one million. Then the Enquiry
Committee quoted a different figure. Somebody calculated in Bengal and he quoted
quite a different figure, and so, up to this time, we are not sure how many people
died by the direct effects of famine, and how many died as a result of the diseases
which were caused by the famine. I therefore beg of him to calculate his figures
correctly and to warn his Statistical Department in this respect. Sir, I do not know
whioch Department of the Government of India deals with statistics—whether it is
the Health Department, or the Food Department, or the Finance Department. In
any case I would request him to be sure of his ground before he plans to meet this
great threat. )

My third point is, irrespective of what may be imported from other countries,
we should look up to our own country for maintaining our population. As Mahatms
Gandhi has said, we must be self-sufficient in our own home, and therefore we n.ust
begin to grow more food not on the files of the Agriculture Department in the North
Block but actually on the fields, In this respect I support the remurks of my
Honourable friend, Mr. Mobammad Nauman, that there is sufficient land at t

lying vacant waiting for more food to be grown on it. In my own Provinoe, although
it in said to be one of the best irrigated Provinces in India, there is a lot of land lying
fallow where food can be grown in great quantities,
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Seth Yusut Abdoola Haroon (Sind : Muhammadan Rural) : Ask your Ministry
to do it. '

Sardar Mangal Singh : The resources of the Punjab Ministry are limited. I
therefore beg of the Government of India to plan a well-thought-out Grow More
Food campaign so that we may not again feel the necessity of sending * & good team ’
to America where some of them might attract the attention of the feminine sex.
The Honourable the l.eader of the House has given usa very charming description
of his team, but he forgot to tell us whether he himself attracted any feminine sex..

Prof. N. G. Ranga : He has no beard.
Sardar Mangal 8ingh : Next time when he goes he will be oareful enough to

grow,
Shri 8ri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammaden
Rural) : Or borrow from some one ! - ;

Sardar Mangal Singh : Turning to ‘Grow More Food’ Campaign, our chief
necessity is water. Of course canals cannot be dug in a day. But surely the De-
partment can provide tube wells which can be put up within a comparatively short
time. In this respect I interrupted the War Secretary this morning when I said
that his Department was dismantling tube wells which had been s in the aero-
dromes during the war. While the Agriculture Department are trying to put up
tube wells for their * Grow More Food ’* campaign, the War Department is dismantling
them. I hope the Leader of the House will make note of this fact, and see that all
those tube wells which are now being used for bathing tanks and are going to be
dismantled, are offered to the surrounding villages, or, if necessary, they are trans-
planted to other areas with the help of the military and re-sunk where they are
required.

Another source of food is fish. Now that the war is over, our Indian Navy
and, if necessary, His Majesty's Royal Navy, can be used for fishing in which case
fish can be sent to the Province of my Honourable friend the Law Member who
relishes fish so much and the rice he will spare can be sent to the Province of the
Honourable the Leader of the House. This Navy can bs used without any further

exponse. It should spread itself on the Deep Seas to collect large quantities of fish.
Fis" is quite a nutritious food.....

Nawabzada Liaquat Ali Ehan : You have made one convert |

Sardar Mangal 8ingh : Then, Sir, efforts should be made to set up poultry
farms in this country, so that those who relish meat may eat such things and spare
vegotables for some of my Honourable friends over there who are vegetarians.

T{ we tap these little sources the supply of food would be increased and then
again we oould exercise some economy. I interrupted the War Secretary this
morning and I asked him what was the number of prisoners of war now kept in
India. He did not give me any light. If there is any number of Italians here, or
prisoners of war, I think they should be sent out immediatly.

Nawabsada Liaguat Ali Kbhaun : Italians are “ Men of Garliok "l

Sardar Mangal Bingh : It is true that arrangement may be made with Hi®
Majesty's Government but they are eating our food here. The war is over. It is
officially over even on paper today. The Government of India will take immediate
steps to send away those prisoners to some other countries. Why not to South
Africa as a matter of retaliation? Another small point. I have seen that those
people who have ration cards with them they can go to any hotel any time and eat
whatever food they like. In this connection I will invite the attention of the Honour-
able the Food Secretary. If I hold a ration card and I can go to any hotel and take
meals there, what is the use of ration cards ? Something should be done that those
who hold ration cards should not be allowed to take meals from the restaurantr
or the hotel.

8bri 8ri Prakasa : Then we shall all starve here. -

_“-Ml! Mangal Bingh : And tken again, this raticning buainess is only in t h
‘l .

»
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Mr. Doputy Prasident : The Honourable Member has ons minute.

Sardar Mangal Singh : One minute is enough to condemn this Government.
I hope, that although they were small paints I think that in these days when food
is 8o scaroe, these points will be looked into and the human lives are saved. I would
like to remind thie House that in this matter at least, as Mahatma Gandhi, has put it,
we should irrespective of parties and politics, all unite to save as many human lives
as we possibly can.

Diwan Chaman Lall : Mr. Deputy President, you will have realized that the
speeches made on this subject have been of a quality which gives the impression
that this is a subject of very serious import. The speeches made have been of an

* excellent nature, although some of them have roamed round about the subject and
were not particularly germane to the motion that has been moved on the floor of
this House this afternoon. But let me congratulate the speakers, and let me oon-
gratulate my Honourable friend, the Leader of the House, whom I weloome back to
this House, for an able presentation of the case that he has been advocating on behalf
of this Government in the Councils of Europe and of America. I am quite certain
that my Honourable friend from the European Benches, Mr. Lawson, is mistaken
when he says that he is not at all pessimistic. There was much in my Honourable
friend, the Leader of the House’s speech to evoke a great deal of pessimism, and
if my Honourable friend had only listened to the speech with care, the care that it
deserved, he would have realized there was a great deal to worry us, to worry him,
although he happens to be in a very privileged position. But certainly there is a
very great deal which causes us misgiving in regard to the pressnt position and in
regard to the future position. My Honourable friend has laid down the general
proposition that although he asked for 3 million tons of cerexls, inoluding one million
tons of rice for this period up to the lst of July, he has been able to obtain from the
Combined Food Board, as a result of his advocaoy, a little over one and a half million
tons of cereals for this half-yearly period. Is that correct ? Has he really obtained
this ? Let us not go away with the idea that we have that food. We have not got
this food, and my Honourable friend surprises me when he sings those praises and
hallelujahs in the face of the grave situation facing this country. I hold a news.
paper cutting in my hand dated Washington, March 26, and I am going to ask my
Honourable friend what the import is : :

* The Combind Food Board offoially snid tonight that it was protty imporobable that the
Board could reach a final agreemont on the exact amount of cereals it allocated %0 India in the
next few crucial weeks." :

This is March 26th.

*“ They declurod that the stutement of Members of the Indian Food De'ogation to the effeot
that an agreement had been reached to supply 60 per cent. of India's original request for two
million tonse uf cereals amounted merely to an ‘‘ impression "’ (that is quoted) that all members
had gained from the :"noeting of the Board they attended. The matter was still under
constant di ion.’

This was only a few days ago. I want to know whether the statement containe d
in this message sent out by Reuter from Washington is correct or not, But it is
true that although figures have been supplied regarding this—a little over 14

® million tons of cereals to be supplied before the lst July—I do not see where this
foodstuff is coming from. Let us take the oase of rice. Rioe has been allotted,
I understand, and Siam is the country which has been designated as the country
from which we are to draw this rice. Have any arrangementa been made to transport
this rioe, to buy this rice ¥ Is there any organisation in SBiam to get this rice 1
My Honourable friend knows perfectly well that it is a matter of crucial import for
the next few weeks for if the rains set in before this rice is arranged for and trans.

v ported from Siam, not one grain of rice will come out of that country until the
monscon is over. '

There is an organization run by Great Britain and the United States of Amerioa
in Siam. We are not represented on that organisation. It is in charge of allocating

®rioe from Siam. I take it that this is correct. We have nothing to do with that
organization. If that organization fails in its object to give us this particular
quaatity of rice, which has been allotted to us by the Combined Food Board, what
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will be the position ?  Is there nothing to worry about ! I ask my friend, Mr
Lawson.

Mr. C. P. Lawson : If I may interrupt. I emphasized at the beginning of
my speech timt there was a good deal to worry about. I do not see why he should
put those words in my mouth !

Diwan Chaman Lall : If my Honourable friend realizes that there is a lot to
worry about he cannot at the same time say he is not pessimistic.

Mr. C. P. Lawson : I did say there was a lot to worry about but I also said that
we might get through if we all tried.

Diwan Chamsdn Lall : The word used was * pessimistioc”’. I took it down
myself while he was speaking. Anyways, I am very glad that my Honourable
friend has been converted in regard to this matter. This is too serious a matter for
forensic exchanges across the floor. It is so serious a matter, in fact so grave, that
it is second only in importance to the other issue, namely the issue of our political
freedom and it is intimately connected with the demand that we are making for our
political freedom. It cannot be divorced and divested from it. Now I ask, what
arrangements—and I hope my Honourable friend will enlighten this House and the
country—are going to be made to see that what has been allotted in respect of the
statement issued by Reuter that I read out is going to be obtained from Siam. Let
us take the question of wheat. Countries have been allocated from which this wheat
can be drawn. Have those countries agreed to give us this wheat ? I take it that
as far as the allocations were concerned, there was one country which refused to
play up and that was Argentine.

Argentina was supplying to Spain, to Portugal and other countries but refused
to agree to the demands made upon Argentina by the Combined Food Board. Are
we going to get something from Argentina. I do not know if we are going to obtain
anything from Canada, Australia or any other countries. What arrangements
have been made for this particular.purpose ! Allocation on paper is one thing but
to obtain the quantities of foodgrains allocated is another thing and it is necessary
therefore for this Government to be watchful and see that whatever has been pro-
mised is actually obtained by them and obtained in time.

Mr. Deputy President, next comes the.question of the quota for the next period.
What arrangements have been made ? We take it that in spite of this very terri-
fying message that has come that arrangements have been made for this period up
to the 1st of July are stillin the air, what arrangements are going to be made for the
future period, for the other two quarters starting with the lst of July and ending
on the 3lst December?! Have any details been worked out ¥ Have any arrange-
ments been made in regard to this matter ¥ Where the quantities of wheat and rice
are going to come from I do not know. I have no idea as to what is going to happen
and I hope my Honourable friend will enlighten this House in regard to it.

It is true that there is this organisation of the Combined Food Board congisting,
as my Honourable friend said, of the United States of America, Canada and the
United Kingdom. We are not represented on it. We in India happen to be 1/6 of
the total population of the world. Can we not demand direct representation on
this Combined Food Board ! When Canada with a population of about 13 or 14
million people can obtain a place on the Combined Food Board, why cannot India
with a population of 400 million people obtain a place on the Combined Food
Board ! We want not merely to go there making requests but we want to take
some part in the making of the decisions, in the decisions arrived at by this
organisation. We cannot do so because we are a subordinate body. We have to
agk Sir Ben Smith the Food Member of the Labour Government—let not my
Honourable friend take it that I am in any way making dis ing remarks about
the Food Member of Great Britain, he has done his duty. But why should we be in
this disgraceful position of having to take a first rate parliamentarian, a first rate
statesman of Great Britain to go and plead our case before the Combined Food

Board, when we can demand as a matter of right direct representation on these
organisations.
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Then, Mr. Deputy President, there is the question of transport. We have been
told by Great Britain that the ships are available. But what arrangements have
we come to regarding the separate allocation of these ships for this particular purpose
of transporting the food that we so urgently need. I would like- my Honourable
friend to take this matter up and enlighten t{e House in regard to this matter also.

Then there is the question of Siam. 1 -2 million tons of rice, I take.it, is all that
Siam is going to give to the South East Asia Command or that is going to be handed
over to this particular organisation which consists of the United Kingdom and the
United States of America. Do I tdke it that we are going to get our particular
quota, that is the quota for the first quarter, of rice which has been allocated to us
and that it is coming out of the 1 -2 million tons of ricé which is all that Siam is going
to hand over to this particular organisation? These are very disturbing questions
and they are questions of very serious importance.

Equally important is the question raised by my Honourable friend regarding
the Provinces which are supposed to be surplus Provinoes. I take it that my
Honourable friend was referring, although he did not name the partioular Provinoe,
to my Province, the Punjab as well as to the United Provinces. Is it not a fact
that as far as the U.P. is conoerned the U.P. is already a deficit Province and that
the U.P. has informed the Government of India that far from being able to send out .
any portion of their surplus they are absolutely in deficit and that they want the
Government of India to assist them to carry over during this terrible period of the-
next few months that is ahead of us. As for the Punjab the position must be faced
and faced squarely. We were able last year to export one million tons of wheat-
and other cereals from the Punjab, because there happened last year to be a fairly -
good crop but this year the position is just the reverse. We have suffered and we
suffer from two calamities. One is the calamity of mal-administration and the other
is the calamity of nature. The result has been that we are expected to produce in
this harvest no more than three million tons of wheat for the use of the Provinoe
iteelf and three million tons according to the estimates of my Honourable friend,
the Food Secretary, is the quantity absolutely necessary to feed the Punjab popu-
lation with the result that there will not be available even.a single grain of rioe or
wheat for any other Province but only enough to feed the population of the Punjab
and the adjoining areas.

Seth Yusut Abdoola Haroon : Perform the rope trick.

Diwan Chaman Lall : My Honourable friend belongs to a party which is in the
habit of performing rope tricks but I do not belong to that party. As far as these
problems are concerned it is not a question of performing rope tricks. It is a question
of getting together, putting our heads together and seeing how we can get over the
very serious difficulties that arefacingus. Mahatma Gandhi has expressed his deep
conoern for the situation in which we find ourselves. The Viceroy himself in a broad-
cast has done the same thing. I submit that the time has come when not only
should immediate steps be taken (I hope they will be taken) to change the Govern-
ment from an autocractic and despotic Government to a Government which will
be a Government of the peogle but that,steps also will be taken throughout India
in every province to set up Food Committees which will be the people’s food com-
mittees, and which will be in very close contact with the precurement and distri-
bution of foodgrains. If these steps are taken and many others that can be suggested,
it is possible that the situation may become easier. But those are matters, Mr.
Deputy President, which we cannot discuss at the present moment on this motion.
We can discuss only what my Honourable friend has been doing namely the action
taken by him in connection with the Combined Food Board and the questions that
I have addressed to my Honourable friend. T hope he will be able-to satisfy this
House and the country in regard to those particular problems which are of great
momént and importance to 400 million people of this country.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar : Mr. Deputy Presi-
dent, with your permission I would like to make a very brief statement in mp]§ to the
several questions that particularly the last speaker hasraised. I have never taken an
optimistic view of the situation. In fact I have been 8o overwhelmed with a sense
of the im oe and urgency of the problem that I have tried to put before the
public before this House as sober a picture as possible and have in my statement
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tried to make out what I consider the real matters for anxiety, even apart from the
allocations that we have got. (Interruption by Pandit (Govind Malaviya.)

Mr. Deputy President : Tae Honourable Member should not be interrupted, as
he has only a few minutes left before six o’clock.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar : As regards the
Reuters message that was read out, I can only say this. Various officials particu-
larly in the United States are accustomed to giving various interpretations to
official statements in that country and I would not go into this official statement
of an unnamed person. I would try to reconcile the statement in this manner from
my knowledge of what happened there. The allocations have been made and the
figures have been given to us but it depends upon the amounts that are available.
These are estimates of amounts that are available and an over-cautious official may
as well state that it is impossible to give definite figures but that we must see how
the grain is coming out from the farmer through the granaries and through the
elevators. That .is how I shall try to reconcile that statement. But the figures I
have given are actual figures arrived at by the Combined Food Board.

As regads the statement about Siam 1 -2 million tons was the figure before the
S8.E.A.C. administration took charge. After that preliminary unfortunate incident
much of it has gone underground. At the present moment it is estimated that by
the 1st of July only 275,000 tons can be unearthed from Siam and the allocation
to this country is 145,000 tons. I do not conoceal from myself or from the publio
that the rice is still to come out from Siam and that purchases have to be made. At
the present time there is a joint mission of the United States and the United Kingdom
taking up this diffioult question and at this stage.... '

Mr. Deputy President : Order, order. It being Six o'clock the House stands
adjourned till tomorrow eleven o’clock.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 2nd
April, 1946.



	001
	003
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082



